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LOK SABHA

Monday, March 11, 1968/Phalguna 21,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

FinaNnce aND CHITFUND COMPANIES

+

*540. SHRI UMANATH :
SHRI VISWANATHA
MENON :
SHRI P. GOPALAN :
DR. RANEN SEN:

Will the Minister of FINANCE be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the large scale
swindling by Finance Companies, Chit
Fund Companies and housing colonizers;

(b) if so, whether Government have
investigated the matter; and

(c) the steps taken by Government
to stop this evil ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, C. PANT) : (a) Certain
complaints regarding non-repayment of
deposits and similar liabilities have heen
received mostly from the Delhi region.

(b) These relate primarily to matters
which are of a contractual nature and
the normal remedy for the affected par-
ties would lie in civil proceedings. How-
cver, whenever called for, the appro-
priate statutory authorities have investi.

gated and taken necessary action in the
matter,

(c) As regards the non-banking finan-
cial companies, a gist of directions issued
by the reserve Bank regulating their
business is laid on the Table of the
House. These are likely to improve the
operation of these companies in the
long run. As for chit funds, there are
special enactments in force in Kerala.
Madras and Delhi where they are rela-
tively pouplar.

Statement

(i) The direction is applicable to all
financial companics, whether or not
they accept deposits from public, wviz.
loan companies, hire purchase finance
companies, housing finance companies,
investment companies, miscellancous
finance companies, chit fund companies,
Nidhis and mutual benefit finance com-
panies, [Insurance companies and stock
exchanges and companies carrying on
mainly the business of brokers or job-
bers are excluded.]

(ii) In the case of a hire purchase or
a housing finance company, it will be re.
quired to (a) maintain in cash or cur-
rent accounts with scheduled banks or
in unencumbered or other trustee sc-
curities, an amount equal to 10% of the
outstanding deposits; and (b) collect its
debts in a way such that the aggregate
receipts by way of instalments, due to
the companies under hire purhcase con-
tracts, during each of the two half years
shall not be less than 25% of the
amount outstanding under such contracts
as on the close of business on the last
working day of the previous financial
year,

(iii) No non-banking financial com-
pany shall accept deposits repayable on
demand or notice or after a period of
less than twelve months (six months for
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hire purchase and housing finance com-
panies)

(iv) No non-banking financial com-
pany (other than hire purchase and
housing finunce companies) shall accept
deposits in excess of 25% of s paid-up
capital and free reserves.

(v) No non-banking financial company
shall issue an advertisement soliciting
deposits, unless such advertisement car-
ries necessary details regarding the com-
pany, such as its nature, business, profits
for the last financial years, paid up
capital, reserves and similar panticulars.

(vi) Every non-banking financial com-
pany shall furnish to every depositor a
receipt for every amount which has been
received by the company and the com-
pany shall keep registers giving [full
particulars of each deposit.

(vii) The report of the Board of
Directors of the company should, among
other things, contain particulars of in-
formation regarding (a) total number of
depositors of the company whose de-
posits have not been claimed by the de-
positors or paid by the company after
it has become due for renewal (b) the
amounts remaining unclaimed or unpaid
beyond the due dates.

(viii) Interest on deposits repaid pre-
maturely will be at rates prescribed by
the Reserve Bank,

SHRI UMANATH : Notwithstanding
the wvarious lepislations, acts and other
things which the hon. Minister said are
in force in various Statcs, many citizens
are being deceived by these chit fund
companics and other institutions. For
examples, they ask for a loan of
Rs. 20,000 from a financial company and
then the man would not be seen at all.
Because most of the people involved in
this are middle-class and lower class
people, who are taking loans for building
houses and other things and they are the
main sufferers, T would like to know
whether Government have reviewed the
working of these various institutions, and
I would also like to know how many
people have suffered on account of this
and whether the present legislations and
acts are sufficient for protecting these
people ?
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SHRI K. C. PANT : This is one of
those matters which are constantly under
reveiew. So far as the persons who
became victims of these companies are
concerned, I think i is a sufficient warn-
ing to them that so many companies
have failed and duped people. They
should take a warning from this very
fact. So far as the laws in this respect
are concerned, they are certainly under
review and even now certain proposals
are under consideration,

SHRI UMANATH : Does Govern-
ment propse any new legislation ‘o be
brought with a view to protecting thesc
victims on the basis of the review which
the hon, Minister said he has under-
taken already ?

SHRI K. C. PANT : It is a little pre-
macure to say preciscly what would be
done, but it is being examined,

DR. RANEN SEN : Taking advan-
tage of the poverty of the common peo-
ple thesc chit fund companies and hous-
ing financial companies are growing like
mushrooms almost cverywhere in [ndia.
In spite of certain precautions taken by
the Reserve Bank as laid down in the
statement, these companies are growing
and more and morc people are being
trapped in their clutches. May I xnow
how many cases have been launched
against such companics and how maoy
people have been prosecuted under the
existing directives and laws that are pre-
valent today in India?

SHRI K, C. PANT : Apart from the
directives to which the hon. member re-
ferred, there is the Madras Chit Fund Act
which has been extended to cover Delhi
also and under this Act there are various
provisions to control the functioning of
these companies. I could mention one
or two of those provisions. One is, no
action or drawing in respect of any chit
will be permitted unless the chit has
been registered with the Registrar gf
Chit Funds. Secondly, the firms will
have to execute an indenture of mort-
gage of trust in favour of the Registrar
of Trustees providing by way of securry
property equal in value to the aggregate
valve of the amount subscribed initially
in onc instalment. Then, the foreman
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will be entitled to collect payments due
and a commission not exceeding 5 per
cent of the chit amount and so on. The
chit may be wound up under the direc-
tion of the district court if it is not be-
ing satisfactorily conducted. These are
some of the other regulations that apply.
Apart from this, only recently, on the
15th December 1967, a detailed list of
the names of the companics in respect
of which complaints have been received
has been placed on the Table of the
House, and there we have indicated the
aciion taken by the police as well as the
Registrar.

=t FATATH A : HAT AT A Fav
T a9z wT S T wrgan
FIqAIT g7 21 T F, TaeT frEmen
fager mar 21 SAFT HrEW  HOGE
7z & f& Wi g’ Anft 7 941 7 "5
Z 41X I9F 97 47 A9 §IA J|TEL
FT & & I e ¥ AWM A, sqq
@t g==t F aw ¥ 2fx fofeee
TIYAT AT £ gafAT T w12 fafasr
T/ ol A AT AT AFAT | TE AT
am 7 9T e S, fa w
farsr a=n A 2, d%si faem oAt 7
famaT dar 3217 7 faar & o7 s
e F1 qar famr ogam 20 WY
TR A1 98 & fr 5 w9 wour =
fedmr Froter o e @ Footsr ¥
N F7 & faar &1 & A wdr
J quAT AT g fE S T 9 A
ANEE ¢ ow aw ' T e
%, % fa=ms w1 Oefgaer 39 o=
qF, TF TFTT I FTA T A% =;7ear
AT FGT TF I IF TIAT TAAET WY
FT & faelt g & A A7 oy a7 Fefirmr
srge gz fear smo?

< ama ge @ fr faeeit & O frawr
FA § A7 IAR firaaT s9qT KA
44

SHRI K. C. PANT : If the police find

it that there is a case of criminal mis-
appropriation, them they take action. 1
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may say that in all these cases the com-
pany law administration and the Re-
serve Bank of India pass on their reports
to the police and if the police find that
there is a case of criminal misappropri-
ation involved, they will take action,

ot wacerw e : fafaw F@ ar

SHRI K. C. PANT : Let me com-
plete my answer. Ordinarily, in a mat-
ter of breach of trust—I am not a
lawyer but 1 understand the position is
this—only civil proceedings lic. But in
casc the police find that there is a case
of criminal misappropriation, they will
take suvitable action under the law.

wt SATATT T : qH AT AT(A &
zafaw i T reAT Jrgar av fx fre-
reifsnew &1 7 A4 awAr, fafaw
9 g ¢ afgw fafas &7 amat a=
IFGT AT & | AT 747 3% faeTh #
frfaem % a1, T@ a78 1 qGW
AT FTAA T FLT | FEE AA WG @
f faeelt & o7 7% & feaq ¥awr §7

MR. SPEAKER : About Delhi I do
not know, but this is the position every-
where.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : It is not possible
to divide cases into criminal cases in the
matter. This has been considered be-
fore, Where civil liabilities are there
you cannot convert them into criminal
liabilities. And when people knowingly
go and deposit money with these people
in spite of all this, which is also publi-
cised, how can we help such people, 1
do not know. They go and deposit
even with private people, not only with
companies; they do it because they gel
a higher rate of interest. Tt is the greed
which is responsible for this.

SHRI LOBO PRABHU : The pros-
perity of the chit funds, hire purchase
and even the indigenous money lender,
those who operate on money, is an indi-
cation that there is a demand for credit
which is not met by the existing institu-
tions. Since Government is thinking of
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socialising banking, is it not legitimate
for the Government to consider includ-
ing hire purchase as part of the sociali-
sation of banking? Is it possible for
the Government to make the State Bank
to undertake some of these operations ?

SHRI MORARIJI DESAI : The State
Bank does not want to go into these
matters and should not.

MR.
Narayana.

SHRI LOBO PRABHU : Then how
is the demand for credit to be met?
Merely saying that the State Bank will
not undertake the operation indicates a
certain attitude. Is he giving any reason
for it ?

MR. SPEAKER : I have called Shri
Suryanarayana,

SHRI LOBO PRABHU : Sir, I want
your protection. When a question is
asked, the Minister has to give an ans-
wer,

MR. SPEAKER : He has given the
answer—the State Bank cannot under-
tuke it,

SHRI LOBO PRABHU : Then who
will undertake it, could he tell me ?

MR, SPEAKER : Then it becomes a
matter of debate.

SHRI MORARJI DESAI: Those
who are undertaking it will continue to
undertake it,

SHRI K. SURAYANARAYANA :
May I know whether any State Govern-
ment has approached the Government of
India for starting this kind of chit fund
companies ?

SHRI MORARIJI DESAI : Not yet.

SHRI K. SURYANARAYANA : May
I know whether the Kerala Government
has published that they are contemplat-
ing to ban such societics and to stop
these kinds of societies ?

SHRI MORARII DESAI : 1 have re-
ceived a representation from some of the
Chit Fund people that Kerala Govern-
ment is contemplating such an action. I
do not know anything beyond that.

SPEAKER : Shri  Surya
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Y 3lo Wo MY : FF TR FI
7g amFrd g fF §% 3@ gwe @
Frofagi & FEwrr 1 & a1 v FF A
T AT Y A F F 99 fFar @
fr fea smefmdt & amg & gf
T feay =@ A FEAEr & aE g,
afz zr a4t sa% sniwe =47 &7

ot ATt IETE ¢ T A AT FAT
afera 2 fF frad am o0 @ 9 fm
wF FY FEATET Fr T W OFEF
f=sft mex & T8 #37 femr oma?

st ®o ATo famdt: @ga & AW
ATAIAT HIAT THT SHT FIT § AT
IR A E | F oA g § R
FAT WTTK AIHTL A 1L THAAF F1 99
FIAT & 1 Fq4 71 fa=i< § aifF ag
g 99 4% R o v zmala 7
AW FT & A BT FT g fFaw
ar ga g T agr smr g 7

Y WO WE T A gl AT o
% gAfesiivm 7 g Y § &9 far
q1 #T 39 qIT F71 Aeqge fHar a1 5
uz faz o Twfgi e a0F & F19
FETE |

st ®o ATo famr<t : ST THET SAY
forar T & 99T *18 &9 AT § 7

ot grawt @l o3 Su G
s 7

Wl o °F oA ¢ A T @
fe fae wT Fwafaal & art F drodto
o ¥ I TTATH ' § X TS FaH
gor@ &\ vasr @ far e =

2

PuBLic SecTOoR UNDERTAKINGS

*541, SHRI HARDYAL DEVGUN :
Will the Minister of FINANCE be pleas-
ed to state:

(a) the expert bodies which have ten-
dered their advice during the last 5
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years ¢o improve the functioning of the
public sector undertakings;

(b) whether these expert bodies were
constituted by Government for this
particular purpose or some private orga-
nisations also gave their advice volun-
tarily to improve the working of the
public sector undertakings;

(c) whether the expert advice of thesc
bodies was made available to Parlia-

ment; and
(d) if not, whether Government pro-
pose to lay it on the Table of the

House ?

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI K, C. PANT) : (a) In the last
5 years, the only expert body which has
tendered advice to improve the func-
tioning of the Public Sector Undertak-
ings as a whole is the Administrative Re-
forms Commission,

(b) The Administrative Reforms
Commission, which was constituted by
Government, has already made recom-
mendations in their Report on Public
Sector Undertakings submitted in Octo-
ber, 1967,

(c) The Report was laid on the Table
of the House on 20th December, 1967.

(d) Does not arise.

{1 FEEE TV HeEE HR 1Y,
™ g § qEfa® de] JrEe e
] 7 ft #% ga 77 § § s
<Tear g fe S gAEl 97 few gg aw
s foram & o foFe o armer Y
fear mar 27

faer saew § Tom A@at (st go
*; ©F) : qafaw dwRI AwEleE
4 ¥ 7E a1 Foodq qw &7 §
Treafaw O G fafeer 9 @
e O defafrgwiw ome qafas
FEiem, 9 §, FAfaw Faee
93 &, e fafes swwm sToies
T §, fer Gacargw FTEReE 0
&, fnferr ST e gfear 9T §
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W wfearead T ae gfeq
Ffz qx &1 afFw ag g uF & qrv;
7 faat sAst fawfar 1 /@R 7
714 fomr & T #7 FaEE a0 g
¥ I9 a8 T4 ¥ a9l af6q qw
A7 9T T vy et v sEEE
FrT T ¥ T aafaw HeT weEw
Hem =9 FTgmmr AT g fF S\
a7 T FraATey gEd

SHRI BEDABRATA BARUA : Sir,
the bane of the public sector is over-
staffing and also the piling up of inven-
tories. The Committee on Public Un-
dertakings went into this question and
suggested that the officers should not be
allowed to make purchases as and when
they like. Has the Government taken
that into consideration because most of
the inefficiency comes out of the extra-
ordinary eagerness of the officers to
make purchases? Sometimes their in-
ventories pile up, as in the case of
O.N.G.C., for hundred years. That
type of stocks do pile up.

SHRI K. C. PANT : If purchases are
required for the functioning of the
works, who else but the officers can
make the purchases? It is quite true
that the matter of inventories require
study and there are various factors
which affect the level of inventories. It
is a science in itself. It is certainly a
point which is worth going into,

SHRI V. KRISHNAMOORTHI : The
Administrative Reforms Commission, I
understand, has recommended that the
pattern of management should be chang-
ed and that the policy-making as well
as decision-taking should not be concen-
trated at the Central Government level
and that it should be rather at the unit
level, T would like to know from the
hon. Finance Minister what has been
the decision taken on the recommenda-
tion of the AR.C,

SHRI MORARJI DESAI : The deci-
sion is in the process of being taken, A
Cabinet Sub-Committee is going into all
these recommendations very carefully
and will soon be taking a decision in the
matter and will be submitted to the
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Cabinet. Then, the final decision will
be taken and when that is taken, that
will be made known.

STRIKE BY STATE Bank EMPLOYEES

-+
*543. SHRI UMANATH :
SHRI K, ANIRUDHAN :
SHRI B. K, MODAK :
SHRI K. M. ABRAHAM:
SHRI K. LAKKAPPA :
SHRI K. RAMANI :

Will the Minister of FINANCE be
pleased to state :

(a) whether i is a fact that the em-
ployees of the State Bank of India in
Bombay, Ahmedabad, some towns in
Saurashtra, and other centres have been
on hunger strike and also struck work
on the 28th February, 1968;

(b) if so, what are their
and

demands;

(c) the steps taken by Government
to settle the dispute ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) to (e).
Some members of the State Bank Work-
ers Organisation went on a hunger strike
between the 6th and 13th February.,
1968 in Bombay to protest against their
transfers made in the usual course, The
agitation was subsequently called off.

The strike on the 28th February was
in protest against certain provisions of
the Banking Laws (Amendment) Bill,
1967 introduced in the Lok Sabha on
the 23rd December, 1967. The matter
being already before Parliament the
question of any steps being taken by
Government to setile the dispute does
not arise.

SHRI UMANATH: One of
major demands on which the entire
bank employees including the State
Bank employees throughout the country
went on strike on 28h February was
with regard to a particular provision in
the Bill regarding the so-called socialisa-
tion of banking where it attempts to
suppress the trade union rights which
they are already enjoying hroughout
the country. I would like to know, in

the
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a Bill of that sort, what is the relevancy
of bringing in a clause dealing with the
suppression of trade union rights, spe-
cially when already therc is the Indus-
trial Disputes Act and various other Acts
like LP.C., Cr. P.C,, if they are att-
racted for trade union activities, in the
so-called socialisation of banking ? May
I know whether it was because the
bankers represented to the Governmen:
that these rights must be curbed or
whether it is because the Government
wants to give a concession to the
bankers in return for their acceptance
of certain restrictions under that Bill ?

SHRI MORARIJI DESAI: I think,
the proper time to consider this is when
the Bill comes before the House for
discussion. It is a legitimate part of
that Bill, in my view.

SHR1I UMANATH : How?

SHRI MORARIJI DESAI : That will
be discussed when the Bill comes up
hefore the House, not today.

SHRI UMANATH : On a point of
order, Sir,

MR. SPEAKER : No point of order:
you are asking for information,

SHRI UMANATH : My point of
order is that therc is no public interest
involved here,

MR. SPEAKER : No point of ordet
can be raised during the Question Hour.

SHRI UMANATH : The Minister
refuses to answer. The other day, on
the question of deficit financing he said,
“You have to await the Budget” The
Budget is a secret thing which the coun-
try will know when it will be presented.
But the Bill has already been introduced:;
it is the public property and the property
of the House. I am putting a specific
question, When the provision has been
objected by all the bank employees, he
says that for certain rcason it has been
done. That reason is not secret, He
can give the reason now itself, I am not
discussing what is the relevancy of it.
1 have asked whether the bankers have
represented to the Minister that thesc
rights must be curbed as a part of this
legislation,
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SHRI MORARIJI DESAI : The ban-
kers do represent from time to time
their difficulties, But this clause has not
been added because the bankers have
asked for it. The Government do con
sider that the proper trade union rights
of the bankmen should always be safe-
guarded. But about what are not ¢rade
union rights, there is no question of pro-
lecting them. What T said is that the
Bill cannot be discussed during the
Question Hour, It can be discussed
when the Bill comes before the House
for discussion.

SHRI UMANATH : Since the cntire
cmployees, without exception, in the
hanking industry have struck work
throughout the country for one day de-
manding of the Government that these
rights should not be suppressed, I would
like to know what specific measures
Government propose to take in response
10 their representation.

SHRI MORARIJI DESAI: This can
he discussed in this House when the time
comes,

SHRI UMANATH : My question is
this. They have sent a representation.
My question is whether the Government
would negotiate with the representatives
of the Bank employees. I would like to
know whether the Government propose
1o negotiate,

SHRI MORARIJI DESAI: Legisla-
tion is never negotiated with them,

SHRI K. M, ABRAHAM : The Gov-
croment has repeatedly stated that the
15th Labour Conference has accepted
implementation of certain decisions, By
‘decisions’ I mean this : if rationalisation
is to take place, then it will be discussed
with the Union representatives also. In
the case of the State Bank employees,
may I know from ¢he hon. Minister,
whether the State Bank authorities have
discussed with the Union representa-
tives 7

SHRI K. C. PANT : This does not
arise here,

SHRI UMANATH : It arises. One
of the reasons for the strike on 28th
February was in regard ¢o introduction
of automation. Let him reply to that
question. .....
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MR. SPEAKER : Mr. Lakkappa-....
Not here ...... Mr. Ramani,

SHRI K. RAMANI: May I know
whether the Government will consider
this in view of the serious unemployment
situation among the educated people..

MR. SPEAKER : It is a much wider
question,

SHRI K, RAMANI : As per the de-
cision of the 15th Labour Conference,
it is the reponsibility of the Government
to have negotiations prior to introducing
computers or any rationalisation system.
In that context, may I know whether the
Government had any discussions wilh
the Bank cmployees association or its re-
prescntatives ?

SHRI MORARIJI DESAI : May I say
that this is not a part of this question at
all?

SHR1I UMANATH : It is a part of
this question and that is why I get up.
This question arises herc. There werc
two demands in connection with the
strike of 28th February : one was in re-
gard to that provision in the socialisation
Bill which 1 mentioned, and
the second was in regard to introduction
of automaton in the banks. These were
the demands in connection with the strike
of 28th February. .My hon, friend has
asked a question with regard to the
second demand which caused the strike
on the 28th February, namely, automa-
ton and unemployment. Therefore, it
is relevant, Let him reply.

SHRI MORARJI DESAI : Negotia-
tions should be with the Bank and not
with the Government,

SHRI UMANATH : The State Bank
is controlled by the Government,

SHRI MORARIJI DESAI: It is an
autonomous body and Government does
not interfere,

SHRI SHANTILAL SHAH : Is the
Government aware that a  substantial
section of the Bank workers were oppos-
ed to this strike and a large number of
the workers could not attend office
because of obstruction and intimidation ?
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SHRI MORARIJI DESAI : What the
hon, Member has said is quite correct.

SHRI D. R. PARMAR : May I know
whether it is a fact that there are two
new Unions of the State Bank em-
ployees. The old Union which took
part in the strike on the 28th February
is harassing the members of the new
Union which did not participate in the
sirike. T want to know whether the
Government have received any represes.
tation in this regard from the new Union
and if so, what are the reactions of the
Government thereto.

MR, SPEAKER : He wants to know
whether the Government have received
any representation from the new Union
which has been started and if so, the
Government's rcactions to it.

SHRI MORARIJI DESAI: Govern-
ment is not dealing with any of these
Unions. It is for the Banks to deal with
them.

SHRI S. R. DAMANI ; May I know
whether it is a fact that in the last few
years the discipline and the efficiency of
the bank workers have gone down consi-
derably ?

SHRI MORARIJII DESAI: That is
the impression that one gathers.

ot Arefre o |ng
_|_
*s545. sirfa T :
ot A qow
=Y %o Wo Tog 2 :
wan ek o7 fagn weft a7 a@m
# w1 FO 7
(%) =7 qur weft 7 o7 & qrerae
AT AT wE FT I FE
™ AW g T o, @ eeifs
a4 #qg 1 fawm 50 & faw dr
AFIX & OF ;9T AT AT 94T
(&) afx &, & So%T q&0 a7 w0
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(@) smo & 7g sToAT w7 TS g
o s FET AT S syEer
%1 FEifafy & fau e =Efr § 6k
TR FEifafg § agEar g )

() weama g fa=me far s @
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ot <fa Tg : F o wERT ¥ OB
g g fF diF aoE § sdw W
FTCEMT I FT /T ISHAT FHC A
T ¢ gafae = Wt wERT ¥ A
yafu ag #r § 59 & sz ag S
FER F O TEHA T g A
FIETT AT FA gAM?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI).
As far as the progress report of this
complex is concerned, it is a part of the
entire complex and even if the first stage
of the complex is taken up, the fertiliser
production would not be there to the
required extent.

«f <fy T : 95t | F 97 I
s § fF I s & W
e § foa gagi &Y 7w A §, gE%
5 F AErEw & fqF aqeEee
A @ F A § fa5 ™9 T
F ATt IET AT FAAT AT I
Y TTHTT AT A F /AT 7 7 , IAF
fag s @ w1 w7

SHRI P. C. SETHI : It is difficult for
me to answer in regard to the railway
line. But as far as the entire complex
is concerned, at the first stage it would
cost about Rs, 10.89 crores, and if the
entire complex is taken up it would be
costing about Rs, 46 crores,

SHRI K. P. SINGH DEO : In view
of the fact that this Talcher industrial
complex was the only major industrial
development which was included in the
Draft Fourth Five Year Plan for Orissa).
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will Government consider taking this up
in the Fourth Plan since it would give
employment to a large number of engi-
neers who are unemployed and it will
also provide fertilisers, and if so, may 1
know how soon it will be implemented ?

SHRI P. C. SETHI : As regards this
complex, the opinion of various other
Ministries is also required, and, there-
fore, the complex is being examined and
scrutinised by the Planning Commission
as well as the advisers to the Finance
Ministry, and there are conflicting opi-
nions. Therefore, we are looking into
the entire matter,

SHRI RANGA : What he is asking
is whether it is the intention of Govern-
ment to include it in the Fourth Plan,
whether the whole of it or at least a
part of it in the Fourth Plan,

SHRI P. C. SETHI : Unless it is fully
scrutinised, it will be difficult to say
that, but as soon as the scrutiny is over
and the opinions are available, we would
certainly like to take it up.

SHRI SURENDRANATH DWIVE-
DY . Is it not a fact that entire project
report on this Talcher industrial com-
plex was prepared by Indian engineers
and at several stages this has been dis-
cussed between the Planning Commis-
sion and the Finance Minister and the
Finance Ministry has okayed it as far
as the Plam is concerned, and if so, may
1 know what further discussions are tak-
ing place and why it is not included in
the Fourth Plan?

SHRI P, C. SETHI : The commission-
ing of the project report was done by
the Orissa Mining Corporation and the
CFRI Designs Bureau, and the Designs
Bureau of the HSL were also consulted
and they were closely associated with
the writing of the project report. Be-
sides. the NML were also consulted.
Messrs, Fried Krupps of Germany were
also consulted as far as the report is
concerned. But there are conflicting
opinions and there are two poindés of
view. The Finance Ministry is of the
opinion that the first stage need only
be taken up if it is to be taken up but
the Planning Commission is of the opi-
nion that if the project is to be taken
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up it has to be taken up in its entirety.
Therefore, all these detailed questions
arc to be examined.

SHRI SRINIBAS MISRA : A memo-
randum was submitted to the Prime
Minister when she vistited the place, So.
how is it that this matter has not been
taken up by the other Ministries con-
cerned ? May I know whether it will
be approved and stamed as carlier
decided ?

SHRI P. C. SETHI : The other Minis-
tries are already seized of the matter.
When the Prime Minister visited the
place she was given a memorandum.
and that has also been passed on to the
Ministries concerned.

AVAILABILITY OF OIL AND Gas IN
GUJIARAT

+
*546. SHRI D. R. PARMAR :
SHRI R, K, AMIN ;
SHRI P. N. SOLANKI :

SHRI RAMACHANDRA .
AMIN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether it is a fact that the esti-
mates of availability of oil and gas in
Gujarat State is now much higher than
what it was some two or three years ago;

(b) if so, the steps taken for increus-
ing the refining capacity in the State
either by expanding the capacity in the
existing unit or by establishing one ad-
ditional unit; and

(c) in the case of an additional unit,
its likely location?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH) : (a) The recoverable reserves as
now assessed are a little higher than
those about three years ago.

(b) Action has already been iaken to
allow the Gujarat Refinery to expand its
capacity to 3 million tonnes per snnum
which will take care of the additional
quantities of oil available.
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(c) No additional refinery is consider-
ed necessary,

SHRI D. R. PARMAR - what is the
quantity of oil from the Gujorat oil
field area being transported ai present
to other refineries outside that State ?

SHRI RAGHU RAMAIAH : I require
notice.

SHRI D. R, PARMAR : Is it.a fact
that Burmah-Shell has expanded its re-
finery as it is getting some oil from the
Gujarat oil ficld areas,

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
Not for that purpose.

SHRI RAMCHANDRA J. AMIN :
Are Government aware that the gus
from the Gujarat oilfields insteac of
being tendered for joint public uction is
simply burnt at Kalol and Ankleswar ?

SHRI RAGHU RAMAIAH : Only
that which cannot be immediately utilis-
ed is being flared. But every effort is
made to utilisc as much as possible.

SHRI M. B, RANA : Are Govern-
ment aware that nearly one lakh acres
of khar land is available in Broach dis-
trict which can be utilised for an ad-
ditional refinery if and when set up ?

SHRI RAGHU RAMAIAH: The
additional refincry question depends on
availability of additional resources. We
are making the best use of whatever is
anticipated by way of resources.

SHRI RANGA : To an earlier ques-
tion, he answered that gas was being
burnt away. What specific efforts are
being made to utilise as much as possible
of that gas ?

SHRI RAGHU RAMAIAH : If pre-
ference is to cooking gas, we are now
increasing the availability of cylinders.
As and when we have them, distribution
is being arranged townwise and State-
wise. So the bottleneck now is of
-course of cylinders in many cases,

SHRI MANUBHAI PATEL ; He has
replied that gas is available in a very
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huge quantity. In spite of the installa-
tion of certain equipments as instructed
by ONGC, the Broada Industries say
that they are not in a position 1o supply
the gas. On the other hand, the ONGC
say ‘we are prepared to supply. but they
are not able to take the gas’. What
is the exact position and who is correct ?

SHRI RAGHU RAMAIAH : 1 think
arrangements are being made to give

subject to availability as much as the
Industries cun absorb,

SHRI MANUBHAI PATEL: The
Industries have already installed the

equipment as per instructions of
ONGC. Now the Industries say, ‘we
have already installed the equipmen:.
but they arc not able to supply the gas’.
what is the real position ?

SHRI RAGHU RAMAIAH : If the
implication is that gas is being withheld,
it is mot correct. We are willing and
ready to supply as much as they can
take, .

SHR1 PASHABHAI PATEL: In
view of the increasing quantitics of oil
being found day by day in Guijarat.
what are the difficulties in hvaing =
petro-chemical complex therce ?

SHRI RAGHU RAMAIAH : That is
being cxpedited, as the hon, Member
knows,

SHRI PASHABHAI PATEL : It is a
vague reply.

SHRI BALRAJ MADHOK : In view
of the fact that the whole of Gujarat
area is known to be vil-bearing, has any
prospecting for oil been donc in the
Rann of Kutch area ? If so, with what
result 7

The second question is  this. Just
now the hon. Minister said that they do
not have cylinders. Is this the way the
Government function ? When gas is 80
much in short supply and there is 80
much demand for it, is it excusable to
say that they do not have the cylinders
or pipes and so on, and thus let the
gas go waste ? What efforts are beine
made to avoid this wastage so that it
can be put to proper use?
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SHRI ASOKA MEHTA : In various
parts of Gujarat, seismic surveys are be-
ing carried on, and until the surveys are
adequately and fully carried out as to
where there are indications of oil, it is
not possible for me to say about any
particular area in advance. As far as
cylinders are concerned, the main diffi-
culty there is steel. There is a particu-
lar type of steel that is needed for it.
Unfortunately, that kind of steel was rc-
quired also for some uss which is grea"
er priority, and therefore what was ini-
tially allocated to IOC could not be
made available. We are getting some
steel and we are trying to see that more
steel of that kind is made available, so
that more cylinders can be produced. As
far as natural gas is concerned, I would
say that the entire gas that is available
just now has becn allocated for particu-
lar uses. Most of this gas will be used
by powcr stations, but some of the
power stations, 1 am sure hon. members
of Gujarat know, are having their own
difficulties. and therefore they are not
able to take it. What has been allocat-
ed to power siations cannot be given to
somebody else during this period of six
months or onc year when these stations
are having difficulty, because much of
this is associated gas which comes out
with the production of oil which has to
be flared, there has been no alternative
to that, but all the gas that is available
has been allocated either for power pur-
poses or for industry or for manufacture
of fertilisers. There is no surplus which
is available which has not been allocat-
ed, but its utilisation does take some
time,

siiwet wara Wiy o astEr § &
et 7 i ¥ fau wim & o s
Ia% fau it g8 ft ga#T dArd F
Tifgr 4t ag dardr I FT & 4t
ZAT 21 9T ot g%y i a8 S
21 & ST wmget g R QuT w4 27
Y AaTE q2W ¥ Y o WeT @ A
& oY AT AR g )

SHRI ASOKA MEHTA : I will have

the matter looked into and let both the
hon, meémbers know.
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SHRI DHIRESWAR KALITA : I do
not know whether I will be allowed, be-
cause I want to ask something about
Assam, because it is the same Ministry.

MR. SPEAKER: Same Ministry,
same country, but it is a different ques-
tion,

SHRI HEM BARUA : Whep this so-
called oil field at Cambay was discover-
ed, I remember the then Minister, Mr.
K. D, Malaviya, announced with fanfare
that there is an oil rush in Gujarat, but
ultimately it was found that it was not
an oil field primarily, but a gas field. In
that context, may I know whether, while
speaking about possible oil reserves in
Gujarat, Government have undertaken
more fully geological prospecting and
catting of the area, whether Govern-
ment are in a position to tell us if sui
gas is going to be available in the Guja-
rat fields ?

SHRI ASOKA MEHTA : There arc
some fields where oil is being produced.
and others where we expect oil to be
found. There are areas where gas is be-
ing produced, and we expeat gas to be
found in other areas, As the hon.
member himself pointed out, the Minis-
ter rushed in and said something which
was not justified. In the oil industry
it is very difficult to know to what extent
future prospects will be there. If he
says something you want to be critical.
if he does not say anything there also
you want to be critical. So, I would
rather err on the side of realism and not
hold out any hope.

SHRI HEM BARUA : May I submit
that Mr. Asoka Mehta’s predecessor.
was so much enamoured of oil flelds
that he even wrote an article in the Link,
saying that there is an oil rush in Gujarat,
Cambay. which was not true. I do not
want this Minister also to fall into the
same trap,

SHRI ASOKA MEHTA : Oil is a
very peculiar industry, In some places.
if 50,000 barrels come out of a well.
there are prospects; there are others
where even when 20,000 to 30,000 bar-
rels are produced a day, production does
not come up. I would like hon, mem-
bers to realise that the same yardstick
cannot be applied,
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SHRI S. KANDAPPAN : The cost of
production in our public sector refineries
is comparatively higher than in the pri-
vate ones, and I am told that the very
location of our public sector refineries
has got something to do with that. The
private sector refineries are also clam-
ouring for expansion and for more sup-
ply of crude on the basis that they can
reduce their cost of production. So, |
would like to know from the Minister
whether, when expanding the public sec-
tor refineries or putting up now refinerics.
they will take into consideration the cost
of production,

SHRI ASOKA MEHTA : If in a
particular case the cost of production is
higher, it is so because it was put up
ten years later and the investments arc
larger, and therefore the carlier plant
always has a slight advantage, but apart
from this increased capital cost, 1 think
out refineries are as cfficient as any other
refineries located outside.

The second question is whether pri-
vate sector refinerics arc wanting to ex-
pand. There is no suggestion ihat they
should be allowed to expand as far as we
are concerned, but some of thesc refine-
ries have certain capacities which can be
utilised, and they are saying that with-
out any investment this capacity may
be permitted to be wtilised. If and
when this question of utilisation of in-
creased refining capacity is taken up.
this matter also will be looked into on
its own merits.

‘The third question is about wrong
location. I do not think they have been
wrongly located, because mainly loca-
tions are determined on two considera-
tions, firstly whether the refineries are
near the production centres, for instance
Koyali or Gauhati, or Barauni where it
has been set up not because there is pro-
duction near about, but because from
that point the distribution would be most
economical. The second consideration
is that they are near the port towns
where crude can be easily imported.
These are the places where consump-
tions requirements are very large. If
the hon, members look into the distri-
bution map of our oil products, they
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will find that the locations of the refine-
ries have been very carefully and pre-
cisely made.

SHRI SURNEDRANATH DWI-
VEDY : Is it not a fact that the Public
Undertakings Committee recommended
as early as 1965 that the wasted gas
should be made available for domestic
purposes to the local inhabitants ? May
1 know whether Government has made
any survey in this matter, and whether
any steps have been taken in this direc-
tion ?

SHRI RAGHU RAMAIAH: In
determining the market for distribution,
all factors arc taken into account.

DR. RANEN SEN : Is it a fact that
in the Gujarat coast there was some sort
of prospecting made by Soviet oil ex-
perts, and they came to the conclusion
that from off-shore drilling oil can be
recovered in huge quantities, and they
were prepared ¢o help in this matter.  1s
it u fact that in spite of this offer from
the Soviet Government, the Petroleum
Ministry is going to some  American

company for this exploration of off-
shore oil ?
SHR1 ASOKA MEHTA :  Seismic

surveys were carried out with the help
of Soviet experts in the Combay area.
It is true that certain structures have
been identified which are said to be oil-
bearing, Broadly speaking, the structure
can be divided into three parts., The
first part is the structure where, though
it is in sea, part of it is land which juts
out of the sca. The rest of the area is
under water, The second structure is
cntircly water. The third structure is in
deeper waters. As far as the first struc-
ture is concerned, the ONGC is in a
position. to organise its work by itself
because it can set up a drillor start dril-
ling on thce land area, on the surface
that juts out of the sea, and we have
consulted the Soviet experts and they
are also satisfied that the ONGC will
be able to do it. The other area is
under 20 feet of water and we have had
a special group of Soviet experts to visit
India recently and with their co-opera-
tion we feel that the second structure
can also be undertaken. The third area
is under very deep waters, where the
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Soviet experts are not in a position to
undertake or to give any advice or assis-
tance as 0 what should be done.
‘Whether we should postpone the work
for the time being till such time as we
get the expertise or we should seek the
co-operation of some western countries
are matiers under careful consideration
of the Government, and I would beg of
the hon. Members not to reach any
conclusions till the Government make
up its mind and put their conclusions
before Parliament,

ReTaiL OUTLETs COMMITTEE

-4

+550. SHRI UMANATH :
SHRI P. P, ESTHOSE :
SHRI E. K. NAYANAR :
SHRI P, RAMAMURTHY :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased ito refer
to the reply given to Starred Question
No, 530 on the 7th December, 1967
and state :

(a) whether Government have consi-
dered the report of the Retail Outlets
Committee; and

(b) if so, the decision taken thercon ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) Yes, Sir.

(b) The Government have decided to
accept and adopt all the recommenda-
tions made by the Retail Outlets Com-
mittee,

SHRI UMANATH: May 1 know
what are the main recommendations
made by the Committee ?

SHRI RAGHU RAMAIAH : There
are a number of recommendations. For
the information of the hon. Member, 1
may state tha: we have already laid
copies of the report in the Parliament
Library,

MR. SPEAKER : Very well; it is
available,
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SHRI UMANATH : One of the alle-
gations against the foreign oil companies
is that since they are allowed to make
retail sales of part of the oil, they are
fixing the prices in such a way as to
undercut the prices so as to defeat the
public sector undertakins in the industry.
So, I would like to know whether the
Government have examined this aspect
of the question and, if so, what action
have they taken.

SHRI RAGHU RAMAIAH : The
prices are all determined angd there is no
question of their having special prices
for them.

Coar AND NAPHTHA Basep FERTILIZER
PLANTS

*553. SHRI SHIVA CHANDRA
JHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether Government have made
any comparative study of the advantages
and disadvantages of the Coal-based and
naphtha-based fertilizer plants in India:
and

(b) if so, the results of that study ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) and (b). A prelimi-
nary study has shown that the compara-
tive economics of naptha based and coal-
based fertilizer plants depend upon vari-
ous factors such as process routes, ini-
tial investment, size of the plant, its lo-
cation vis-a-vis market, cost of raw mate-
rials and utilities, the product mix and
the sale price. Accordingly, a more
detailed study with reference to pari-
cular locations has been undertaken, It
is in progress.

st forr wr w7 . § W wERw &
g ST wrRar g faaige godto
§ W FEATEAC WAE a9 AT @ 8,
qE AT-IET ENT AT FF-AW AT W\
I TIEAT JHT 7 T av ofem AweT
&, afc ag wTede WRT F gm, ave )
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SHRI P. VISWAMBHARAN : Sir,
there are certain proposals to start &

i‘ﬂ:. = I

naphtha-based petro-chemical complex in-

Cochin_
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MR. SPEAKER : Now we will cover
the whole of India ?

SHRI P, VISWAMBHARAN : The
Minister has mentioned so many pro-

jects.
MR. SPEAKER : This question is not

about any particular place. Let us go
to the next question.

SHRI K. SURAYANARAYANA—

rose—

MR. SPEAKER : You want to ask
about Kothagudium ? We cannot cover
the whole of India in this question, He
may also resume his seat.

SHRI P, VISWAMBHARAN : The
Minister has mentioned other projects.
Why did not he mention this also? What
is the position in regard to the proposed

naphtha-based petro-chemical complex
in Cochin ?
MR. SPEAKER : No, please. We

cannot go from S:iate to State,

st <f T : A7 g & E &
TaTd 3 gU HAY WEIRd A §B i
smate ® wg fr fegram oegfafaaw
wRY ® fagr mar @ A & g e
§ & 1 *¥ goow & ot 1@ & I
®e?

W Wi Sgw ;S oSEE
WA et gt AfeT Sud aw At
faem wwry €, g Ot 99 9y &

INcoME-Tax Cases

*554, SHRI PREM CHAND VER-
MA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that pending
assessment of Income-tax cases have
been progressively rising during the last
SiX years;

(b) if so, what was the number of
pending assessment cases in 1961 and
what was the number at the end of 1967;
and
L13LS5/68—2
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(c) how long it would take to com-
plete the back-log as a result of the steps

taken to clear the pending assessment
cases and collect the arrears ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, C. PANT) : (a) Yes, Sir.

(b) The number of pending assess-
ment cases as on 31st March, 1961 and
31st March, 1967 was 6,19,117 and
23,47,513 respectively.

(c¢) It is not possible to estimate the
exact time it would take to clear the
back-log of pending assessments and
collect the arrears though all effective
steps are being taken to do so as soon as
possible.

W 9F W7 @ai: aww wERY,
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I, 7T T a9 ¢ 5 99F 50 whoew
¥ SarET N GET AT ¢ W FE FO%
tqq ¢ ag fomw Y axw 98 99 & 9w
* ZEd F AT 10 TET F I &,
gz foma ara arrar § 9 9. @TEe
% 78 ¢ faq® 9 50 9@ § Sqm=T
49T T &, T A /Y & W AT
7 f 7% a3 gty 87 o e
fawrs F1E FEAEy FAT @ T A
g7

S| $N T7E T : Ig T 50 TET
FY a1 F T g AT Af6T qg a9
721 1 fF &% 339 oY T9R T &
343 & 7@ IF A F § @R wlenw
ZW 7 7g foar & fF g sAsAs et
9 & fam ot Fer a9 & foau
oo & afeew a1 fau & arfe = 0%
sgmeT e FfEa fFar o o® )

SHRI S. S, KOTHARI : The current
budget for the year 1968-69 provides the
limitation period for completing assess-
menis being reduced from four to two
years. I think it is a very commendablc
move. Would the Ministry increase the
strength of the department ie. the
number of income-tax officers and IACS
in order to see that all assessments arc
completed within the new limitation
period of two years ?

SHRI K. C., PANT : Naturally. the
Ministry will take all consequential steps
and where it is essential to increase the
staff, it will also be done. In fact, cer-
tain steps have been taken recently.

sftaat mewvard : & gz ST TR
g f5 ag 7w i aga F0 q@
THAFZL WY AN & HT AET FY AR
g f& a3 el F W@ A -
zrzw feaw fram oy &1 0 7@
# oT 37 faw @ & eafau dar aga
A @ & W FET F AW
2 a1 39 (URY & IR F ag W ¢
WD IR@uAIwaAw e

g ¥ S o I awmEr g @
7¢ fearen frawrer &< 45 o &, fean-
forn 87 & a8 wa% o0 @ o @
% e s o w T oW g 7

Wl go WT da : g aw -
IEA FH FW FT TN § TFE
#1 7 A 5 rrew v anfeae
E-IEH FTH O § AR T
fearfaar & s & s TEF A
FT AFAT &

ot WETERIT W’ ;s Her
WERT 7 A1 ATET AY gear § FhG A
et aarlt @ g7 faem #7 & wgd
feat ufr & o gafam &34
St fraie amé @ #47 SHE gw W A §9
oH w7 v frwwr o faw @ e
g afr sfus-A-sfas g 2 a3 ¢

s gew wF 9@ : o gf ) oIm
T99 A 23 WG FAF F 709 § 99
F 2% wiwe @ W a w9 & e
FIE 400-500 FUE ¥ AT F ForawT
#1 ufat & o= gufamr § ot fawfor
NEFE A fFr s & s
15 fawifer 99 § w2z 2% I @nft
FHFE! ARL HIATH |

st fra W : §F wrEAe fafaes

# gg oaen wrgAn g T ge oo ew
am &1 forwrgd 2t & 5 oa 719 F7
HEAT ATET & a7 W a7 T
# A1 T AT THET RE AT
a9y Aq1eaT & fam w4l v fond,
gAEr ar At wrEr AfEr F@ faw
T qZ T AT g SA age fwar
AT 7 AW e wrEAe fAfreT J
Famr fF 5 @Y $4O7 TogT T & ar
T AR IT & faw wT w0 @0
FromTEd  wOiT  faeE oE-aE
IR BT T AT aEAr w7
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&' go Wy 9 : gg A0 9N
FR OFwe #1

® WlgTNg gEATES 1 W 4 AT
@ ¢ fa i 6 s &5 gl Ko
# w1 999 w1 a9 oy o § o
I ag Fgr & f ard srereriew
¥ F AU fA § WX TR a9y
TR WA A7 gaq oy faefeer
7 gg #Mw g & f& @€ qum Feer
7 o wogel #1 Affeq T faar & qw
Fg &7 o e SRy & fav
T WET § Wi gEfaw gw s
T F TE §, F1 I8 aE F1 AGI fHET
T FY 2 v A s aré greTeEee gW A
TRAr 27 "M a1 ¥ g€ uve FEeEr
aTe TEETAYE &4 & ferm Tt & At
TqAvE TN AEY & gAfan ag seer
F@HET I F & fan §@rdr &7
®EN
W gow = qa : faEe " wwEr
F a7 A At § AL F7 AFAT, ATHA qE
W7 EET 2 s FE 8 T
2 o7 Fgm g 6 ag TR A ST
T FT 3, g A% feueEdE e
g 794 ff ZFAwz 7§ 8§ =
FT A1 oRET H AFEE gEM, d1
TR #1 sAwA 2 & T #
SHRI HEM BARUA : May I know
whether it is a fact that an amount of
Rs. 541.71 crores of assessed income-
tax is outstanding from some 15 big in-
dividuals and 15 firms and whether it is
also a fact that a foreign oil company.
Burmah-Shell Refineries Limited, ope-
rating its business in India, has to pay
an income-tax of Rs. 286 lakhs to the
Government and they have not paid, and
if so, what steps Government have taken

mop up these tax arrears early from the
individuals and firms concerned ?

SHRI1 K. C, PANT . This information
has been given recently in answer to a
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question. While I cannot vouchsafe
the accuracy of the

figures,

speaking, the Burmah-Shell figures

pear to be correct, The amount of about
Rs, 540 crores refers to the entire collec-
tion arrears and not ¢o 10 or 15 firms or
individuals. A lot of these arrecars are
locked up in the various stages of the
legal machinery. Wherever we can col-
lect them, certainly we collect them.

il gOR W FOATW © JEqH AERA,
qr@i FT AEE § ¥AT FIEr TS |
q 99 o1 @ F 7 ¥47 o) fAed, |
% a8 g #15 favig #2091
W g ¥ wE var adier frmrentt
faga gowr @ a= faw ot St
TEw v 3 ATy sfem € ¥ o wfaw
foq % &% & w97 7 F1C !

s geor 97 97 FE W 1A
a1 &1 FE IC T 9 79 g T
A A A g T FEH AT @ &
T AT TEA AT fHT AYET v
at f AT =R anad amd T g
SHRI V. KRISHNAMOORTHI :
May I know from the hon. Fimance
Minister whether the Government have
got any proposal to award Bharat Rama
or Padma Vibhushan to the highest in-

come-tax evaders and if so, what are the
names in that list ?

MR. SPEAKER : This is the most imn-
portant question !

SHORT NOTICE QUESTION
OvrymMmpeic GAMES IN MEXICO

+
SNQ. 6. SHRI CHANDRA JEET
YADAV :
SHRI CHINTAMANI PANI-
GRAHI :
SHRI H. N. MUKERJEE :

Will the Minister of EDUCATION
be pleased to state :

{a) whether it is a fact that Interna-
tional Olympic Committee has aliowed
South African Republic to take part in
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the Olympic games in Mexico and be-
cause of this decision many Asian-Afri-
can countries have decided to boycott
the Olympic games; and

(b) if so, the stand of Government
in this regard ?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : (a) Yes, Sir.

(b) Government of India are opposed
to South African participation in Olym-
pic Games for so long as the ramifica-
tion of that Government's pernicious
Apartheid policy permeates the field of
sports.

SHRI CHANDRA JEET YADAY
(Azamgarh): May I know from the hon.
Minister whether it is a fact that the de-
cision to re-admit South Africa in the
Mexico Olympic Games is contrary to
the Olympic International Charter it-
self and, therefore, till today more than
50 countries all over the world have de-
cided to boycott the Mexico Olympic
Games. May I also know from the
Minister whether ithe Government of
India has advised the Indian Olympic
Association that they should also cpenly
declare that the Indian Olympic Associ-
ation is not going to participate in the
Mexico Olympic Games unless and un-
til South Africa is bared from participat-
ing in these Games ?

DR, TRIGUNA SEN : According to
article 25 of the rules governing Olym-
pic Games, the National Olympic Com-
mittee is completely independen; and
autonomous, so that it is in a position
to resist all political, religious and com-
mercial pressures. As such, the Gov-
ernment of India cannot directly inter-
fere in the decision of the Indian Olym-
pic Association. However, in May, 1967,
the Government had informed the Presi-
dent of the Indian Olympic Association
that it was opposed to South African
participation in international Olympic
meets so long as the ramification of that
Government's  pernicious  Apartheid
policy permeated the field of sports,
In reply, the president of the Indian
Olymnic Association has assured Gov-
ermment that the views of the Indian
Olympic Association were similar to
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those of Government, and ¥ am told that
they are meeting by the first week of
April to ratify that decision,

SHRI CHANDRA JEET YADAV:
Keeping in view the fact that the Indian
Olympic Association is mostly financed
by the Government of India, and the
Education Ministry provides financial as-
sistance to a very great exitent to the
Indian Olympic Association and the
Indian Olympic Association cannot send
its team outside the country unless and
until they get foreign exchange from
the Finance Ministry may I know
whether even if the Indian Olympic
Association violates the advice of the
Government of India, the Government
of India will take suitable measures to
sec that their assistance is stopped and
the Indian Olympic Association is not
given foreign exchange for this purpose ?

DR. TRIGUNA SEN : The hon.
Member should not have any doubt
about that.

SHRI H, N, MUKERIJEE : Recently,
the International Olympic Committec
has announced its decision to readmit the
racialist Olympic Committee of South
Africa to participate in the Mexico
games and this has caused an internn-
tional furore, may I know whether in
view of the equivocal attitude taken up
by the International Olympic Committee
and especialy its president Mr. Prundage,
Government will make it very clear that
if South Africa is admitted to the
Mexico Games on any condition
whatever, this country will not partici-
pate in it, because what I fear is that
these professional bodies like the Indian
Olympic Association are sometimes
guided by certain considerations which
do no take into account the national
policies of this country in regard 1o
apartheid? In view of ihe recent
aggravation of this question of apartheid
particularly on account of the happenings
in Southern Rhodesia and elsewhere, will
Government make it wvery clear to the
Indian Olympic Committee and also to
the All India Council of Sports ‘which
is meeting almost immediately, that Go-
vernment's policy is strict and is not ging
to be departed from ?
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DR. TRIGUNA SEN : I have stated
the policy of Government and I may as-
sure the House that we stick to that po-
licy, and even if the Indian Olympic As-
sociation take a view contrary to the Go-
vernment's decision, we shall surely act
accordingly.

SHRI CHENGALRAYA NAIDU:
When we ourselves have admitted the
delegates of South Africa to the
UNCTAD, with what face can we aow
say that we shall not send our team to
the Mexico Games because South Afri-
cans have been admitted there ?

DR. TRIGUNA SEN : I cannot say
regarding the UNCTAD,

SHRI GIRRAJ SARAN SINGH:
While deprecating any racialist tendency
anywhere in the world, I hope that
surely the Government of India wishes
that the Olympic movement in the world
should continue and will not take a hasty
decision with regard to boycotting the
Mexican games without taking into con-
sideration the cultural and other factors
involved in continuance of the Olympic
mevement,

DR. TRIGUNA SEN: As I have

said, we told the Indian Olympic Asso-
ciation our opinion that as long as the
South African Government participated
we should nct participate. If the Indian
Association ratifies our decision we step
out, but if they decide that even if the
South Africans were there, they would
join, then surely Government will inter-
veDe.
SHRI BALRAJ MADHOK : In view
of the fact that like other international
organisations, the International Olympic
Committee is also plagued with power
politics and in view of the fact also that
like most national organisations, our
natioal Olympic Association is also
plagued with politics and the real suffer-
ers are the real sportsmen and the coun-
try's prestige, may I know whether the
hon, Minister will look into the matter
whether we should not get out of the
International Olympic organisation al-
together and we should concentrate on
building up our own sports talent by
removing politics from the Olympics
organisation and selecting sportsmen
only on the basis of merit and not on
the basis of politics ?
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DR, TRIGUNA SEN: I do not
agree that we should get out of this in-
ternational organisation, but surely we
shall see that the interests of sports
rather than politics are our primary
consideration.

= ofa Uw sy wEEw, AW
feT wreg Ofefmar #07 @ @niwar
AT & A # wET I o7 @
R owt AW e fF ATew T
T A H ST AR ggHA g ar 7
H&Y WERY & quAT dEaT § fF @
qeufa &, s A gAR ifewm
FEfrus waifanos @ amar § &
1 d fF Y see aRe 7w
ST WEAT AT A W R ;|
TETET a2 FT & AT qrfn Afeer
§ FAA gERe A fEor e
¥ §rg ag feear 7 & @97

DR. TRIGUNA SEN : I have already
replied. We do not propose to keep
out of the International Olympics be-

cause we believe in sports. But we will
join only if South Africa is excluded.

s AT W @ e "gred, fresr
ae s@ qm wifan faa g=d T
wE 4 @t T g 7 gEE far
qr & ag fagaam a1 @ &fe7 ag
T i AT SEW awOA gl &
arg faest T 9 AT ar) aEe
FET GFLH AT FEHC & GATT FT
fee ga &1 fdor s & S wAE
HfuFEi & g § 99% WA §T A
§ agt e a1 fee T g w1 wrpEAr
FTH IS T gEE AT & difaw
g1 s

DR. TRIGUNA SEN : I made that
plain.

SHRI K, P. SINGH DEO: While
replying, the Minister stated that if the
Government of South Africa partici-
pates, then we will not participate.
Sportsmen all over the country have
been free from politics so far. Are we
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trying to introduce politics by saying
that if the Government of South Africa
participates, we will not ? It is not the
Government of South Africa which is
pasticipating but the sportsmen of South
Africa? So why we should stick to this
stand because our sportsmen only are
going to participate ?

DR, TRIGUNA SEN: I am sorry.
That is the policy of Government. If
he calls it politics, he may do so, But
it is the definite policy of Government
that so long as the remifications of the
South African Government's pernicious
policy of apartheid permeates the field of
sports, we should not join,

SHR1 A, SREEDHARAN : As usual,
on this issue also the attitude of the Go-
vernment of India is negative and non-
aligned. There are a number of Afro-
Asian countries which are determinedly
fighting racialism. Will Government
advise the Indian Olympic Committee to
contact the Olympic Committees of
other Afro-Assian countries and also
protest against this move to include
South Africa in the Olympic Games ?

DR, TRIGUNA SEN : 1 can tell the
hon, Member that when the President
of the Indian Olympic Association was
written to, he replied assuring us that
the views of ‘the I0OA are similar to
those of Government with regard to this
policy. He funther stated that he ex-
pressed his views in the meeting of the
I0C held in Teheran in May 1967, With
the approval of the Government, the
President of the 1I0A had also circulated
in August 1967 to all the National
Olympic Committees a resolution passed
by the IOA to oppose any move to al-
low South Africa to take part in the
games at Mexico.

SHRI BARROW : Is it not a fact that
we took part in the Davis Cup tourna-
ment in which South Africa also took
part 7

Is there a change of policy now ?

DR. TRIGUNA SEN : I am sorry—
1 do not know about the Davis Cup.

SHRI SWELL : The Minister has
made it abundantly clear that he will
stand in the way of the Indian Olympic
Games in Mexico. I would like to
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know whether, for the sake of consis-
tency, this Government would boycott
every other international body of which
South Africa is a member,

DR. TRIGUNA SEN : I think a de-
cision will be taken on ithe merit of
each case,

SHRI HEM BARUA : Since more
and more countries of the world have
seen sense and have boycotted the Inter-
national Olympic Games at Mexico be-
cause of the obnoxious racialist policy
pursued by South Africa, may | know
whether our Government have made it
abundantly clear to the Indian Olympic
Association that if it violates Govern-
ment’s directions, it will be the painful
duty of Government not to allot any
foreign exchange to them ?

DR, TRIGUNA SEN : We¢ have not
advised the Association exactly as the
hon. member suggests, but we have in-
formed them of the mind of the Gov-
ernment.

WRITTEN ANSWERS TO
QUESTIONS

Alp rroM UK.

“542. SHI CHITTRANJAN ROY .
SHRI N. K. P. SALVE ;

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware
that the British Government announced
that British aid to developing countries
will be pegged at this year’s rate;

(b) if so, whether Government have
assessed its cffect on the Indian eco-
nomy; and

(c) the steps Government propose 10
take in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Yes,
Sir,

(b) Britain’s economic assistance 0
fndia for 1968-69 has not yet been indi-
cated. An assessment of the effects, if
any, on the Indian economy of the Bri-
tish Government's announcement re-
ferred to by the Hon'ble Member is,
therefore, not possible at this stage.

(c) Does not arise.
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HunceeER STRIEE BY RESERVE BANK
EMPLOYEES

*544, SHRI C, K. CHAKRAPANI :
SHRI B. K. MODAK :
SHRI A. K. GOPALAN :
SHRI E. K. NAYANAR :
SHRI RAMIJI RAM :
SHRI MOLAHU PRASAD :
SHRI ONKAR LAL BERWA:

Will the Minister of FINANCE be
pleased to state :

(a) the steps taken by Government to
settle  the dispute of the employees of
the Reserve Bank of India who went on
week-long hunger strike since 6-2-68
throughout the country against the in-
stallation of computers; and

(b) the results thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) and (b).
Assurances have already been given by
the Reserve Bank that the installation
of the computer will neither lead to job
displicement nor block  promotictal
avenues for the existing employces. Go-
vernment does not, therefore, consider
it mecessary to intervene in the matter.

GoOLD SMUGGLING

*547. SHRI S. M, BANERIJEE : Will
the Minister of FINANCE be pleased
fo state :

(a) whether gold smuggling has in-
creased as compared to 1965;

(b) if so, to what extent; and

(c) the steps taken ¢o check the

same ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K, C. PANT) : (a) It is not
possible t0 make a precise esfimate of
the quantity of gold smuggled into
India. There is also no material before
the Government to indicate that the
smuggling of gold has increased as com-
pared to 1965,

(b) Docs not arise.
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(c) A statement showing the impor-
tant steps taken to check smuggling is
pleased on the table of the Sabha.

Statement

Among the important steps taken to
check smuggling are : systematic col-
lection and follow-up of information,
rummaging of suspected vessels and air-
craft, patrolling of vulnerable sections of
the coastline and land frontiers and
launching of prosecution in suitable
cases in addition to departmental adju-
dication. In the field of legislation the
Customs Act now provides for imposi-
tion of hcavier sentences of imprisen-
ment by courts of law. In the case of
scizures of gold, diamonds and watches
provision has also been made in the
Customs Act for placing the burden of
proof that these goods are not smuggled.
on the persons from whom they arc
scized. Among the important economic
measures taken, the two significant ones
are : (i) replacing by a special currency
in 1959 of the Indian currency notes
circulating in the Persian Gulf area
which provided an easy means of finan-
cing illegal gold transactions and (ii) in-
troduction of the Gold Control.

GoLb SEzep FroM BOAC PLANE

*548 SHRI D. N, PATODIA : Will
the Minister of FINANCE be pleascd
1o state @

(2) whether it is a fact that the Col-
lector of Customs and Central Excisc,
New IDclhi ordered confiscation of the
BOAC Plane which was found carrying
gold and imposed drastic fines on several
counts;

(b) whether it is also a fact that car-
rying of gold by international airliner is
not very uncommon and other airliners
had also been indulging in such practice;

(¢) whether Government have receiv-
ed any representation from the UK.
Government in the matter and if so, the
nature of such representation and the
reply given by Government to them; and

(d) whether the BOAC has made any
separate representation to Government
in the matter and, if so, the reaction of
Government thereto ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) the
BOAC Plane, which was found on the
15th September, 1967 to be carrying
gold without the pecessary declaration
on the manifest, has been confiscated by
the Collector of Customs & Central Ex-
cise, Delhi and in lieu of confiscation a
redemption fine of Rs, 10,00,000 has
been allowed. The Collector has also
confiscated the gold and in lieu thereof
has provided for a fine of Rs. 25,25,000
and has imposed a personal penalty
amounting to Rs, 5,00,000 on B.O.A.C.

(b) Information is not readily avail-
able. However, carriage of gold in tran-
sit, if properly declared, is not illegal.

(¢) The U.K. High Commission in
India had informally represented to thc
Government of India at the investigation
stage that, so far as the UK, Regula-
tions were concerned, the shipment of
the consignment of gold was entirely
legal and if the gold was not relcased.
the UK, reserves would be called upen
to replace it. They were advised that
as the process of investigation had al-
ready been initiated, necessary  steps
should be taken to furnish nccessary do-
cuments/information before the Director
of Revenue Intelligence, New Delhi who

was the investigating agency in this
case,
(d) No, Sir.
CoMMITTEE oN DR, Louir's
TREATMENT

*549. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the Committee, which
was 5Set up to enquire into the treatment
of the late Dr. Ram Manohar Lohia
during his last illness, has submitted its
report; and

(b) if so, the findings of the Com-
mittee 7

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI  SATYA-
NARAYAN SINHA) : (a) and (b).
The Committee that was set up was 4o
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survey the present facilities available at
Government hospitals in New Delhi and
to make recommendations for their im-
provement. The terms of reference did
not include an cnquiry about the medical
treatment given to the late Dr. Ram
Manohar Lohia,

The Committec has not yet submitted
its report.

TraDE UnioN BY CENTRAL HEALTH
Servicr: OFFICERS

“551. SHRI1 D. C, SHARMA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether the Central Health Ser-
vice Officers have resolved to form a
trade union; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA-
NARAYAN SINHA) : (a) Yes, Sir.

(b) The Government of India are not
happy over the decision.

FOREIGN EXCHANGE RACKET

“552. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state :

(a) the amount of foreign exchange
involved in the racket operated by
manganese exporters from Goa, Pondi-
cherry, Nagpur and other places;

(b) the names of the persons arrested
and the mames of firms prosecuted with
the amounts of frauds of each in this
regard;

(c) the amount of frauds of each by
way of under-invoicing and the amount
of money accumulated by each in Ame-
rican banks;

(d) whether it is a fact that some of
these racketeers dealt in foreign ex-
change illegally to the tune of several
million dollars from Goa and Pondi-
cherry; and
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(e) if so, the names of persons ar-
rested in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE,
(SHRI K. C, PANT) ; (a) to (e). The
information is being collected and will
be kiid on the Table of the Sabha.

ADVANCE ORDER FOR JUTE Bags

*555. SHRI INDRAJIT GUPTA :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state

{a) whether an advance order for a
huge quantity of jute bags has been
placed on Government account recently;

(b) if so, the value of the order and
delivery schedule of the same; and

(¢) the benefit confererd thereby on
the jute mill companies under the Indian
Jute Mills Association ?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): (a) No, Sir.

(b) and (c). In view of (a) above,
this does not arise,

FERTILIZER PLANT IN MAHARASHTRA

*556. SHRI N. K. P. SALVE : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state whe-
ther Government have approved the
proposal to set up a fertilizer plant in
Maharashtra in collaboration with a fo-
reign firm ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH) : Yes. Sir, Government have
approved in principle the proposal of
M/s. Dharamsi Morarji Chemical Co.
Ltd. for the establishment of a fertilizer
plant in Maharashtra in collaboration
with a foreign firm.

PUNJAB NATIONAL BANK

*557. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be
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pleased to refer to the reply given tor
Unstarred Question No. 782 on the 16th
November, 1967 and state :

(a) the progress so far made in the
enquiry being conducted into the irregu-
larities made by the top officers of the
Punjab National Bank;

(b) the details of the report, if sub-
mitted. and the action taken thereon;
and

(¢) if not, the reasons for the delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) and (b).
The investigation are still in progress
and final report is not yet ready.

(c) The investigation involves the
examination of very large number of
documents and is likely to take some
more time,

TweqTH AET it

*558. Y A TC AR AT :
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IMPORT oF STEEL SHEETs BY 1.O.C.
*559. SHRI SAMAR GUHA : Wilr

the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
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reply given to Short Notice Question No.
16 on 2Ist December, 1967 and
state ;

(a) whether it is a fact that the 1.0.C.
converted its licence of Rs. 45 lakhs for
importing Steel Sheets for manufactur-
ing bitumen drums to sheets for making
oil barrels;

(b) if so, whether
agreed to such conversion;

Government

(c) if so, whether such consent by
the Government violated the injunction
of the Delhi High Court; and

(d) whether further licences have
been issued to the Oil Companies for
importing steel sheets for manufacturing
oil barrels and bitumen drums ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
TAH) : (a) Four licences of the
Indian Oil Corporation of about 50 lakhs
for 24-Gauge stecl were converted for
importing 18-Gauge steel.

(b) Yes, Sir.
(c) No, Sir.

(d) Import of bitumen drum-sheets
for thc Burmah-Shell Refineries Litd..
and Esso Refineries Ltd.. for Rs. 170
lakhs and Rs. 60 lakhs respectively,
throygh the Minerals & Metals Trading
Corporation of India, has been recom-
mended.

X AT A & FT0 A7

*¥560. =Y AIFT W I7AT ¢ AT
Taa§ o< fama wal( 77 7903 91 700
-

(%) w7 &= & f5 aidi aar
Afegi § 39 & o9 oY ¥ I9 F 08 AT
2 o

(=) afx &, @ Ia# 33 &1 1%
X ¥ fad g ¥ | sEaE @
?
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(@) a8 J=Tagi § M K N @
& fqaremr syragd 9 & 1 e
Y afeAT € M F TAT KT 7 FH
& faq s ofenaarst & g
F Aq7 o7 ‘fAfewT 997 T qawa
far JmaT & | ATE-EAT § W A T
Y ATAT KT FH F7 F FATOAT FT A0
gamafy #1 9@ & faqe 5 =T 7
Ffa sarag F = g F I
13 387 T4 9t afrarsanst § 2
ZTT 9IS AT FEFA AT
faar a1 Ta4 =w w0 AET @D ST
ATTETR

TET F IT 7 FFA FIF F (AT
afzdi @1 &% G4 9= AwEIw @
frpradt a7f & | FW-wdT famg qfv-
argArdt & AIfRT =gAT T AFFGT
frar wmar 2 w8 fF daw A/l § gew
AT T 28T a1 arAr 7 1 330 fagam
ITAT & OF AT F 'Y H, TET AT
azgT afzqi & o Wi ¥ AAEAT
F quA o7 q1 fq= frar = ®T 2

OpiuM AND ALKALOLD FACTORY,
GlAzIPUR

“561. SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that there are
a number of industrial disputes pending
between the workers and management of
the Government Opium and Alkaloid
Factory, Ghazipur for the last 6 months;

(b) whether it is also a fact that th_e
Opium Factory Labour Union which is
recognised by the Management had sub-
mitted a charter of demands as early as
October last year;
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{c) if so, what are their demands; and

'(d) the steps taken by Gowvernment
to emsure that the just and legitimate
demands of the workers were met in time
and no causes for dissatisfaction amon-
gst the workers persisted ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE,
(SHRI K. C. PANT) : (a) Yes, Sir.
Ghazipur Opium Factory Labour Union
has put some demands as industrial dis-
putes before the Regional Labour Com-
missioner, Kanpur.,

{b) Yes Sir.

(c) The demands are given in Annc-
xure I, which is laid on the Table of
the House. [Placed in Library. See No.
LT-413/68].

(d) Government always consider the
just and legitimate demands of the wor-
kers sympathetically and take appro-
priate action, The various demands put
forward by the Union have been consi-
dered a2 number of times and the
workers themselves in many cases have
agreed in the past to treat them as
closed issues after discussion with the
officers of the Nuarcotics Department or
in joint discussion/ Conciliation procced-
ings conducted by the Regional Labour
Commissioner, Kanpur but cven such
-demand have heen repeated.

M/s. RAM NARAIN AND SoONs

*562. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have re-
-examined the Income-Tax assessment
cases of M/s. Ram Narain and Sons,
Bombay in the light of the suggestions
made by a Member of Parliament in a
Jletter addressed by him; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT) : (a) Yes, Sir.

(b) The alegations and suggestions
made were looked into and the Hon'ble
Member was informed that no action
was either necessary or feasible on the
suggestions made,
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IMPACT OF D.A, oN PRICES

*564. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) whether any statistical survey has
been made on the synchronisation of the
price increase with every increase in
dearness allowances: and

(b) whether Government propose to
appoint a team of experis to consider
the effect of dearness allowance on the
price mechanism ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : (a) No.
Sir.

(b) No, Sir.

anfan wfa fawg wez

*565. ®t 7o wo Aitfera
it o Fogo wgne :
Wt TR afgranT

T EATA FTAT Halt g FATT I
FAT F4T fF :

() 71 7g &= ¢ f& sqgfaw
anfa &t spafea sfaw anfa smaar
7 gz fowifar &t € &F snfew anfa
faFm @3 & "reAw ¥ sfew S
qAHEqT ¥ vd T W F1 faew
faFma FFAT F S=wTd WT@T ST
T &, a1 agfaa aat #1 A F
‘fart fFn 9T afgd; sie

(=) afz &, &1 wer 92w # anfew
ey aAEerT &1 fear wor snfaw
atfa fare &3 FOF § 39 aF
et gam & 7

R wEqmw AWt § @ war

(Wt satw qg) : (F) sgEfa
wnfedt WX apgfaa anfew onfeat &
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INDIA’s FOREIGN LIABILITIES AND ASSETS

*567. SHRI S. R. DAMANI : Will
the Minister of FINANCE be pleased
to state : .

(a) whether the survey of India’s
foreign liabilities and assets has not been
made by the Reserve Bank of India after
1955;

(b) if so, the reasons therefor; and

(c) whether Government propose to
‘make another survey to bring the posi-
tion up-to-date ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) The Reserve
Bank of India conducted a survey of
India’s foreign liabilities and assets in
1961 and the Survey Report was pub-
lished in 1964, The Reserve Bank also
published in the January 1967 issue of
its bulletin an article on India’s Inter-
national Investment Position in 1963-64
and 1964-65.

(b) Does not arise.

(c) Data for subsequent years are be-
ing collected,

SHORTAGE OF ALCOHOL

*568, SHRI S. S. KOTHARI ;: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that there is
.considerable shortage of alcohol, con-
sequent upon which various alcohol-
based industries are working below
capacity;

(b) if so, the action taken to step up
the produttion or import of alcohol;

(c) whether Government are consi-
dering diversion of alcohol from the
manufacture of wines and spirits to the
.alcohol-based industries; and

(d) the steps taken to provide alter-
nate petro-based feedstocks to these in-
dustries viz. synthetic rubber, polysty-
tene, polyethylene and p.v.c which can
use petro-butadiene petroethylene ?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU RAMA-
1AH) : (a) Yes, Sir,
(b) Production of alcohol depends

on the avalability of molasses which in
turn depends on the producton of sugar.
The partial decontrol of sugar is expect-
cd to improve the position over a period.
Meanwhile, arrangements have been
made to import substantial quantities of
alcohol for the major alcohol-based in-
dustrics in the country.

(c) The Statc Governments are not
agrecable to this proposition as it would
result in a reduction in their excise
revenues.

(d) Imports of styrene have been
arranged for the two polystyrene units
in the country. One of them has
planned to switch over from alcohol to
ethylene to be obtained from the Bombay
Petrochemical Complex during the cur-
rent year. Arrangements are also under
consideration for import of butadiene
for Synthetic Rubber Factory a¢ Bareilly.
Once this is achieved, availability posi-
tion of alcohol in the country is expect-
ed to ease considerably.

PHARMACEUTICAL COMPANIES

3401, SHRI BABURAO PATEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the nature of checks provided
for ensuring purity and standards of the
products manufactured by Pharmaceutl-
cal Companies by Government prior to
their sales to the public;

(b) the number and names of pro-
ducts found impure and substandard
during the last 3 years and the names
of their manufacturers; and

(¢) the action taken against each?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY) :
(a) A statement giving the requisite in-
formation is laid on the Table of the
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House, [Placed in Library. See No. LT-
414/68).

(b) and (c). The information is being
collected and will be laid on the Table
of the Sabha in due course.

REVENUE OF ANDHRA PRADESH

3402. SHRI M. N, REDDY : Will
the Minister of FINANCE be pleased
to state ;

(a) the total annual grant given to
Andhra Pradesh since 1956 to the end
of March, 1967 towards the share of
tax levied on Petrol and Diesel sold in
that State;

(b) the total tax collected by the
Central Government since 1956 to the
end of March, 1957 from Petrol and
diesel etc. sold in Andhra Pradesh; and

(c) what proportion the Central
Government from the above revenues
bore to the amount of tux collected on
the sale of Petrol and other fuels an-
nually in Andhra Pradesh during the
above period ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). The information regarding the total
tax collected on petrol and diesel etc.
sold in Andhra Pradesh is not available.
A statement showing the total anmual
grant given to Andhra Pradesh towards
their share of tax levied on petrol (under
the Central Road Fund) out of the
revenues from 1956 to the end of March,
1967 and the amount of Central Excisc
duty collected on petrol and diesel etc.
(iw. all petroleum  products)  cleared
from the Refinery and the marketing in-
stallations in Andhra Pradesh, during
the same period, is laid on the Table of

the House. [Placed in Library. See No.
LT-415/68!.
(c) The information regarding the

tax collected on the sale of Petrol and
other fuels annually in Andhra Pradesh
being not available, it is not possible to
work out the proportion.
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PuBLic CONVENIENCES IN GOVERNMENT
CoLONIES

3403. SHRI M. L. SONDHI : Wil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that some of
the markets, built in Government em-
ployces’ residential colonies have pot
been provided with public conveniences;
and

(b) whether there is any such pro-
posal to build bathrooms for the markets
in Government employees’ residential
areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). Public conven-
icnces such as bathrooms, etc.. have been
or are being provided in the markets
constructed in various Government
colonies, except in Babu Market, as
bathrooms are available in the adjacent
Sarojini Nagar Market.

Roap ROLLERs

3404. SHRI K, N. PANDEY : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to
the reply given to Unstarred Question
No. 4175 on the 14th December, 1967
and state :

(a) whether the investigation in res-
pect of the Chairman of the United
Provinces Commercial Corporation, who
was arrested for cheating Government
to the extent of Rs. 2,16,64.800 in res-
pact of road rollers and bailed out by
the Chief Presidency of Calcutta, has
since been completed: and

(b} if so, the result of the investiga-
tion and the action taken agains; the
Chairmun of the said firm ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHR1 IQBAL
SINGH) : (a) No. Sir.

(b) In view of (a) above, this does
not arise.
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FiLM STAR. DEVANAND
3405. SHRI JUGAL MONDAL :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4374 in Lok
Sabha on the 14th December, 1967 and
state :

(a) whether the information asked
for therein in respect of the income-tax
paid by the Film Star, Devanand, has
been collected; and

(b) if so, the details thercof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
information has since been partly col-
lected.

(b) (i) Assessments for the assess-
ment years 1964-65 to 1966-67 are
pending.  Particulars of income/loss
declared for these assessment years and
advance-tax/tax on self-assessment paid

for these assessment years is as

under :—

" Assesment Income/loss Amount
Year. Returned. paid.
1964-65 Rs. 85,574 Rs. 1,62,379
1965-66 Rs. 2,13,417 Rs. 90,063
1966-67 Rs. 3,13,670 (Loss) Rs. —

PHALGUNA 21, 1889 (S4K4)

(ii) Information regarding the num-
her of Film contracts entered into by
the assessce with the Indian Film Indus-
trv and the amount of each film con-
tract i3 being collected.

IncoME-TAX ARREARs DUE FROM
Firys 1IN MADHYA PRADESH

3406. SHRI JUGAL MONDAL:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5311 on the
21st December, 1967 and state ;

(a) whether the information regard-
ing income-lax arrears due from firms
in Madhyva Pradesh has been collected;

(b) if so. their names, the total
amourt of Income Tax arrears and
whether Government propose to charge
interast thercon while making recovery
thereof; :nd

(c) if not, the reasons therefor ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Yes,

Sir.

(b) There were 1706 firms which
were in arrears of income-tax as on 3lst
March, 1967. The names of such firms
are, however, not readily available, The
total amount of income-tax arrears out-
standing as on 31st March, 1967 was
Rs. 89.74 lakhs. As regards charging
of interest. provision already exists
under the law to charge interest on de-
layed payments and recover the interest
along with the tax in arrears.

(c) Does not arise.

FARAKKA BARRAGE PROJECT

3407. SHRI BABURAO PATEL:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that four
cellular constructions for the coffer dam
of the Farakka project were washed
away recently;

(b) if so, the reasons therefor; and

(c) the damage done as a result

thereof 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). Some trial cells were driven in
the river bed as an experimental measure
outside the barruge area to examine
their behaviour in submerged condition
during the floods of 1967. The experi-
mental cells got dislodged during floods.

{¢) As the cells were not a part of
the regular barrage and were only purely
experimental, the question of damage
does not arise.

Forrigy ExprrTs ON FARAKKA BARRAGE

3408, SHRI BABURAO PATEL:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the number of foreign experts in-
vited so far to supervise the Farakka

project;
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(b) if so. their names and qualifica-
tions and the remuneration paid to
‘them;

(c¢) whether morc foreign cxperts are
expected to visit India to guide us on
this project; and

(d) if so, the amount
this purpose ?

allocated for

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) : (a)
and (b). No foreign expert has been in-
vited so far to supervise the work of the
Project. However, for assistance in the
design of coffer dam, services of two
Soviet specialists were obtained. An
expenditure of Rs. 1,43,900 was incurr-
ed on their remuneration, travelling
allowance and accommodation.

(c) None contemplated at this stage.
(d) Does not arise,

wgTCTeE & w4 afeal W g
st Tk gadr AT

3409. st JxTw aqfem T
wvequ, afcare fagiom xar ndia
farere sieft ag T A T FG

(%) ¥ wgraEg & A afedi &
e A Tt A aqu feafa g
¥ AR F TETOSE FFTL A FAG FTHEC
1 W dreAT W 2 AR

(=) afz &, a1 I&%r & A
§ T @ X W I WV FHEAES
Lo o

wreqa, afeare fratom awr At
fawrs wwrem § Io-waAl (W Xo Wo
gf) : (%) o 78

(w) 7 e T 3= 0 .

CEMETERIES AND CREMATORIUMs IN
DELHI

3410, SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :
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(a) whether it is a fact that the state
of affairs in the various cemeteries and
crematoriums in the capital is far from
satisfactory;

(b) whether the three Vans which
the Corporation possess for taking the
dead to distant cemeteries/crematoriums
are not conveniently available and are
generally reported out of order;

(c) whether the fire-wood is generally
out of stock or not in good condition
and is very costly; and

(d) whether Government propose to
appoint a Commission of Inquiry to go
into these important issues ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)

No.

(b) Three Vans (Hearses) are avail-
able at Nigambodh Ghat on paymen:.
These can be called for even telephoni-
cally. One of them is a brand new van.
Efforts are made by the Delhi Municipal
Corporation to keep all the three vans in
working order. However, sometimes
it does happen that a vehicle is not avail-
able as it may be under repairs in the
Municipal Workshop due to mechanicat
defects.

(¢) No. The Municipal Corporation
of Delhi maintains its own stalls at the
maip cremation grounds and fire-wood is
always in stock in plenty and in good
condition. Fire-wood at these stalls is
sold at no-profit-no-loss basis and is us-
ually cheaper than in the market.

(d) Question does not arise.
wHY avwy fafedy
3411 s g wiw : qr faw
gdr 7 frawat, 1967 ¥ aarifed
9T HEAT 3277 & AL & g A
qg FaT T FUT w0 o
(%) ¥ad wd~hwe fafaes & @
%@ aut 7 fray @ & fesd due A1,
TH W ¥ A9 9 a9 § gefarar
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TECHNICAL SCHOOL UNDER BIAS-SUTLFEJ
LINK

3416. SHRI LALIT SEN : Will the

Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether a decision was taken some
years ago to set up a Technical School
at Sundarnagar under the Bias-Sutlej
Link Project;

(b) if so, the number of students who
have received training in this school so
far; and

(c) the further steps Government pro-
pose to take to improve this institu-
tion 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes, Sir.

(b) 159,
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(c) At present adequate number of
students is not coming forward to re-
ceive training in the school. Further
improvement can only be effected when
sufficient number of candidates come
forward for receiving training.

WORKERS IN BEAS-SUTLEJ LINK

3417. SHRI LALIT SEN : Will the
Minister of IRRIGATION AND
POWER be pleased to stale :

(a) the number of skilled and un-
skilled workers employed in the Bias-
Sutlej Link Project;

(b) the number of skilled and un-

skilled workers employed from among
the oustees affected by the schemc: and

(¢) the number of skilled and un-
skilled workers engaged on the scheme
who belong to Himachal Pradesh ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO) :
The requisite information is given be-
low :—

Skilled Unskilled
(a) 6541 7089
(b) 95 182
(c) 2,747 5,157
VaiGal RE-MODERNISING SCHEME oF
MaDRAS
3418. SHRI KIRUTTINAN : Will

the Minister of JRRIGATION AND
POWER be pleased to state :

(a) whether Government have sanc-
tioned any fund to Thamizhaga Arusu
(Government of Madras) to implement
the Vaigai Re-modernising Scheme which
was recently approved;

(b) if so, the amount sanctioned and
whether it is in the form of loan or full
grant; and

(c) if not, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L, RAO): (a)
2o (c). No earmarked assistance 1s being
given for the Vaigai re-modernising
scheme. The Madras Government are,
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however, being given loan assistance for
financing their plan schemes through
“miscellaneous development loans”, This
assistance helps in implementing the
irrigation schemes including Vaigai
scheme,

HANDLOOM WEAVERS COOPERATIVE
SOCIETIES

3419. SHRI KIRUTTINAN : Wil
the Minister of FINANCE be pleased
10 slate :

(a) whether it is a fact that the loans
to the Handloom Weavers' Societics
through the District Cooperative Central
Banks are restricted by a “Coverage
System™ of the Reserve Bank of India:

(b) if so, the details thereof;

(¢) whether Government are awarc
that the Handloom Weavers' Coopera-
tive Societies in Madras State are severe-
ly affected by this system; and

(d) whether Government propose 1o
relax the Reserve Bank of India rulcs
to enable Handloom Weavers' Coopera-
tive Societics to get loans without much
difficulty ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) 1o
(d). The information is being obtained
and will be laid on the Table of the
House in due course.

RELIEF WORKS IN RAMNAD OF MADRAS

3420, SHRI KIRUTTINAN : Wil
the Minister of FINANCE be pleased
to state :

(u) the amount asked for by the
Thamizhaga Arusu (Government of
Madras) for relief works of the damage
caused by recent flood and cyclone in
SRarnnnd and other districts in Madras

late;

(b) whether the required amount has
been sanctioned; and

(¢) If not, the reasons therefor ?
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+ THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
State Government had estimated the re-
quirement of funds for relief and repairs
to public properties damaged by the re-
cent cyclone and floods in certain parts
of the Statc at Rs. 196.48 lakhs and
had asked for the entire amount to be
provided as Central assistance.

(b) A loan of Rs. 2.50 crores has
been sanctioned towards expenditure on
repairs to public properties damaged by
the cyclone of 1966 and by the cyclone
and floods of December, 1967.

(c) Does not arise,

SociAL BoycoTTs FOR SCHEDULED
CASTES

3421, SHRI P. R, THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether untouchability continues
lo be openly practised and social boy-
cols are also organised against the
scheduled castes in some nearby Delhi
villages;

(b) if so, the details of such cases
which have come to the notice of Gov-
ernment;

(c) the action taken so far by the
Delhi Administration in the matier;
and

(d) whether there were
court cases in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) Occasional incidents of
this nature have occurred in some parts
of the country.

any recent

(b) As recent cases of this type are
subefudice, it is not feasible to give de-
tails at this stage. Details of serious cases
investigated in the past will be found in
the annual reports of the Commissioner
for Scheduled Castes and Scheduled

(c) Whenever a prima facie case is
revealed by investigation, the offenders
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are prosecuted under the Untouchability
(Offences) Act, 1955,

(d) Yes.

NATIONALIZATION OF LAND IN
AREAS

URrBAN

3422, SHRI P. R. THAKUR : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government have re-
ceived any suggostions/recommendations
for nationalization of land in wrbar
arcas for housing purposes; and

(b) if so, Government's reaction
thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). No such pro-
posal has been received or is under the
consideration of my Ministry.

FOR CONTROLLING URBAN
LAND VALUES

3423, SHRI P, R. THAKUR : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

PROPOSAL

(a) whether Government are awarc
of the proposals contained in the UK.
Government White Paper on the Land
Commission issued in Scptember, 1965:

(b) whether there are any proposals
under consideration for controlling ur-
ban land values more or less after the
manner suggested for Britain by the
British Land Commission; and

(¢) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes,

(b) and (c). A Commitec was ap-
pointed by the Government in 1963 to
examine the problems of urban land in
the country. The report of the com-
mitte was published in February, 1965.
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The report contains a number of use-
ful recommendations dealing with urban
land policy .including the measures to
control speculation in land, etc. The
report has been circulated amongst the
State Governments for careful con-
sideration and such action as they may
consider feasible.

WELFARE oF BACKWARD CLASSES

3424, SHRI P. R, THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that very slow
progress has been made so far with re-
gard to the promotion of the welfare of
the backward Classes by and through
the State Governments and agencies;

(b) if so, whether Government con-
template to constitute a Central Depart-
ment to function on the lines of the
Federal Bureau of Indian Affairs in
the United States;

(c) if not, the reasons thérefor; and

(d) tvhe alternative proposals for the
purpose ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) This is a matter of opi-
nion.

(b) No.

(¢) and d). The Government of
India cannot override the exccutive
authority vested in the State Govern-
ments by the Constitution.

ENnguIRy COMMITTEES FOR SCHEDULED
CasTES AND ScCHEDULED TRIBES

3425. SHRI P. R. THAKUR : Will
the Minister of SOCIALL. WELFARE
bc pleased to state :

(a) the name of the State Govern-
ments who have so far appointed En-
quiry Committees to find out the
reasons for the inadequate representa-
tion of the Scheduled Castes and
Scheduled Tribes in their services;
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(b) the dates when the reports of
such Committees were published or are
likely to be published;

(c¢) whether the Commissioner of
Scheduled Castes and Scheduled Tribes
recommended in his Eleventh Report
that such committees should be set
up in all the States;Union Territories
where these have not already been
appointed;

(d) if so, the action so far taken in
that regard; and

(e) whether copies of the already
published Reports of the Committees
would be made available to the Parlia-
ment Library ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) to (d). In accordance
with the provisions of article 309 of
the Constitution, the question of reser-
vation in services and posts in connec-
tion with the affairs of a State, is the
sole concern of that Statc and Govern-
ment of India have no locus standi in
the matter. It is for the State Gov-
ernments to consider the recommenda-
tion made by the Commissioner for
Scheduled Castes and Scheduled Tribes
and appoint such committees if thev
consider it neccessary. So far as the
Government of India services are con-
cerned. they have appointed a Com-
mittee and have also constituted a
Study Team for this purpose. The
Committee’s report is still awaited; the
report of the Study Team has been re-
ceived and is being examined.

(¢) The recommendations made by
the Study Team in relation to the Ser-
vices under the Government of India
have already been made available to
the House in reply to the unstarred
question No. 835 answered in the Lok
Sabha on the 16th February, 1968.

PROMOTION OF SECTION OFFICERS

(Cwvi) CP.WD,

3426, SHRI S. D. SOMASUN-
DARAM : Will the Minister of
WORKS, HOUSING AND SUPPLY
be pleased to state :
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(a) the number of Section Officers
(Civil) in Central P.W.D. who are
eligible for promotion to the grade of
Assistant Engineers approximately;

(b) the number of Assistant Engi-
neers appointed directly through the
U.PS.C. during the past six months
and how many are likely to be appoint-
ed during the next six months; and

(c) the stage at which the proposal
of reviewing the policy of direct re-
cruits stands so as to either completely
stop or to reduce it to the barest mini-
mum ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH): (a) 530,

{(b) (i) Number so far
appointed : 49

(ii) Number of
persons likely

to be appointed : 81

(c) A proposal for stopping direct
recruitment to the temporary vacancies
of Assistant Engineers is already under
consideration. After a decision is
reached in this proposal, direct recruit-
ment against permanent vacancies of
Assistant Engineers will be reviewed,

DEMOTION OF ASSISTANT ENGINEER

(CrviL)
3427. SHRI S. D. SOMASUN-
DARAM : Will the Minister of

WORKS, HOUSING AND SUPPLY
be pleased to state :

(a) the number of Assistant Engi-
neers (Civil) demoted during the past
six months and the number likely to be
reverted in the coming six months and
also the reasons for their reversions;

(b) whether there is frustration and
unrest among the Section Officers
(Civil); and

(c) if so, the action proposed to be
taken in restoring confidence and sc-
curity among the Section Officers ?
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THE DEPUTY MINISTER IN
THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH): (a) The number of Assistant
Engineers (Civil) reverted in the Cent-
ral Public Works Department during
the past six months is 17. No figure
can be given at present for the coming
six months as reversions, if any, will
depend on the workload of the Depart-
ment. The reversion of 17 Assistant
Engineers (Civil) was erdered partly
on account of reduction in workload
and partly on account of Union Public
Service Commission nominees against
direct recruitment quota joining duty
posts,

(b) These reversions should not
cause any legitimate grievance as the
Assistant Engineers (Civil) reverted as
Sectional Officers (Civil) had all bcen
promoted on purely ad hoc basis pend-
ing availability of U.P.S.C. nominees.
Promotion of these officers was for-
tuitous because of the temporary non-
availability of U.P.S.C. nominees
against direct recruitment quota and
they were well aware that they werc
liable for reversion at any time.

(c) Temporary promotions and re-
versions are inevitable in an engincer-
ing organisation where the establish-
ment depend entirely on the work-load.
A proposal to abolish direct recruit-
ment against temporary vacancics of
Assistant Engineers in the CP.W.D, is
under consideration. If this is accepted
it will improve the temporary promo-
tion prospects of Sectional Officers.

CONSTRUCTION OF TAPPER DAM
(GUJARAT)

3428. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of IRRI-
GATION AND POWER be pleased
to state :

(a) whether the Gujarat Govern-
ment had submitted a Project for the
construction of Tapper Dam;

(b) if so, the details thereof;

(c) whether the same had been turn-
ed down and if so, the reasons therc-
for; and
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(d) whether there is a proposal to
revise this project for implementation
during 1968-69 plan or under the
Fourth Five Year Plan ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) No, Sir.

(b) to (d). Do not arise.

INTEREST CHARGED ON  INCOME-TAX
REFUNDED TO ASSESSEES

3429. SHRI N. K. SANGHI : Will
the Minister of FINANCE be pleased
to state :

{a) whether interest is allowed suo
moto to the assessees under section 212
of the Income-tax Act on the refund
due to the assessees; and

(b) the amount that has been paid
by the Income-Tax Department in
Raujasthan during cach of the assess-
ment years. 1964-65, 1965-66 and
1966-67 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) (a)
Section 212 of the Icome-tax Act Joes
not provide for the allowance of any
interest to an assessee.  Section 214 of
the Income-tax Act provides for pay-
ment of interest by the Income Tax
Department on excess advance tax paid
by assessees as per their own esti-
mates under section 212, Interest under
section 214 is paid sue moto by the
Income Tax Department in all cases.
wherever it is due.

(b) The information regarding inte-
rest paid under section 214 for each of
the assessment years mentioned is not
readily available.

Loss RETURNS UNDER INCOME-Tax

Act
3430, SHRI N. SANGHI : Will
the Minister of ANCE be pleased
to state :

(a) the number of loas returns under
the Income-tax Act that were filed in
Rajasthan, Madhya Pradesh and Delhi
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Centres for the assessment years 1964-
65, 1965-66 and 1966-67;

(b) the number out of them pending
finalisation yearwise for these three
years; and

(¢) the reasons for the delay in com-
pletion of loss cases expeditiously ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a)
to (c), The information is not readily
available. The total number of assessces
in these three charges for the assess-
ment years 1964-65 1965-66 and 1966-
67 was 2,85,405, 3,59,200 and 3,77,638
respectively. In order to ascertain the
number of loss returns filed by the
assessees, the Departmental officers will
have to scrutinise each one of the re-
turns. A physical scrutiny of over 10
lac returns will throw an enormous addi-
tional burden on the Income-tax Officers
and as a result their normal assessment
and collection work will suffer. It may,
however, be stated that instructions al-
ready exist that completion of assess-
ments in loss cases should not be de-
layed.

MeDICAL GRADUATEs IN THE COUNTRY

3431. SHRI M_ S. MURTI : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total number of Medical
graduates produced in the country dur-
ing the Second and Third Plan periods
in the country separately, year-wise;

(b) the total number out of them who
appeared and passed for the EC.F.M.G.
(Educational Council for Foreign Medi-
cal Graduates) during the Second and
Third Five Year Plan periods scparately
year-wise;

(c) the total number out of them
who passed through E.CFM.G. Ex-
amination, the number of graduates who
went abroad during Second and Third
Plan periods; and

(d) the total number of graduates
who went abroad and the number rec-
turned to the country again ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY):
(a) The total number of medical gradu-
ates produced in the country during the
Second and Third Plan periods is given
below year-wise :—

Second Plan
1957 2802
1958 — 2859
1959 — 3119
1960 — 3389
1961 3900

Third Plan
1962 — 3946
1963 — 4289
1964 — 4452
1965 — 5387
1966 — 7078 (approximately)

(b) and (d). Information is being col-
lected and the data that becomes avail-
able will be laid on the Table of the
Sabha.

BEGGARS

3432, SHRI M. S. MURTI : Will the
Minister of SOCIAL WELFARE bc
pleased to state :

(a) the number of beggars at preseni
in the country, State-wise;

(b) the steps taken by Government
to eradicate beggary in the country;

(¢) whether any pgrants have been
given to the voluntary organisations
established to rehabilitate beggars; and

(d) if so, the names of the organisa-
tions and amounts given to them during
1967-68 State-wise ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) Precise information is not
available as no survey in the matter has
been conducted so far.

(b) Eradication of beggary is pri-
marily a respomsibility of State Gov-
ernments. The Government of India
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have, however, been financially assist-
ing the States to carry out anti-beggary
measures.

(c) The Department of Social Wel-
fare have not given ady such grants.

(d) Does not arise,
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Loor anND VastctoMy OPERATIONS

3434, SHRT HEM RAJ : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of loop and vasec-
tomy cases which were accomplished
during the year 1967 and the percentage
where they proved defective State-wise;
and

(b) how far such practices have been
followed by such sections of the Indian
society which practise polygamy ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) On the basis of the re-
ports received upto 2.3.1968, the num-
ber of loop insertions and sterilization
operations performed during 1967
were 7.23 million and 1.53 million res-
pectively.
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On the basis of the studies under-
taken on about one lakh women who
had IUCD inserted, it was found that
about 509 of the acceptors did not
have any complaint whatsoever. 24.5%
of the complaints were on account of
bleeding, followed by psychological com-
plaints which accounted for nearly 16%.
No serious complaints as a result of
vasectomy operation have been report-
ed.

(b) Statistical data regarding the loop
insertions and sterilization operations
are not maintained community-wise,

SAINIK SAMACHAR

3435, SHRI P. VISWAMBHARAN:
SHRI MANGALATHUMA-
DAM :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) the name of the Press where the
Sainik Samachar Weekly is being print-
ed;

(b) the terms on which the printing is
cntrsuted to that press; and

(c) the reasons for not printing the
Sainik Samachar in one of the Govern-
ment Presses?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH): (a) S/Shri Union Printers
Cooperative Industrial Society Limited,
New Delhi.

(b) The terms of the contract arc
given in the Statement laid on the table
of the House. [Placed in Library. See
No. LT—416/68].

(¢) Government of India Presses are
at present not adequately equipped to
undertake printing of the journal in all
the nine languages in which it is publish-
ed simultaneously.
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PURCHASING SCHEMES

3436, SHRI S. R. DAMANI : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government have work-
ed out any purchasing scheme for
machine tools, Electrical Machinery,
Hosiery, Shoes, Textiles, Food products
and Paper to help the industry to get
over the recession; and

(b) if so, the main features thereof”

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). There is no re-
cession generally in respect of most of
these industries. However, in order to
assist the Engincering Industry, the
Government have advised the major
indenting Departments to plan their re-
quirements of engineering goods in ad-
vance and to place bulk indents to en-
able orders being placed for utilisation
cf the capacity of the Industry to the
maximum possible extent.

SUNLIGHT CoLoNY, MoTi BAGH,
NEw DELHIL

3437. SHRI Y. A, PRASAD : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to
the reply given to Unstarred Question
No. 3465-G on the 7th December, 1967
regarding the Sunlight Colony, Moti
Bagh, New Delhi and state :

(a) whether the appeal has
been filed in the Supreme Courl;

(b) if not, whether it has become
time-barred; and

(c) whether the plot-holders have
been permitted to proceed with their
house-building schemes ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-

ING AND SUPPLY (SHRI IQBAL
SINGH): (a) No.

(b) No.
(c) Does not arise,

since
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3438. ot fagre faz : 77 fawr
welT qg q@T &1 FAT F4F

(%) 2= ¥ foav AT §;

(&) =1 39% & g8 Fr@EEiaT
sra-F aur fafi-s7 Y sl &
qHS § T v afrafaaarst & av
T a9 1960 F WTOW # € Ay g
G Gl

() afz a1, &1 3w ST v E;
T

(7) &7 7 feaw ¥ & F19-
Ml & fag Foa & & o &
A *Y af & 7

Iu-gaTA WAl aqr faw owar (o
A dwf) : (%) | (9) : ogE
U & AT TEN § AT q=A &Y o 97
™ & St ) fewT s s
faug & 17 T & qm z@ ATEY
q &TE 97 AEY 2

ot WY e & awme fan
TET /AT

3440. w1 gEN @w THAD
w1 faw 5t a7 o Y Far A r

(%) w0 a7 == & fr & 3eqr2w
new faamr & sfusfai ¥ o=,
1968 & Y4 q@TZ § weAT UFHIA
# AT FT vE U gAY F 120 AT
fReft &t T fear ar;

(@) afz &1, &1 sowe f&d 73
A &1 g far

() = o 2w v @ o

(9) ™ maw & firewme foq
w7 safey & faeg s swraEr &1 af
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JORUTA ot war faw wat (st
st denf) ¢ (%) o, g w4
IR OeF st T o6 wd
1968 1 TFAE-AATT TAT UFMRA 7
FFT FT W OF AW ¥ 99 ¥ QO
a 2uw 97 fasht 7t s 1200
T ST TwET |

(@) sl z7 aT
T |

() wvr * fafemdt ot o7 ATt
§ qar == & e A qea: fea @
TATE |

(w) svafaa =ofer w7 e
fear T a1 & T1= 7 w97 fgn
T T 1 wTHRr | =y ferw Y T
I T R

11,813

@A T @NA 9T TORT
feat mar gt

3441, Nl gER €T €SAT : WT
fawr welt a7 9T &Y FOT FGT fE

(%) w7 7z == § f& ==
3oEA wewm sfuwifEl gra s,
1968 ¥ TaHTH I99 €9 97 JYAZA
UHENE | QAT 7 73 U% gt § g
3 7w favge aww feg o

(=) afz gi, 1 77wz f&0 05 5
T 77 4T §; AT

(7) w0 gvg § g0FTC A A
=fegt & fasg s ¥ § Ao
F1 wE FrAEy &1 ST v 8r

Je-qum WA war few Wt (s
droroit i) @ (%) ot (@) e
T I e yfawifal 7 o6
AT 1968 ¥ WIFA MHFE ¥ @-
ATH 9A @A 97 0F I ¥ 9T
are a9 €1 fagwr % avelt |1q

¥t 7@ 62w ¥ AT A ¥
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AR TFT FA qed 9,844 TW
ERIT € |

(7) fom oF aEhr (afw) &
AMT ower mar 99 fgoma 7 & famn
T AT 9 § AHW 9 o faar
AT WTHA F1 AT qEATE &7 AT
N

SMUGGLING BETWEEN CEYLON AND
MADRAS

3442, SHRI RABI RAY : Will the
‘Minister of FINANCE be plcased 10
-state :

(a) whether his attention has been
drawn to a news-report published in
the ‘Hindustan Stcndard’ (Calcutta dated
the 8th February, 1968) that a regular
racket is being efficiently managed by a
well-organized agency employing 500
girls for smuggling purposes between
Ceylon and Madras; and

(b) if so, what action has been taken
by Government to unearth this racket
with details thercof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARII DESAD (a)
Yes, Sir.

(b) As far as the Government are
aware, there is no organised smuggling
-of sarees from India to Ceylon nor of
gems from Ceylon to India by passen-
gers travelling between the two count-
ries. Nevertheless the Customs officers
are vigilant in this regard.

UNCTAD

3443, SHRIMATI SUSHILA
ROHATGTI :
SHRI R. S. VIDYARTHI :
SHRI KANWAR LAL
GUPTA :
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of FINANCE be
‘Pleased to state :

(a) whether it is a fact that Mr.
*George Woods, President of the World
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Bank made critical remarks about deve-
loping countries in general and India in
particular during his speech at the
UNCTAD; and

(b) if so, the reaction of the Indian
Delegation ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) (a)
and (b). There were some rcferences to
the progress, in particular, of India's
economic development, in the speech
made by Mr. George Woods, President
of the World Bank, to the UNCTAD.
On his altention being drawn to sub-
stantial progress made by India in
various fields of development, he has
amended the passage for incorporation
in the official record of the UNCTAD.
The original passage and the amended
passage are given below :

Original Text

“We must be frank to say that in
many parts of the world. the situation
is discouraging, even disturbing. Here
in our host country, the home of onc-
seventh of all the human race, after 20
years of independence many millions of
people have yet to experience more than
the feeblest manifestations of progress.
Those who believe as 1 do that India is
cngaged in a task of deep meaning for
all the developing countries, must be
gravely concerned by the uncertaintics
that cloud her national life. India is an
cxceptionally dramatic case because of
its size and its location on thc troubled
Asian continent; but it is by no means
the only country where hope has dwind-
led towards despondency.”

Amended Text

“We must be frank to say that in
many parts of the world, the situation is
discouraging, even disturbing. Here in
our host country, the home of one-
seventh of all the human race, in the
20 years of independence substantial
advances have been made in alleviating
illiteracy, hunger, illness and want, but
the tasks that remain are staggering in
their size and complexity. Those who
believe as I do that India is engaged in
a labour of deep meaning for all the
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developing countries must be gravely
concerned by the uncertaintics that
cloud her national life. India is an ex-
ceptionally dramatic case because of its
size and its location on the troubled
Asian continent; but it is by no means
the only country where growth needs to
be much faster if hope is not to dwindle
towards despondency.”

TRIBAL ARCEAs OF TRIPURA

3444, SHRI E. K. NAYANAR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the Central Government
propose to declare the tribal dominated
areas of Tripura as ‘Scheduled Areas’
under the provisions of the Fifth Sche-
dule of the Indian Constitution;

(b) if so, when; and

(c) if no, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) No,

(b) Does not arise.

(c¢) No part of any Union Territory
has so far been declared as a Scheduled
Area. The alternative policy (T.D.
Blocks) recommended by the Dhebar
Commission has been accepted.

Ten-RUPEE SILVER COINS

3445. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE
be pleased to state :

(a) in view of Government’s decision
to issue 10-rupec coins on the FAQ day
celebration, whether Government have
estimated the amount of metals that
would be used in it;

(b) if so, the amount of the respec-
tive metals;

(c) whether India will be completely
self-dependent on this score; and

(d) if not, the reasons therefor ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a)
and (b). As a decision on the number
of coins to be minted has not yet been
taken the actual requirement of metals
cannot be assessed at this stage. How-
ever, it is the intention 1o issue a coin
of about 16 grams weight in an alloy of
80% Silver and 209, Copper.

(¢) It is expected that the require-
ments of metals for these coins will be
met from Government stocks.

(d) Does not arise.

fatwit wgrman wr I

3446. wY Wo wo ¥rfewe : vy firer
W‘Kﬂﬁﬁwﬁa’ﬁ?

(%) wvagaefF w3 fadwy
O FT, AT IV AT 1962 ¥ AFT
1967 aF ¥ yAfy F srar g 4.
IEAT T T /6

(@) afx &, a1 & = fa-fe
fawmit sraar F1at & fod fasr & v
A #14 qF A4 fe6d w1 9% s
ITIT F q ATE AT A 77w & v
w=;rE,

(7) w7z 7w 2 fr faed qiw
TNl § wra &t aerdwEm faww
FrET A St W fow ¢ I dEw
arf ofer €y ama & 0 §; A

(=) afz g @199 smfu § wrea

FT ST EON 99T IHH IO Ay
wft ofer w1 o o &2

Je-gus Wt wwr few st (ot
sroalt ) ¢ (¥) ) 1962 &
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1967 TF ¥ ForeT FGT § WITT q7&HC
T e fed s & fag wee fed
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F1 frrht 9 & foo Soeew 41
T A W AR § —

(%<re wgl 7)

fordt 7 fag 31-12-67 1-1-68 &

FLT &7 e A% F1 T AT o &

T (9T LI frmfear fau svesy

T W) T

TASATET 1,748.52 1,174.86 826. 49 922.03
FT-yE T

o 2,133.69 1,925.77 1,642, 21 491. 48

3,882.21 3,100.63 2,468.70 1,413, 51

fa2el i F TR A s A
safa aga @ @i ax fi gt £
greifE W ¥ ATaTT 9¢ TRAT &
fatzor fafvw q@-vmt & @ g9 T
& fear s wwr @, Afsw wwar @
qrafas faemt s@m 29 T 8
A o1 AFAr £ 1 TEOAfAE ®T O,
farfaa =1 afq 7 399, = 3 A=
2w gra fruifa @t & Q@ &
o qx, afew aeqal w1 fafafedi
a7 fedt o, 2veT AR, 39T (F5ae)
#1 wfaw w9 fz@ o, " A} AGEA
7 FHFEN T TAF IF F A
sralt % FEww % a9 @ 9§

(@) sifs dvg@mAr wmw@ o #
Fui &1 fagtoowr dreser #@
FETr AMT dat & fav s svwrd
g7 7 % faart @t qegret & fao
far wmar &, safan ==t & frafor
e I frefadt & ware wear
fawmr-ar aiFe STy A & o
3882.21 FUT W4T F FA HFT
AT AT 2468.70 FUT &4 7
g frerfedt & & doamior o
#T A% e F1 wEr frrfaat €
THH FAW: 2133. 67 TIUT WY AT
1642. 21 $UT T §, 91T 5T 997¢
1-1-1968 ®T 491. 48 FUT X &I
ww framt fmd o= & fag @
T AT A A ¥ 443,13 AT
™k FT A FT T IT &FAA &
29t 1966 AT 1967 # fafww ardrat
v f&7 7 & I foF gww A
frmfaar 31-12-1967 @ QO 7 )
T Y |

SgT A AWAT-EYT FT FwH
¢ 3% s Fifor # wfr o,
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AT 0 TR TF ST Fren amx fawT & s eww s A fear
A THET HAT FT FAEGT qGAT AT
(wrg F9wi §)

W EEAT  HaTed[fawE w1 AW a4 freret  awmar W

1 2 3 4 5

1. 9T AR T (T AE- 292.39 113.42  178.97
)

2. G (FGET G F FTE HT 51.37 16. 84 34.53
ATV FTE T )

3. st fawm (fafaw g@- 235.00 121.40 113,60
)

4. fa=rt s fast (fawre grata- 376.96  205.48  171.48

arg)

5. = 250,64 223,12 27.52
6. afaegd () 20.34 13.67 6.67
7. 91X (=1 W1 a) 63.24 63,24 -
8. gTHT-wiE 118.25 67.22 51.03
9. ¥feaw stT wm 2.70 2.10 0.60
10. ferer (w== foremm) 9.00 - 9.00
11. Ffaifa (& g3 =) 328.63 - 328.63

drs 1748B.52 B26.49 922.03

H Wy §THIX B 1962-1967 H
o ®l ¥ FwEy §, ot ofitew
e A g Wifs wwEg O B
AT §F #Y STt FT g v A
AT | FRRTET gAfamto i e
&% & W9 g FTTA § ApETC "N 6
qfcwTaT 30 ST & avy gavr afcwe

WG g & srrar< fovar amar g, formd
srfers Foamft safe o wifter &
w7 Ifeafan gafa & forr =it &
P § w0 fiea may ar I wmew
# ofeies 1971 § s @ sk
1991 & qU gvm )
FRIICY forra g & wg T wosy
¥ AT, o WY 50 a9t o orufir
Tt o § fored 10 af ¥ s
fareft awfa @ wfrer &)
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(9) &7 21 FAOLE w@WAT ¥ N RN F A AT frqr m@r g —

fed ™ 31-12-67 1-1-68®T  wwE AT
s & aFFrwr fEEten ar e
q5 frtfegr arelt T wH
@
srarciegta gafamtor st
fawre &% :
AT 58. 50 18.23 40.27 =
st faww =
ST 297.97 256,26  41.71 L]
ATREAT 303.75  253-58 50.17 Al
Eic 660.22 528.07 132.15 L

ASSISTANCE FOR FLOOD AFFECTED
AREAS OF ORISSA

3447, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of
FINANCE be pleased to stale :

(a) whether any fresh amount of
monetary assistance has been given to
the Orissa Government for cyclone-
affected areas of Orissa from November,
1967 to till to-date; and

(b) the total loan and assistance given
to Orissa Government for this purpose
so far 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARII DESAI) : (a)
Yes, Sir.

(b) The State Government have been
given loans amounting to Rs. 200 lakhs
and grant amounting to Rs. 50 lakhs
towards expenditure reported so far on
cyclone and other relief micasures.

RiSE IN INDEX OF WHOLESALE PRICES
INDEX

3448. SHRI CHINTAMANI PANI-
GRAHI = Will the Minister of
FINANCE be pleased to statc :

(a) the rise in the index of the whdle-
sale prices during 196%

(b) how it compares with the rise in
the index of wholesale prices in 1965
and 1966: and

(c) the steps which have been taken
to urrest the rise in the prices of essen-
tial commodities ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a)
und (b). The general index of wholesale
prices (1952-53=100) rose by 5.8%
during 1967: in 1965 and 1966, the
general price index had recorded a rise
of 6.0% and 16.09, respectively.

(c) Government has takenm various
measures  to  control  rise in  the
prices  of  essential commodities.
These include various steps taken to im-
prove availabilities; the latter include
measures to augment supplies of food-
grains through imports and increased
production. The new agricultural stra-
tegy is designed to strengthen the pro-
ductive capacity in the agricultural sec-
tor through adequate provision of agri-
cultural inputs and institutional credit.
Efforts are also being made to stimulate
industrial production through liberalised
credit, liberalisation of industrial licens-
ing and supply of essential imports to
priority industries. Recently the Essen-
tial Commidities Act 1955 was amend-
ed to make its provisions more stringent.
lu recent months prices in general have
witnessed a noticeable decline.
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FERTILIZER FACTORY, KOTA

3449, SHRI ONKAR LAL BERWA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that a fertili-
zer factory is being set up at Kota,
Rajasthan;

(b) if so, the facilities provided and
grants given by the State and the Cent-
ral Governments to set up the proposed
factory;

(c) whether it is also a fact that the
owner of the said factory has also been
granted some quota of Urea fertilizer:

(d) the number of applications re-
ceived for the agency of Urea fertilizers;
and o

(e) the reasons for which quota was
cranted to the said firm ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) Yes, Sir.

(b) State Government have provided
land, Power and water required for the
factory. The Central Government have
rrovided facilities for Railway sidings.
No grants have been given for setting
up the factory cither by State Govern-
ment or Central Government.

(c¢) to (e). M/s. Shriram Fertilizer
& Chemicals (Kota fertilizer Project)
were allotted 10,000 tonnes of Urea dur-
ing 196768 for their seeding prog-
ramme. This is meant to help the new
factory develop a market by the time it
goes into production. Allocations for
such purposes have also been made to
other new factories. In these circum-
stances the question at (d) does not
arise.

qeErd: wAwfray s ardt & agy
w1 maEw
3450, » TR wewr : Fav fAmio,
sTerT v gfar wet 7g a@Ty W T
Fa fr:

(%) w7y, 1967 & ¥t 3@ aw
L13LSS(CP)/68—4
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sefrert qoft & srrafes & fear amnd
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ALLOTMENT FOR MEDIUM IRRIGATION
SCHEMES

3452. SHRI KAMESHWAR SINGH:
SHRI A. SREEDHARAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that State
Governments have represented to the
Central Government that liberal finan-
cial allotment should be made for me-
dium irrigation schemes;

(b) if so, the States that have made
the representation and the allotment rc-
quested for; and

(c) the allotment made for 1968-6%
for each State ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO) : (a)
and (b). State Governments have been
representing on a number of occasions
like the State Irrigation Ministers’ Con-
ference, Annual Plan discussions, wisit
of Union Ministers to the States etc., for
liberal financial allotment for mediom
irrigation schemes also.

(c) The Annual Plan for 1968-69 has
vet to be i

SHIFTING OF SUBJIMANDI

3453. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
HEALTH. FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state :

(a) whether it has been decided by
Delhi Administration to shift fruit and
vegetable market from  Subzimandi,
Delhi to Azadpur.

(b) if so, when it is likely to be im-
plemented; and

(c¢) whether Government propose (0
cotrust the management of the new mar-
ket to a cooperative society in order to
check prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :

(a) Yes.
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(b) It is very difficult to indicate as
the Scheme is yet to be proposed and
finalised.

‘(¢) The matter is still under consider-
ation of the Government.

DemonsTrRATION BY DESU WORKERS

3454, SHRI P. RAMAMURTI :
SHRI SATYA NARAIN
SINGH :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the em-
ployees of the Delhi Electricity Under-
‘takings demonstrated before the Office
of the General Manager on the 6th

February, 1968;

(b) is s0, what are their demands;
and

(c¢) the steps taken by Government
‘to settle the dispute ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):
(a) to (c). The Delhi State Electricity
‘Workers’ Union staged a demonstration
in front of the residence of the General
Manager of the Delhi Electric Supply
Undertaking on 6th February, 1968.
Their demands were that the agrecd de-
nrands of the Union should be imple-
mented, the other demands should be
settled by mutual negotiations and action
should be taken against such officers
who had misbehaved with their subordi-
nate staff,

Out of the 28 demands which had
been accepted by the management, 21
‘have been implemented and 7 are at
various stages of implementation. The
Union had claimed that 10 morc de-
mands had been accepted by the manage-
ment. Out of these 10 demands, which
were considered by the management, 3
demands have been accepted, one de-
mand partially accepted and the re-
‘maining six have not been accepted by
the management. The management had
received 11 complaints containing alle-
galions of misbehaviour etc., by offi-
«ers. In mine cases, the enquiries were
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completed and it was found that mo ac-
tion was called for against amy of the
supervisory staff. Enquiries are pend-
ing in the remaining two cases.

There were about 42 other demands
which were to be discussed.

The Union also served a notice for a
general strike to commence from 29%ih
February, 1968. The matter was taken
up in conciliation and, in terms of the
settlement arrived at between the Union
and the management before the Conci-
liation Officer, the strike notice has been
withdrawn, The various demands ex-
cepling the demands relating to the re-
instatement of a clerk who was dismis-
sed in December, 1967, are to be dis-
cussed between the Union and the
management. It has also been settled
before the Conciliation Officer that, in
the event of no agreement being reach-
ed hetween the Union and the manage
ment by 15th March, 1968, the matter
will be processed further in concilia-
tion.

RESETTLEMENT OF JHUGGI JHOPRL
DWELLERS

3455. SHR1 SITARAM KESRI :
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the
JhuggiJhopri dwellers  evicled from
the slums of Delhi have been alloticd
25 sq. yds. of land cach as an interim
measure;

(b) if so, the plan for the perma-
uent scttlement of thesc people:

(c) whether it is also a fact that
new slums have been created in the
arcas where these people have heen

resettled; and

{d) whether Government Ppropose
to provide civic amenities in these
arcas and to prepare proper layouts for
the rehabilitation of these peoplc in
future ?
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THE DEPUTY MINISTER IN  am awmq %3 faqwa<, 1966 # wex

THE MINISTRY OF HEALTH, -
FAMILY PLANNING AND URBAN  Y2W @1 ¥ ¥+ awwr & fadiw

DEVELOPMENT (SHRI B. 8. 99 1 &I &/ %t 4¥;

h Y): (a) Yes. T
MURTHY): (2) . (=) afz &, @t ¥ 7@ T T
(b) The Scheme provides for the
ailotment of 80 sq. yds. of developed  F7T7 ¥ T® sway av fa=re far @
plets and built-up tenements to eligible v smfers wfr &7 sgEear # 2
squatlers in due course. . ’
=
(¢) No.
(d) Necessary civic amenities have
already been provided in all the colonies g’

developed under the Jhuggi & Jhopri . .
Removal Scheme. The colonies have e e faw # vowAEl (-

been developed in accordance with  ®&l (mivr 17) (F) & (7). TfgT
approved layout plans. AT ¥ fAASW ¥ AT S F
[NCOME-TAX DUE FRoM Fum ProrLe A1 741 fadivr femm & fawa T
3456. SHRI JUGAL MONDAIL: 77 dfafafil & =ra fame fawm
Will the Minister of FINANCE be &7 fmam ormam &; A1 #Y 797 999 77
pieased to refer to the reply given to = g wfafEr wfdt & =0T O
Unstarred Question No. 4376 on the ﬁ?‘]}‘!{ . e ® A .
14th December, 1967 and state : 70 g1 g s F fae fﬁ"ﬂ'l
(a) whether the inquiries in the case ¥4 FTHHAT F fam frpm ofedl #1
of M/s. Kay production have since been afem w7 foar W%aﬁT ﬁm
completed; ST § warfar &7 fagn @mar @0
(b) if so, the details thereof; and e e e e .
(c) if not. when it is likely to be wriwt & er-gre aferd, e
completed ? foar & gqafafaarr g = &, #1
THE DEPUTY PRIME MINISTER  BIS%7 ST A o7 T 7l 1 #%717
‘?SI-!NT;U Mh}%m OF FINANCE  Fv+1 vag a@f gfar; Anz Zra fawmr
I : a) . - ..
: DESAD & fa F1 a9z qifvd 9 F quaT TSEl #

No, Sir. . | .
(b) Does not arise. TET AT AHTT AET A AT "

(¢) The investigation involves en- 7 HEg WEW AT F A -

quiries from a number of persons and gfaa wrfagi & fao 500 SrEmE™
verification and examination of a num- y

ber of documents. It is not possible to T 7g A wm faEE 318, 396
state when the enquiry will be complet: &1 wof 1 sfafve fAaws =eT ™@T

ed. Every effort is being made to com. -~
plete it as early as possible. a1, T Tﬁ FT AT /HT

weg saw & g ghaa ofa &

) afz /LY, &1 9%+ FIW

IMMORAL TRAFFIC ™ WOMEN IN

gl ¥ fad vramm DevLHi
3457. oY 1w fag smravam : w 3458, SHRI K. L. LAKKAPPA :
WHTH WEATO HAT J2 aa74 #1 FI7TF40  Will the Minister of SOCIAL WEL-
fi - ' FARE be pleased to state :

5 by the Govern-
(%) war o 7w § fs 707 W & (s)t;hiﬁa?suml
spfaa anfe & o & fod o omET- oDl B immoral traffic in women
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(b) whether any special agency has
been appointed to collect information
and to trap them;

{c) whether Government have taken
steps to introduce women police squad
to check the immoral traffic; and

(d) if so, the result thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
‘WELFARE (SHRIMATI PHULRENU
GUHA) : (a) The Suppression of Im-
moral Traffic in Women and Girls Act,
1956. is in force in the Union Terri-
tory of Delhi since 1st May, 1958,

(b) All the Sub-Divisional Officers
and Deputy Superintendents (Policc) of
the Crime Branch of Delhi C.1.D. have
becn notified as Special Police Officers
in terms of Section 13 of the Act in
which capacity they take action in the
‘Toalters.

(c) and (d). Women Police Force
already exists in Delhj and its services
are availed of in connection with the
cnforcement of the Act, whenever neces-

sary.

PriCEs IN DELHI ON THE EVE OF
UNCTAD

3459. SHR1 HIMATSINGKA : Will
‘the Minister of FINANCE be pleased
lo state

(a) whether the prices of cigareilcs,
fish, meat, bread, eggs, pure ghee,
cheese, pulses, dry fruits, spices, fruits
and milk had risen in the Capital (Delhi
and New Delhi) on the eve of the
UNCTAD Conference;

(b) what were the prices of cach of
‘these items at the beginning of Janu-
ary, 1968 and at the beginning of Feb-
ruary, 1968, in Delhi and what was the
overall percentage of increase in the
prices of these items;

(c) the main reasons for this spurt in
prices; and

(d) the steps since taken to bring
.down the price level ?

PHALGUNA 21, 1889 (SAKA) — FrTIZN ATSReryT3Y

THE DEPUTY PRIME MINISTIER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) and

(b) A statement showing the prices of
the items for which information #s avail-
able as at the beginning of Janu-
ary, 1968 and the beginning of Febru-
ary, 1968 in Delhi is laid on the Table
of the House. [Placed in Library. See
No. LT—417/68]. Items showing
price increase included bread and
pulses, On the other hand, prices of
eggs, pure ghee and spices declined
while those of cigarettes, fish and milk
remained unchanged. In the case of
fruits and dry fruits while a few items
showed a rise, others showed either a
decline or remained stationary.

(c) There has not been a general spurt
in prices.

(d) Does not arise.

gifFerEt aesT ot

3460. &t fagra fag : w1 faw
HAT AE FATT FT FAT F4T 5

() 7ar ag &= ¢ fF 29 wvAdy,
1968 ®1 F4EIT UM VA9 9T T
arfeeart w7 samrfat 1 oF firdg
frraare fear T 49T

(=) afz g1, 41 9% Fav-4ar 97
feraer-fpar wmar & 957 aeme gE of
17 & aeqn Far & arf v ff; o

() zTA A F OATRIC T #AT
FTAIETFT 2 7

Iq-AEA WAl aqr faw S (w0
|rat at) ¢ (F) A, 2

(@) freafafar =0 awmz i
Y —

(i) <A & a1, 2695 wTWa
=T FY TEUTA ¥ 1,88,250
Teat |

AT F &7 180 ®WA
T 1 I N 3 59
et

(ii)
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(iii) oy & &%, 150 ®F
7o & 1 78 TfawweT o
(iv) AN 125 T@ g7 &
1 T8 e i |
(v) s & =7, 800 T
T# & 2003 faoasr
(vi) wredg #Em §10.15
AT |
(vii) orfeeamr q21 & 188.69
7 |
T IR0 QAT & A wy
o
(1) o= T TGO qF {ATIE
grfusfat gra o= &% & W &1
freaT /g @ ot sfe andr odt
yaredr feima § &) wed vae §
I I I GFAHT A F T T
o7 g g fa= feam @ e

s
Zl

faeelt ® q%2 71q et fewdd

3461, st AP ATNATET . FAT
faer weft ag Ta™ F T S F

(7F) mmEragFaERIw
IO qAAY F ARG, faeer H AHAT
faR T T oF FTE@E HT T
T ?

(&) afz &, @ T Fram & =
w1 aRC T0E gt §; AT

(7) o = § g FTT T
FraTdr # or wr 7

Fo-nEm Wt awr faw s (sf
sreresnt F8k) (%) A, g

(&) @ (). 7 "o dan & T
g

MARCH 11, 1968

Written Answers 2788

areitor wveti  ferfeean gfeand

3462 =t vore fow et : wr
arem, qfeare frdvem qo T
fawrw woft ag @@ A g FG

(%) wragawg fe fad Fafe
AT ST 7 g ¥ e fafamr
ST F1 STET 2 A A R
& Fom& 3wty et & o e Tl
T FE FT A F TF; AT

(@) afz &, §1 75 var § g@C
T FAT FEATET FT &7 fq=91C &7

wTew, gfeae fratem aar ando
fawm dwrem & oA At T Ho
afq) : (¥F) % (@). 9T gFae
fafems d@w  swfafem st & oof-
T ¥ fou 3= a@r & s s@r
g 2 o arfe & qrvor =1 7 fafaer
TEAATT FI AT | Ig ST qEAC
fFar s 31 & it fefeear sg@am
SToFq F7 | 99 Ao e Fwr wfq-
I F 1 ST G F GORT & 3@
ax Ame X famw fmo s
=

e wew fagaw

3463, i T fag mrest
st "ew Aroaw fag
Al Ao Fo AWHA :
st dte  wmAfa
Wt Afeaa
=t IATATY :
=T AT :

1 {femw Wt T WAl ag
T Y T HG F

(%) &1 R F1 fawc e
aea s aar e sdw, 1966 &
#vieA & o §
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(&) afx g, & senfaa swig=
1§ A%
(1) =% 7 O &7

@fEaw ST 1raT AqT /ATA FEA N
HATHq ¥ eI WAl (st xgTAa@r)
(%) a9y qe@ (wzwia od fadar)
YR 1966, W HAWT FH FT FI1T
ufem frorg 7Y faar mar &)

(&) iz (7). swgwa wIq (F) F
I F1 gfer § TEA O AIA ALY IIAT |
LIC. LITERATURE IN REGIONAL
LANGUAGES
3464, SHRI K. ANIRUDHAN :

SHRI JYOTIRMOY BASU :
SHRI NAMBIAR :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of Finance be
pleased to state :

(a) whether the Life Insurance Cor-
poration literature and other printed
matters meant for proponents are pub-
lished in all the regional languages:
and

(b)Y if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARI1 DESAD ()
and (b). The Prospectus and Tables of
Rates, Proposal Form and other useful
literature to proponents are available in
all regional languages. The Corpora-
tion has also pot the Terms and Condi-
tions of Policies translated in all region-
al languages, to be sent along with the
Policy document in English, to such
proponents as fill in the proposal form
in a regional language.

CLEARING AGENTs AT COCHIN Port

3465. SHRI K. ANIRUDHAN :

SHRI P. P. ESTHOSE :
SHRI UMANATH :
SHRI K. M. ABRAHAM :

Will the Minister of FINANCE be
pleased to state :

(a) whether he is aware of the fact
that during the period 1963-64 one of

PHALGUNA 21, 1889 (SAKA)
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the licensed clearing agents at Cochin
Port attempted to defraud the Customs
Department to the tune of a few thou-
sands of rupees by filing an appeal, sup-
ported by fake documents, for a short-
landing refund claim; and

(b) if so, the reasons whythe clear-
ing agency licence of the firm was not
cancelled by the Customs Authorities
in spite of the fact that the fraud was
detected in time by the then Appellate
Controller ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) (a;
A case has come to notice where a clerk
of a firm of clearing agents in Cochin
had akered the date of an application
for refund of duty of Rs. 754 from
28-10-62 to 26-10-62 with the intention
of making it appear that the application
was filed within the prescribed time
limit. On 29-1-1963, the amount of
refund claimed was changed to Rs.
6904, The alteration of date made by
the clerk was clearly visible and had not
heen attested by the Clearing Agency
firm. The Custom House office stamp
affixed on the application showed that
the upplication had been received on
30-10-62, On that basis, the claim for
refund was rejected as time-barred. On
15-5-1963 the firm preferred an appeal
to the Appellate Collector contending
that the application had been filed on
26-10-1962 and was not  time-barred.
The Appellate  Collecior, after  going
through the evidence produced before
him. held on 2-11-1963 that the claim
had been rececived by the Custom House
only on 30-10-1962. Consequently, he
upheld the order of rejection of the
claim,

(b) The licence issued in the name of
the clerk concerned for transacting busi-
ness in the Custom House was cancel-
led. Enquiries instituted in the matter
showed that the alterations had been
made by the Clerk concerned on his
own initiative without the knowledge of
his employers. As the firm had a good
reputation in the field of clearance work
for over 18 years, and its collusion in the
matter had not been proved, waming
was considered to be adequate punish-
ment and the same was endorsed on the
licence.
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3466, SHR1I MAHARAJ SINGH
BHARATI : Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state :

(a) the number of oil reserves struck
in Jammu and Kashmir, Uttar Pradesh.
Bihar, Tripura, Madras, Andhra Pradesh
and Kutch as a result of a geological
survey conducted in these states and the
action being taken for their exploitation;
and

(b) the number of oil wells, Gas
Wells and dry wells out of the deep wells
dug so far and their respective number
in each of the aforesaid States ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) So far no oil reserv-
es have been located in Jammu & Kash-
mir, Uttar Pradesh, Bihar, Tripura.
Madras, Andhra Pradesh and Kutch.

(b) Up to the end of January 1968,
the number of wells drilled in the above
States is as under :

Na. of wells
Jammu & Kashmir nil
U.P. 3
Tripura nil
Madras 5ee
Andhra Pradesh nil
Bihar 2+
Kutch nil

fawt wgrai agr s@m

3467. st wgiowm fag wreat
w7 o welt ag A Y o9 F67 v

(%) w1 qght 99 adffg qomT &
M g9 affg g ow fazei &
fram e =W R o st A
sfowa & afg g€ 3 o aEmT Wt
s & i g€ &, R
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(@) afz g, a1 #a7 F7w 7 @
yafw q¢ fa=me faar & ofic wlaw &
fareft wrgraen & gamewa w9 FE T
vaT faE g’

Je-auA W& aqr faw way (s
wraes. dawd) ¢ (F) W@t §F agEa
F oW & ®7 7 fa@viy wor Fv wfows
fodm o=ty sEmET #F sy F
88. 8 Wiawa & &< § qgH< 1966-67
# 98.8 whawm g1 mar, agr fadw
T ¥ e 1 3 (wifw o)
THY safy & 4.3 wfqma & @2 &<
2. 4 wfqwra @ mdv

(&) anfus s &1 F =
e el agrar o fie @ &
FATE |

wiE g7 faas afrataan

3468. S WA WT : T TEAE
At faga deft 77 T A FH FE
f& .

(%) 7 og A9 ¢ f& *Er @&l
AT & g F fAwe 3w AR 97
FAH FggEm A UF  TA-fawdt
qfeltoeT sToEw #1 o1 @) & AR

(@) afz &, a1 za% fwir-sd &
foet worfar g€ &7

faard aqr faga A (¥ro Fo We
™) : (F) R (&), o faorelt =
§ 55 AUATE F A IR IfAe g
afe s @ s v § ) faaa
Hqga FT TN FT FE TG F @I
2| 9ok § fs g1 afe 1068-69 F
T #¢ fd www ek we @,
1969-70 7 |

"®all wells proved d-y.

**4 wells h ave been tested and found to be dry, one well is yet to be tested.
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DEeFICIT FINANCING

3469, SHRI C. K. CHAKRAPANI :
SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU
SHRI P. GOPALAN :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether Government's attention
bhas been drawn to the article in the
‘Statesman’ (Calcutta Edition) caption-
ed “Rs. 450 crores Budget Deficit
likely”;

(b) whether the subject matter of the
article was given by Government; and

(c) if so, under what circumstances?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) (a)
Yes, Sir.

(b) No, Sir.
(c) Does not arisc.

SYMrosiUM oN CONSTRUCTION
CosTs

3470. SHRI C. K. CHAKRAPANI :
SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :
SHRI P. GOPALAN :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to refer
to the reply given to Unstarred Question
No. 5201 on the 21st December, 1967
and state :

(a) whether Government have since
considered the recommendations made
by the seminar on construction costs
held at New Delhi in August, 1967,
and

(b) if so, the decision taken there-
on?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). Out of the 61
recommendations made, 45 are of a
general nature for the mformanon and
guidance of the construction agencics to
whom the proceedings of the Symposium
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have been supplied. The remaining re-
commendations are under considera-
tion.

INCOME-TAX AND WEALTH-TAX De-
FAULTERs IN ORIssa

SHRI C. K. CHAKRAPANI :

SHRI MOHAMMAD IS-
MAIL :

SHRI P, RAMAMURTI :
SHRI K. M, ABRAHAM :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No, 5253 on the
21st December, 1967 and state :

(a) whether the information regard-
ing the number of defaulters for the
payment of Income-Tax and Wealth.
Tax in Orissa has since becn collected;
and

(b) if so, the details thereof 7

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a)
Yes, Sir.

(b) As per annexure laid on the Table
of the House [Placed in Library. See
No. LT—418/68]

3471,

ASSESSMENT oF ESTATE DUTY oOF
MANNARGHAT MOOPPIL STHANOM
ESTATE, KERALA

3472, SHRI C. K, CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 8819 on the
10th August, 1967 and state :

(a) whether in the light of complaints
of evasion, enquiries have been com-
pleted regarding the assessment of thc
Estate Duty of Mannarghat Mooppil
Sthanom Estate, Manparghat, Palghat
District, Kerala; and

(b) if so, the result thereof 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) (a)
Enquiries in the light of complaints of
cvagion are in progress and the Estate
Duty assessment is still pending.

(b) Does not arise.
RECRUITMENT IN PUBLIC SECTGR

3473. SHRI B. K. MODAK :

SHRI SATYA NARAIN
SINGH :

SHRI K. RAMANI :

SHRIMATI SUSEELA
GOPALAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 5337 on the
21st December, 1967 and state :

(a) whether the information regarding
recroitment in public sector undertak-
ings during 19%64-65 has since been col-
lecied; and

(b) if so. what are the main points ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) (a)
and (b). Information has been received
so far in respect of 52 enterprises. Dur-
ing 1964-65 these enterprises recruited
22,597 employees: out of this 4,984
were recruited through Employment Ex-
changes, while 348 came on lien from
Government Establishments.

Ioformation in respect of the remain-
ing enterpriscs is being collected and
will be placed on the Table of the
House,

COMMITTEE TO EXAMINE THE OR-
GANISATIONAL CHANGES IN FERTILIZER
Units

3474, SHRI B. K. MODAK :

SHRI MOHAMMAD
ISMAIL :

SHRI K. RAMANI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that in the
Committee appointed to examine the
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possibility of organisational changes in
the public sector fertilizer units one
American expert was taken; and

(b) if so, reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) and (b). Four Ame-
rican experts from Tennessee Valley
Authority were included in the team ap-
pointed to examine the organisation,
structure etc. of Public Sector Fertilizer
Corporations. These experts were in-
cluded because TVA, a Public Enter-
prise in USA, have considerable exper-
tise in the fertilizer field and inclusion
of the experts in the team was consider-
ed advantageous.

O1L aND GAs IN DiaMoOND HARBOUR
3475  SHRI B. K. MODAK :

SHRI MOHAMMAD
ISMAIL :

SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :

Will the Minister of PETROLEUM
AND CHEMICALS bhe pleased to
state

(a) the results of drilling for oil and
eas in Sadar and Diamond Harbours
sub-Divisions of 24 Parganas in  West
Bengal:

(b) the quantity of oil and gas reserve
expecled: and

(c) employment possibilities ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) Drilling of Bodra
Well No. 1 has not been completed
und hence the result of drilling cannot
be indicated at this stage.

(b) and (c). Do not arise at present.

TREATMENT OF MAL-NOURISHED
PERSONS

3476. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
HEALTH, FAMILY PLANNING AND
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URBAN DEVELOPMENT be pleased
lo state :

(a) whether the Doctors of All India
Institute of Medical Sciences, New
Delhi while at Hazaribagh to treat cases
of mal-nutrition with the help of radio
isotopes collected data relating to body
composition and absorptive functions in
malnourished persons; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). A team of medical specia-
lists from the All India Institute of
Medical Sciences, worked in the Hazari-
bagh district of Bihar in the summer of
1967 to render help in the treatment and
rchabilituion of famine-affected persons.
In the course of their work they also
made some research studies regarding
the causes of anaemia, nature of swell-
ing of bodyv of the patients, the extent
to which they were able to digest and
assimilate food material and the manner
in which the composition of their body
vas altered by under-nutrition.  Some
ol the important observations made by
them wee the following

(i) Swelling of the body in some per-
sons und extreme wasting in others were
frequent manifestations of under-nutri-
tion which affected both children and
adults,

(i) Anacmia was common which

wias due to deficiency of iron, vitamin
B-12 and folic acid.

(iii) Tuberculosis of the lungs was
frequent among the famine victims.
(iv) Infection of the bowel with

p:u'asilels was also widely prevalent but
ahsorptive functions of the bowels were
reasonably well maintained.

(v) Feeding experiments showed that
the affected persons could be treated
satisfactorily by providing them a diet
which supplied approximately 3000
calories per day and about 70 grams of
protein. Simple inexpensive food mate-
rial in the form of cereals, millets and
pulses which are foods familiar to the
local people and grown in various parts
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of the country was found to bring about
rapid recovery when given in suitable
combinations,

M.Ps' FLaTs
3477. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of

WORKS, HOUSING AND SUPPLY
be pleased to state :

(a) whether Government's atlention
has been drawn to an article appearing
in January, 1968 issuc of magazine
‘Mother India’ regarding the conditions
of M.Ps’ flats and furniture; and

(b) if so,
thercto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes.

(b)Y No doubt some of the accommo-
dation provided to M.Ps may be old
but the accommodation provided to
M.Ps in North and South Avenues, was
constructed only about 15 years bhack
and that in Vithal Bhai Patel House
was constructed very recently. Somc of
the furniture and electrical appliances
may also be old and as and when it is
found necessary these are replaced. As
regards maintenance of gardens etc.,
there is a separate Division for looking
after this. Complaints received from
individual M.Ps, are, also promptly
attended to.

Government's reaction

Morcover, there are House Com-
mittees of the Parliament which look
after the requirement of all the Mem-
hers of Parliament and facilities like
furniture and electrical appliances etc.,
are provided in consultation with these
Commiltees.

ENGINEERING GRADUATES FOR  INDIAN
O1L  CORPORATION

3478. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state :

(a) the number of Engineering Gra-
duates who applied for employment in
the Indian Oil Corporation during
1967;
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(b) the number of ecngineers em-
ployed so far;

(c) the number of applicants who
were Honours Graduates of LI.Ts. and
how many of them were not called even
for interview; and

(d) the criteria for sclecting for
interview ?
THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) to (d). The required
information is being collected and will
be laid on the Table of the House in
due course.

ADIVASI ADVISORY BOARD, ORissa

3479. SHRI RABI RAY : Will the
Minister of SOCIAL WELFARE be
pleased to state :

(a) whether Government's attention
has been drawn to the resignation of a
member of Adivasi Advisory Board of
Orissa on the question of relaxation of
prohibition by the Orissa Government
and its impact on the Adivasis there:
and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
‘GUHA) : (a) It has beep reported that
one of the non-tribal members has re-
signed on this issue.

(b) The matter
‘Government.

concerns thc Siate

ADIVAsIs IN OmissA, MADHYA PRADEsSH
AND BIHAR

3480. SHRI RABI RAY : Will the
Minister of SOCIAL WELFARE he
pleased to state the steps taken to raise
the social and economic status of Adi-
vasis in Orissa, Madhya Pradesh and
Bihar during the last two years ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): A statement showing the ex-
penditure incurred during the last two
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years and the physical targets achieved
during the Third Five Year Plan on the
Tribal welfare programmes in Orissa,
Madhya Pradesh and Bihar, is laid on
the Table of the House [Placed in
Library. See No. LT—419/68].

ALL INDIA IRRIGATION COMMISSION
3481, SHRI RABI RAY :
SHRI YASHPAL SINGH :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government have 'dec_id-
ed to set up an All India Irrigation
Commission;

(b) if so, the purposc of this Com-
mission; and

(c) the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes, Sir.

(b) and (c). A statement indicating
the terms of reference proposed for
the Commission is laid on the Table of
the House |Placed in Library. See No.
LT—420/68]

BURMAH SHELL REFINERY,
MAHARASHTRA

3482 SHRI D. R. PARMAR :
SHRI R. K. AMIN :
SHRI P. N. SOLANKI :

SHRI RAMCHANDRA 1
AMIN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the Bur-
mah Shell refinery in Maharashtra pro-
poses to expand its activities by obtain-
ing the surplus oil from Gujarat State;
and

(h) whether Government have receiv-
cd any representation from the Govern-
ment of Gujarat not to permit ils ex-
pansion ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE ~ (SHRI RAGHU
RAMAIAH): (a) No, Sir.

(by Does not arise.
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SUPPLY OF ELECTRICITY TO (GUJARAT
FROM TARAPUR

3483, SHRI D. R. PARMAR :
SHRI R. K. AMIN :
SHRI P. N, SOLANKI :

SHRI RAMCHANDRA I
AMIN :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that Govern-
ment of Maharashtra has agreed to give
clectricity to Gujarat from Tarapur by
June, 1968;

(b) if so, whether it is also a fact
that the Government of Maharashtra
propose to back out from this agree-
ment:; and

(c) if so, the reaction of the Central
Government thereto ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Tarapur Atomic power station which is
owned and will be operated by the
Government of India is scheduled for
commercial operation by Oclober 1968.
It is expected the power stalion may be
operated on trial basis from Junc 1968,
when the main switchyard which is be-
ing constructed by the Maharashtra
State Electricity Board is completed.
Thus some power which will be gene-
rated at Tarapur during the period of
trial operation will be madc available
to botb Maharashira and Gujarat.

(b) According to the decision taken
by the Government of India in consulta-
tion with State Governments, power gene-
rated at Tarapur will be distributed
cqually to the States of Maharashtra
and Gujarat. There is no question of
any State Government backing out of
this agreement.

(¢) Does not arise.
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DHUVARAM POWER STATION

3484, SHRI D. R, PARMAR :
SHRI R. K. AMIN :

SHRI P. N. SOLANKI :

SHRI RAMCHANDRA .
AMIN :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact ihat the ex-
pansion programme of Dhuvaram
Power Station in Gujarat State has been
delayed due to lack of foreign ex-
change;

(b) if so. whether Government assur-
ed the Government of Gujarat of the
allocation of the necessary foreign ex-
change; and

(c) if so, the details thercof?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)

to (c). The expansion programme of
Dhuvaran Power Station in Gujarat
Statc has not been delayed duc to lack
of foreign exchange. The capability of
indigenous manufacturers to supply the
required turbo-alternators and boilers is
being assessed. If it is decided to im-
port this equipment, foreign exchange
will be available under the Loan Agree-
ment already signed between the Gov-
ernment of India and the U.S.A.
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UnaccouNTED Money wiTi Fiim
PEOPLE

3491. SHRI K. N. PANDEY :

SHRI MAHANT DIGVIJAIL
NATH :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 864 on the
16th November, 1967 and state:

(a) whether the investigations in res-
pect of the raid conducted on the offices
of fidm distributors in  Bombay have
since been completed:

(b) if so. the names of film stars in-
cluded therein; and

(c) the action taken against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARIJI DESAI) ; (a) No,
Sir.

(b) and (c) Do not arise.

Tax Evasion By FILM STAR

3492, SHRI K. N. PANDEY: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4391 on the 14th Decem-
ber, 1967 and state:

(a) whether the said information
regarding tax evasion by a Film Star,
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Shri Rajendra Kumar, has since been
collected; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI) : (a) Yes,
Sir.

(b) Details are given in the statement
laid on the Table of the House [Placed
in library. See No, LT-422/68).

TariFr FoOR GENERAL INSURANCE

3493. SHRI A. K. GOPALAN:
SHRI JYOTIRMOY BASU:
SHRI P. GOPALAN:

Will the Minister of FINANCE be
pleased to state:

(a) who are the authors of the Tariff
for General Insurance in the country;

(b) how much say Government have
in formulating its rates and policies;
and

(¢) whether it is done
profit making policy basis?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
General Insurance Council, through its
Tariff Committee, regulates the tariff
rates in  General Insurance business.
Both are statutory bodies set up under
the Insurance Act, 1948.

(b) As the Act stands at prcsemt, the
Government has no powers to fix or
alter the rates;

(c) Though there would be a margin
for profits, the rates are based on the
risk insured,

purely on

MERGER OF DEARNESs ALLOWANCE
WITH Pay

3494. SHRI MOHAMMAD
ISMAIL.:
SHRI K. RAMANI:
SHRI P. RAMAMURTI:
SHRI K. M. ABRAHAM:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of FINANCE be
pleased to state:
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(a) whether Government are consi-
dering any proposal to merge dearness
allowance with pay of the Central
Government employees; and

(b) if so, the details of the proposal;
and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI) : (a) No,
Sir. No such proposal is now under
consideration.

(b) Does not arise.

(¢) In view of the present financial
stringency, it bas not been found pos-
sible to agree to a full or partial mer-
ger of D.A. in pay.

FERTILIZER PLANT, Goa

3495. SHRI A, SREEDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the various
parties who were granted licences to set
up fertilizer and allied Chemical Pro-
ject in Goa have failed to set up the
factory as per schedule;

(b) if so, whether the licences
been cancelled, and

(c) if not, the action taken by Gov-
crnment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMAI-

AH): (a) No, Sir.
(h) and (c) Do not arise,

have

PURCHASE OF EQUIPMENT FOR FARAKEA
BARRAGE

3496. SHRI A. SREEDHARAN:
SHRI KAMESHWAR SINGH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that the equip-
ment imported from the Soviet Union
through M/s. Tarpore Vila of Madras
have been purchased by Government for
usc at Farakka Barrage;
L13LSS(CP)/68—S5
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(b) whether equipment is not to the
required specifications; and

(c) if so, the action taken by Govern-
ment thereon?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Government have not purchased any
equipment from M/s. Tarapore & Co.

(b) and (¢) Do not arise.

FERTILIZER PLANT, Goa

3497. SHRI KAMESHWAR SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the Birlas
have been given one thousand acres of
land in Goa to set up a Fertilizer Fac-
tory in spite of the objection of the
State Government;

(b) if so, the stage at which the matter
has reached; and

(c) the actual requirement of land for
a project of that size?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGU RAMAIAH):

(a) and (b) The request of M/s. Birla
Gwalior (Private) Ltd. for land for the
Goa fertilizer project is under the con-
sideration of the Goa Administration.

(c) About 650 acres arc generally con-
sidered rcasonable for a project of this
size. But the actual requirement of a
particular project will depend on various
factors such as the terrain the need for
4 township, provision for expansion etc.

USE OF MACHINERY AT FARAKEA
BARRAGE

3498. SHRI D. N. PATODIA:

SHRI INDRAIJIT GUPTA:
SHRI PREM CHAND
VERMA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that at the
Farakka Barrage, machinery worth
Rs. 10 crores has been purchased but
used only upto 20 per cent of the opti-
mum capacity;
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(b) wether it is also a fact that
machinery worth crores of rupee pur-
chased during the last three years was

not put to usc and repcat orders are
being placed;

(c) whether it is also a fact that even
though a sum of Rs. 55 lakhs was spent
for obtaining power supply, most of the
work is being done by diesel pumps;

(d) whether Government have

gone
into the above question; and

(e) if so, what are their findings and
the steps taken to have a check on such
infructuous expenditure?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) The
total cost of equipments procured/
ordered upto February 1968 is of the
order of Rs, 10.16 crores. Different
equipments have been used for different
items of work. Some equipments have
been loaned to contractors. In a bar-
rage construction different equipments
are used for specific periods e.g. exca-
vation equipments have to be used for
the period of excavation; piling equip-
ments are used for the period of piling;
concreting equipments are used for the
period of concreting. For such river
bed works, equipments have to be pro-
cured to meet the peak requirements
and not for average requirement,

(b) No.

(c) No. Both clectric as well as diesel
pumps are being used on account of un-
certainty of power supply. M/s. Hindu-
stan Construction Co. a Contractor en-
gaged on a portion of work of the Pro-
ject has used mostly diesel pumps, while
another contractor viz. the WNational
Projects Construction Corporation is
using mostly electric pumps. As
quantum of dewatering is an uncertain
item arrangements of pumps is usually
made on certain accepted assumptions,
with provisions for stand by.

(d) Does not arise. The question of
improving the power supply has been
brought to the notice of the West
Bengal State Electricity Board.

(¢) Does not arise.
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1.T. REFUND CASEs

3499. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state: '

(a) the number of Income-tax cases in
which refund has been claimed during
the years 1962, 1963, 1964, 1965, 1966
and 1967 in Delhi; and

(b) the number of cases which have
been disposed of and the number of
such cases pending with the duration
of their pendency?

THE DEPUTY MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b) The
requisite information is not readily avail-
able in the Ministry., The same has
been called for from the Commissioners
of Income-tax concerned and will be
laid on the Table of the House on its
receipt.

ARREARs OF TAXES

3500. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state the amount of arrcars of Income-
tax, Expenditure-tax, Estate Duty and
Gift taxes to be realised for the years
1963 to1967 year-wise and state-wise ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): The infor-
mation regarding arrears of taxes is not
maintained either calendar year-wise or
State-wise, The information regarding
the amount of arrears of Income-tax,
Expenditure-tax, Estate Duty and Gift
taxes to be realised for the financial
years 1963-64 to 1966-67 according to
respective Commissioner of Income-tax
charges is being collected and will be
laid on the Table of the House.

RURAL DRINKING WATER SUPPLY
SCHEMESs

3501. SHRI HEM RAJ: Will the
Minister for HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the amount sanctioned for the
Rural Drinking Water Supply Schemes
for the year 1966-67 for Himachal
Pradesh; and

(b) the amount that bas beea given?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELQP-
MENT (SHRI B. S. MURTHY): (a) and
(b). A provision of Rs. 25,69400 was
made in the budget for 1966-67 in res-
pect of the Himachal Pradesh Adminis-
tration for Water Supply and Sanitation
Schemes: The actual expenditure dur-
ing that year was Rs, 35,17,403, exclu-
sive of pro rata share of expenditure on
account of Establishment and Tools and
Plants charges. Information in respect
of rural Water Supply Schemes is not
separately available.

FERTILISER FACTORY AT PARADEEP

3502. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the proposal to set up a
Fertilizer Factory at Paradeep has been
finalised; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH) : (a) No, Sir.

(b) Does not arise.
Liguor PoISONING TN INDIA
3503, SHRI K. RAMANI:
SHRI P. P. ESTHOSE:
SHRI JYOTIRMOY BASU:

SHRIMATI SUSEELA GO-
PALAN :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of cases of liquor
poisonings which have been taken place
in the country during the last three
vears;

(b) the oumber out of them
fatal; and

(c) the steps taken to prevent this
danger?

proved
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) to (c). The information is being
collected and will be laid on the Table
of the Sabha in due course.

MAJOR IRRIGATION AND Power
PROJECTs

3504. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) the names of the major irrigation
and power projects which have been
held up or slowed down on account of
financial difficulties in the country; and

(b) the dates by which these projects
are likely to be completed?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (@)
and (b) Work on many of the major
irrigation and power projects has had
to be slowed down during the last two
years due to paucity of funds. The
question of allocation of additional
funds for the speedy completion of cer-
tain selected major irrigation projects
in 1968-69 is under consideration. It
is not possible at this stage to indicate
precisely the dates by which these pro-
jects are likely to be completed as the
progress depends on availability of
adequate funds from year to year.
However, the probable date of comple-
tion of each of the major projects has
been indicated in the publication
“INDIA—Irrigation and Power Pro-
jects (Five Year Plans)”, copies of which
have already been placed in the Parlia-
ment Library.

Excise Duty oN YarnN anD CrLot

3505. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
State:

(a}wheﬂmthelnduncmonhﬂﬂs
Federation have urged Government to
provide for substantial relief in excise
duty on yarm and cloth to prevent
closure of mills; and

(b) if 30, the decision taken in the
matter?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) (a) Yes, Sir.

(b) The points raised by the Indian
Cotton Mills Federation were duly taken
into account while formulating the
Budget proposals which have already
been presented to this House on the
29th February, 1968.

LEecALISATION OF RENTING oF HOUSES

3506. DR. RANEN SEN : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether the Delhi Development
Authority has sugpested to the Centre
that the renting of houses built with
Government loans be legalised; and

(b) if so, the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
:.())ILMENT (SHRI B. S. MURTHY):
a 0.

(b) Question does not arise.

ERADICATION OF MALARIA

3507. DR. RANEN SEN: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether a Conference of Malaria
Workers held recently in Delhi had sug-
gested that the eradication of malaria
should be made a Centrally sponsored
programme like Family Planning; and

?(b) if 50, Government's reaction there-
to

THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH, FAMILY

PLANING AND URBAN DEVELOP-

MENT (SHRI B. 5.  MURTHY): ()
€s.

tio!:)‘ 'I‘:Ie scheme of Malaria Eradica-
is already a centrally sponsored
schéme with 100% pattern of assistance
80 far as the supply of material and
equipment for the programme is con-
cerped. The. operational expenditure
(other than drugs and equipment) only is
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centrally aided for which assistance on
60% basis is provided. The question of
any change in the existing classification
of this scheme will be considered when
the 4th Five Plan is prepared.

SHORTAGE OF MEDICAL STAPF IN DsLHI
HosPITALS

3508. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether there is shortage of Doc-
tors, Nurses, Laboratory Cartographers
and Dark Room Assistants in Delhi
hospitals; and

(b) if so, the steps taken to meet the
shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY: (a)
and (b). There is no shortage of doctors
in any of the hospitals except for occa-
sional vacancies. There is, however,
shortage of Nurses in some of the insti-
tutions caused by resignations, marriages
and some others leaving the services for
various reasons. One hosiptal has also
reported shortage of paramedical staff.
The needs of the hospitals are constant-
ly reviewed and where additional staff is
indicated it is sanctioned.

ELECTRICITY RATES AND SINGLE GrID
SYSTEM

3509. SHRI D, C. SHARMA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Soviet Prime Minis-
ter in his meeting with him during his
last visit to New Delhi expressed the
view that electricity rates in India were
very high due to the absence of a single
grid system linking up all the States;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps proposed to be taken in
the matter ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
to (c). During informal discussions, the
Soviet Prime Minister expressed the
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view that the electricity rates in India
were high, probably due to the absence
of an All-India Grid. Considerable pro-
gress has been made since the Third Plan
in interconnecting the power systems on
a regional basis with the ultimate objec-
tive of evolving an All-India Grid. This
will have the advantage of enabling
power to be supplied at the lowest over-
all production cost by saving on stand-
by capacity, better utilisation of sea-
sonal power and reduction in transmis-
sion losses. The details of the progress
made so far have been indicated in the
reply on 14-3-68 to Lok Sabha Unstar-
red Question No. 2714,

DEVELOPMENT PROGRAMMES FOR
NomaDs

3510. SHRI D. C. SHARMA : Will
the Minister of SOCIAL WELFARE
he pleased to state :

(a) whether a separate development
programme has been drawn up for the
country's six million nomads to be im-
plemented during the Fourth Five Year
Plan;

(b) if so, the broad details of the
programme; and

(¢) the amount proposed to be allo-
cated for the purpose?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) to (¢). The Fourth Five
Year Plan has not yet been formulated.

Tt STt q% AT e e
srfarerfoat w glamE ¥
woard
3511. «ft 3t Wo =it : w7 famy
qﬁ?qmﬁﬁwﬁ& fF -
(%) = 7 & ¢ f gt o

T dara frar wew sfuwift w sy

gfaurdi & S awr syt 1 |mwET

FTAT 9w §;

(&) = g w1 faax gon

% gfer ¥ ST yer afewfal €

acg &rn I 1 o ghaa et
F W R

() afy &, @ W% W o
?

So-war welt aur faw wor (st
"t Ak (llr)ﬁmlwq@i%
g foaet & qg qor f wwar
Tart sgEt qx dava e afawifat
%1 giagi & d@ aeed w1 g
FATIEATE |

(&) & () : w4t 92 )

agwe

3512, &t &Hto Wo wwi : wWT
wmgy, ofinmt fRotww cqr améa
frwrm vt g AR A FowG e

(%) =1 g = fea g
o qraw Sl § Aifer st
*r Tl w7 T ;AR

(=) afe i, @ &% w1 o
8

wmew, ofe fRadtws @ anda
fawre HaEa | o WA (o shafe
wwneT) - (§) g & dTA €
gfee § g AmeT aFR & faaraed=
g

(@) ww i F2am)

faet & geit-wifeat w1 quate

3513. it WAL AR :

St O wiarer e
&t FEATE T

w famio, smaw aqr gfw Al
Tg ¥ ¥T BT FOT 18

(%) wv g 7 foeft &
aifeat & (law & fad wrf @
faaffa far & ;

(w) afe &, @ = 1 F=d,
1968 & 31 W4, 1968, 1 W,
1968 ¥ 30 3T, 1968 3T 1 faamt



2819

Written Answers

1968 & 31 WI¥, 1969 A afafy 7
ﬁlﬁ‘sl geilfear w1 quate far
ST
w(rr)mugﬂa'ﬁi@friﬁaﬁi
% 9 Wit qar o 1€ § i i
I gE A g Y §; SR

(7) afe g, &1 o et qfomai
§ o T sy § R g amn
FRATE #Y o @ &7

fmiw, smam an qfa waew &
I & (ot gwnw feg) @ (F) @
(&) : %r§ fafraa @eq fuifa s
e g FWifE qerg (fFemd) &
4 qeri fev U d7 F gfv-gwam,
form &et & qrate AT € gt e
amfer gfaamst srfa o favie &
2

(1) <fr g

(9) So# 9F Hear Igered AES
g\ 3 gfeml &1 gEEr aumEEd
o fagr s

GENERAL INSURANCE

3514. SHRI S. C. SAMANTA : Will
the Minister of FINANCE be pleased
to state the extent to which the Life
Insurance Corporation or any other
Government agency has taken over the
work of General Insurance in addition
to Life Insurance ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : The Life
Insurance Corporation of India has the
monopoly of life insurance business. It
also transacts general insurance business
in competition with other insurers. The
gross direct premium and net premium
of the Life Insurance Corporation from
all classes of General Insurance during
1966-67 amounted to Rs. 699.67 lakhs
and Rs. 313,80 lakhs respectively.

‘AAYAKAR BHAWAN', CALCUTTA

3515. SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :
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(a) when the “Aayakar Bhawan" in
Calcutta for housing Income-tax Offices
was constructed and in how many places
the Income-tax Officcs were housed at
that time:

(b) whether it is a fact that the
“Aayakar Bhawan" was planned to cen-
tralise and bring all the Income tax
Offices in one building;

(c¢) whether he is aware that in spite
of this spacious building, the space is
not sufficient and more buildings have
been rented for the purpose with the re-
sult that the assessors and the assessees
both are being put to incalculable incon-
venience and hardship; and

(d) whether Government propose
to have another and sufficiently accom-
dations building to house all the offices
in one place, which are scattered all
over the town ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAT) : (a) The
Aayakar Bhawan at Calcutta was com-
pleted and occupied in 1961. At that
time the Income Tax Offices were
located in the following buildings :

1. 3. Government Place, West.
2. 169, Lower Circular Road.
3. 4, Hastings Street.

4, 14, 16, 17 Ezra Mansion.
5. 8, Brabourne Road.

6.

76, Lower Circular Road Front
and Rear Blocks.

7. 33, Netaji Subhash Road.
8. 7, Church Lane.
9. 8, Madan Street,
10. 2, Justice Chandra Madhab
Road.
11, 10, Government Place East.
(b) This was so when sanction for

construction of the multistoryed office
building was issued in July, 1955.

(¢) Due to the rapid expansion of
the Incometax Department all over
India, and the large increase in the
number of tax payers particularly in
bigger cities like Calcutta and Bombay
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ctc. the accommodation in the building
already constructed has become inade-
quate. Since there was no Government
accommodation available with the Estate
Manager, Calcutta, steps were taken to
hire suitable private accommodation at
Calcutta, As the rented buildings are
not sometimes constructed to suit the
requirements of the offices and are also
not located in one locality of the city
these do cause some inconvenience to
the Department and the assessees.

(d) A combined office building for
Income-tax, Central Excise and Customs
Departments at Calcutta at Bomboo
Villa site is under construction which
when ready will considerably relieve the
shortage of accommodation, However,
the offices would then be located at least
in two buildings i.c. Aayakar Bhawan
and Bamboo Villa which are apart from
cach other. Having regard to the area
allotted to the Income-tax Department
in Bamboo Villa and the accommoda-
tion needed by the Department when
this new building is constructed, the
rented buildings would be wvacated to
the extent nccessary.
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Tax ARREARs DUE FROM FiLM PROPLE

3520. SHRI B. K., DASCHOW-
DHURY: Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.

700 on the 16th November, 1967 and
state
(a) whether the information asked

for in respect of tax arrears due from
the film people has since been collected;

(b) if so, the names of those against
whom criminal proceedings have been
instituted for submitting false returns
and the result thereof; and

(c) if the reply to part (a) above be
in the negative, the reasons therefor 7
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) ; (a) Yes,
Sir. The information has since been
collected and will be laid on the Table
of the House, shortly.

(b) In none of the cases have any
criminal proceedings been instituted so
far.

(c) Does not arise.

EvasioN oF Excise Duty sy BmLa
MiLLs

3521. SHRI B. K. DASCHOW-
DHURY: Wil the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.
784 on the 16th November, 1967 and
state :

(a) whether the investigation in res-
pect of the Birla Group of Industries
situated in Maharashtra and Gujarat in
connection with the evasion of excise
duty has already been completed;

(b) if so, the findings thereof; and
(e) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) In-
vestigation in respect of nine concerns
out of 11 comcerns belonging to Birla
Group in Maharashtra and Gujarat,
which were mentioned in my reply to
Unstarred Question No. 784 on the 16th
November, 1967 has since been complet-
ed.

(b) Enquiries made so far have not
revealed any serious irregularity involv-
ing loss of revenue.

(c) Every possible effort is being
made to finalise investigation in respect
of the remaining two concerns.
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FERTILIZER FACTORY AT BARAUNI

3523. SHRI SHIVA CHANDRA
JHA : Will the Minister of PETRO-
LIUM AND CHEMICALS be pleased
1o state :

(a) whether it is a fact that the Ferti-
lizer Corporation of India has given an
ultimatum to the Bihar Government to
give possession of the land required for
the proposed fertilizer factory at
Baraumi; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH) : (a) and (b). No, sir, The
Fertilizer Corporation of India has,
however, represented to the Bihar Gov-
ernment that further delay in delivering
possession of the land meant for the pro-
ject will make it almost impossible for it
to adhere to the time schedule,

FERTILIZER FACTORY AT BaARAUNI

3524, SHRI SHIVA CHANDRA
JHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) when the proposed  Fertilizer
Factory at Barauni would be installed
and its production capacity; and

(b) the foreign collaboration, if any,
in the installation of the factory, the
name of the country and terms and con-
ditions for collaboration ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH) : (a) The installation of the
Fertilizer factory at Barauni is expected
to be completed in the second half of
1970. The production capacity will be
3,30,000 tonnes of urea, equivalent to
1,51,800 tonnes of Nitrogen per year.

2826

(b) No foreign collaboration in the
sense of foreign investment is involved.
The Plant is being designed and
engineered by the P. & D. Division of
Fertilizer Corporation of India with the
assistance of an Italian firm, Montecatini
Edison under a licence agreement for
the process and know how. Most of the
foreign equipment required will be ob-
tained under Italian credit.

CoaL AND NAPHTHA Basep FERTILIZER
PLANTS

3525. SHRI SHIVA CHANDRA
JHA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether the proposed Fertilizer
Plant at Mirzapur (U.P.) would be coal-
based or naphtha based; and

(b) whether it would be in the public
or private sector ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICANS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAITAH) : (a) The proposed fertilizer
Plant at Mirzapur (U.P.) will be naptha
based.

(b) It will be in the Private Sector.

PRINTING MACHINERY

3526. SHRI PREM CHAND-
VERMA : Will the Minister of
WORKS, HOUSING AND SUPPLY
be pleased to state :

(a) whether it is a fact that printing
machinery valued at Rs. 5.46 lakhs,
purchased during the period 1950 and
1956, was installed at Aligarh and
Faridabad after a lapse of six to eight
vears;

(b) whether it is also a fact that this
machinery was defective and it detero-
rated very much during this period.

(c) if so, the reasons therefor and
the officers respomsible for this;

(d) whether it is also a fact that the
three machines purchased from Temple
Trust for Aligarh and Faridabad Presses
in 1959 were not commissioned till
1966; and
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(e) if so, the reasons therefor; and
the extent of loss for these long delays ?

THE DFPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) Machinery valued at Rs.
5.46 lakhs was purchased durng the
period 1950-62, of these, machinery
worth about Rs. 1.30 lakhs approxima-
tely was installed without any delay and
the remaining during subsequent years.
This was mainly due to non-availability
of electric power,

(b) No, Sir.
(c) Does not arise.

(d) and (c). No machines were pur-
chased for Aligarh and  Faridabad
Presses during 1959. However, three
machines were purchased for Govemn-
ment of India Press, Tempie Street,
Calcutta (not “from Temple Trust™)
during the years 1956 to 1959. The
delay in installation in the latter case
was want to A.C. power for the machines
as the Press was in DC area, There had
been no loss.

Deati RATE DUE TO DISEASES

3527, SHRI PREM CHAND
VERMA : Will the Minister of
HEALTH. FAMILY PLANNING

AND URBAN DEVELOPMENT be
pleased to state :

(a) the average age, death rate and
average birth rate in India at present;

(b) how much reduction of deaths
due to Malaria, T.B. and Small pox was
secured from 1963-64 to 1966-67; and

(c) the further measures adopted to
eradicate these diseases and what results
are expected ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. §. MUTHY) :
(a) (i) Avcrage age (Median age) of
population as per 1961 Census is 20.02
years.
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(ii) The estimate of average birth
and death rate is as follows :—

Period Birth rate Death rate

(p er thousand) (per thousand)
1951-61 41,7 22,8
1961-65 41.0

17.2

(b) Registered data on causes of
deaths are not satisfactory. Small-pox is
a potifiable disease, but T.B, and
Malaria are not notifiable throughout
the country.

According to available information
the number of deaths due to Malaria,
T.B. and Small-pox, year-wise are as

follows :—
Year Pulmonary T.B. Malaria Small pox
1963 51,342 67,707 26,36)
1964 17,164* 20,121 11,831
1965  Not available Not available 9,050
1966 Mot available Not available 8,482
1967* Mot available Not available 12,922

*Provisional

(¢) ‘Health’ being a State subject, the
State Governments are primarily res-
ponsiblc for taking measures to eradi-
cate various diseases. The Central Gov-
ernment have, however, initiated and
are providing technical and financial
assistance for the promotion of country-
wide campaigns for cradication of
Malaria and Smallpox and for the con-
trol of Tuberculosis and other major
communicable diseases.

ANTIBIOTICS PLANT, RISHIKESH

3528. SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Soviet Premier dur-
ing his recent visit to India, made any
suggestions or offers of assistance to im-
prove the efficiency and management of
the Antibiotics plant ot Rishikesh;

(b) if so,
thereto; and

Government’s  reaction
(c) the nature of difficulties, if wany,

which the progress of the plant bas
encountered 7
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
‘WELFARE (SHRI RAGHU
RAMAIAH) : (a) No.

(b) Does not arise,

(c) Repeated power failures, some
defects in the design of the water-intake
system and non-availability of Soya-
beans in the country are the major
handicaps at present.

STAFF oF LDy HARDINGE MEDICAL
COLLEGE

3529. SHRI INDRAJIT GUPTA:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the staff
of the Lady Hardinge Medical College
and Hospital, New Delhi, do not enjoy
the same service conditions, pay scales,
henefits and facilities as the correspond-
ing staff of leading Government hospi-
tals in the Capital; and

(b) if so, the reasons for not treating
the aggrieved staff at par with Central
Government staff of other hospitals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S. MURTHY) :
(a) and (b) The Lady Hardinge Medi-
cal College and Hospital is mot a
Governmeng institution and the em-
ployees of this imstitution, except those
on deputation from the Central Govern-
ment, have terms and conditions of ser-
vice distinct from those applicable to
Central Government employees.

ELecTrICITY FAILURES IN DELHI

3530. SHRI SITARAM KESRI:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the frequent failure of
electricity in Delhi is due to the inferior
quality of coal supplied by some ten-
derers; and
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(b) if so, whether any inquiry has
been conducted into the matter and the
guilty persons punished ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b) Failures of electricity in Delhi
have not been due to the quality of coal
supplied. Grade I coal is specified for
A and B stations of Rajghat power
House and Grade II coal for other
power stations im Delhi. Tenders are
invited by Delhi Electric Supply Under-
taking for supply of coal according to
the above specifications and orders
placed, On receipt of the coal, samples
arg taken and tested. Consignments or
portions of consignments which are
below specifications but which can be
consumed without affecting the opera-
tion of the boilers, are utilised and re-
duced payments to the suppliers are
made accordingly. Coal below Grade
1B, according to the contract, is deem-
ed as not vendable and no payment for
this is made,

Power SuprLy To DELHI

31531. SHRI SITARAM KESRI :
Will the Minister of JRRIGATION
AND POWER be plcased to state :

(a) whether it is a fact that the sup-
ply of power of Bhakra-Nagal Project
has not been adequate to meet the re-
quirements of Delhi; and

(b) if so, the steps taken to ensure
adcquate supply of power to Delhi?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The present quantum of 80 MW receiv-
ed from Bhakra Nangal Project, in addi-
tion to the generating capacity available
at Delhi, is adequate to meet the re-
quirements of Delhi.

(b) Does not arise.

UNACCONTED MONEY

3532. SHRI SITARAM KESRI :
Will the Minister of FINANCE be
pleased to state :

(a) how many raids were conducted
by the Enforcement Directorate to ua-
carth the unaccounted money during the
last two years;
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(b) the total amount recovered dur-
ing such raids; and

(c) the steps taken against the par-
ties found in possession of the un-
accounted money ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
raids made by the Enforcement Direc-
torate are in connection with violation
of the Foreign Exchange Regulation,
und not for unearthing unaccounted
money. The Income-tax Department
conducted 389 searches during the two
years 1966 and 1967,

(b) The total value of assets seized
by the Income-tax Department during
the above raids was Rs. 137.87 lakhs.

(c) Necessary action to bring to tax
the escaped income, as also initiation of
penal procecdings has been taken,
wherever necessary.

O AND PETROLEUM REQUIREMENTS

3533. SHRI SITARAM KESRI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the requirements of oil and other
petroleum products in the country by
1975;

(b) the estimated total quantity of
oil available in the various deposits in
the country; and

(c) whether the drilling operations
en so far will be able to meet
the country’s requirements ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) It is estimated that
the requirements of oil by 1975 will be
about 32.0 millon tomnes per annum.

(b) The reserves of crude oil are esti.
mated to be approximately 165 million
tonnes.

(c) This is not easily predictable.
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Posts o Cuier EnoiNEERs, HiMACHAL
PrapEsH P.W.D.

3536. SHRI VIRBHADRA SINGH :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) whether it is a fact that there are
at present two Chief Engineers in
Himachal Pradesh P.W.D.;

(b) whether the appointment of two
Chief Engineers is justified by the
volume of work and is in keeping with
the size and the resources of the Union
Territory; and

(c) if not, the reasons for not abo-
lishing the second post of Chief Engi-
neer thereby preventing wasteful expen-
diture 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes.
(b) and (c) The matter is under

consideration.

FrozeN LAND IN DELHI RURAL AREAS
3537. SHRI YAINA DATT

SHARMA :
SHRI R. S. VIDYARTHI :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that large
tracts of land have been frozen in the
rural areas of Delbi without anything
substantial being done to develop them;

(b) whether the people affected by
the policy have submitted any represen-
tation; and

(c) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
{a) Within the urbanisable limits of
Delhi, as envisaged in the Delhi Master
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Plan, 56,000 acres of land has been
notified for acquisition under section 4
of the Land Acquisition Act, 1894. QOut
of this, about 27,000 acres of land has
finally been acquired under section 6 of
the said Act. Final acquisition of the
remaining area is under way and action
to develop it will be taken after it has
been acquired finally under section 6 of
that Act.

(b) and (c) Yes, the matter was
considered and it has been decided to
acquire all the land falling within the
urbanisable limits of Delhi.

HALDIA FERTILIZER PLANT

3538. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether a proposal to set up a
fertilizer plant in the public sector at
Haldia has been received from a con-
sortivm of French and Polish firms, as
an alternative to a similar proposal
from Philips Petroleum Company of
US.A,;

(b) if so, the broad outlines of the
proposal and how the terms of this pro-
posal compare with that offered by the
Philips Petroleum Company; and

(c) the Government's
these proposals ?

reaction to

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH) : (a) No detailed proposals
have been received. M/s. Polimex of
Poland and Ensa of France have shown
interest in a fertilizer plant at Haldia.

(b) and (c) Do not arise.

REe-ScHEDULING OoF DEBT REPAYMENTS
BY STATEs

3539, SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased
to state :

(a) whether Government have turn-
ed down the State Government’s request
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for rescheduling of the debt repay- TUTE WTCETAT T
ments by them to the Centre amounting

1o Rs. 376 crores this year; -
¥ 3540. S WO WOWQ :

(b) if so, which of the States had i ot TR T
made such requests and the amount of
%T;):eyoughtlobewhﬁukdbyeach miﬁmaﬂtmﬂﬂw

FTAH T FIT F4 F
(c) the main reasons advanced by
the States in support of their demand; (%) 7a1 9g @9 & f& M@ §
d .
an IHTF FTC™IA | TeATET AT g1 g

(d) the reasons for the rejection of 2
this demand ?

THE DEPUTY PRIME MINISTER (@) afger, YEa:7@@ F H9l-
AND MINISTER OF FINANCE ~ . = - > 5
(SHRI MORARJI DESAD) : (a) to ‘fm fraa ﬁq@?aﬁt ik
(d) Requests for re-scheduling of dcbt faTa smgfag wfqai ¥ &, A
repayments or for postponement of re-
coveries were received during the year (1) qoif-aTe  {F7 =gfaw €A
from the Governments of Andhra Pra- - o -
desh, Assam, Bihar, Haryana, Madras, frgaa fod o7 § A A ‘{‘If"l‘lf
Punjab, Orissa and West Bengal. The smiagi % greaw 7 fqa+a f&q @
rcasons for the requests and the =
amounts involved varied from State to
State but the concession was generally
sought in order to augment the State's q-ijﬁq“ T THIGA @9T 6o

resources for financing the Plan out- . - s PR
lays, which had been considerably T WoTea & Trew st (o o) :

affected becausc of various non-Plan  (¥F) «Ygi1

37

commitments.
. (%)
The requests were not acceded to as
rcpayments by State Governments had o TeE
been taken into account in working out lnld ﬁ?ﬁﬂ N o (2},
the Centre's resources and any defer- Faaifat  FarEgia
ment of the recovery thereof, apart F gem A FqlEA
from its repercussions on recoverics o *
from other States, would have affected wrfeat )
the capacity of the Centre to finance its EE e
Plan and also provide assistance to the £ g
States. ’
However, a tentative scheme of con-  gufy- 100 —_—
solidation of all Central Government
loans advanced to the States up to 31st  sjuf}-2 49 —
March, 1967, and outstanding on 31st
March, 1968, except those th:rdvm for SUY-3 865 16
relending and certain ol purposes ,
along with the refixation of the repay- HofY-4 . 494 58
ment terms and rationalisation of in-
terest rates has been forwarded to the TAAT fWEl 175 27
States for their views. This scheme
will be finalised after the comments of 1,683 101

the State Governments have been re-
ceived.
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QrENING OF C.G.H.S. DISPENSARIES IN
DELHI

3541, SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to statc :

(a) whether it is a fact that Govern-
ment have sanctioned funds for the
opening of two C.G.H.S. Dispensaries in
Delhi during 1968-69;

(b) whether Government propose to
open a dispensary in Shakurbasti area in
view of the difficulties being faced by
Government employees there; and

(c) if so, when this will be opened ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) Yes.

(b) and (c) The number of Govern-
ment servants residing in the Shalkur-
basti area does not justify the opening
of a dispensary theve.

Written Answers PHALGUNA 21, 1889 (SAKA) Written Answers

© 2838
HoT qrEt ® ST qF =g

3542. oft aromw wweq Wi :
&1 frmiw, srerw & gfe et og @a
®T FqT 6T

(F) 139w, 1967 ¥ 97 a% g6y
Taet & v gete 3 adg o g
=g faar ma;

(@) ¥ 7 79 ¢ & a9 oAy,
IS99 T3 747 feiome O & quare
FETAT ¥ qq7 el & fak Igwew
Tt FTH gTAT & WK W § w0
o 7Et § Al fFe ot du7 wawat wY
T St ¥ fad o feomam 3T qear
HE 1S

(1) afz g, ot 7@ a=a & §@TT
FT 4T FTHATEY F F1 w7

famtor, smow awr ofr sare &
Faw (st geare g ) : (F) 1,50,000
W |

(¥) qeam8 Fwiaw § Ioaey
=T ¥ FTA #Y SgT o Aravrwar
ot @ o I FTF ¥ 1% Hew wwedt
w1 foar wmar 3 1w wOE wHIET
(srafadas wffa3) @97 Fa=l ot
7Y foear omam | wiag wEedl € ArAV"-
anil ®1 g0 F34 ¥ fow wx e
FraT & &t Ty St iy T oA &)
FATaT 7 fFTaT @ a9 §1 Shew]
fiF TS QAT g T4, g gew-
ger (folwe g% 3wg) & amare 9T
AT ATAT & | FAIY, WEE AT ®
ar F s ¥ fead a3 25 sfawa
gz @it 1

(w) swjwr (@) * s F W
go e § Y I5ar



2839 Written Answers

TrweaT § welt vof av fewelt off
wof

3543, it WieTC wrer QT
fawrf arn faew ioft 7 @ Fo
ot fF

(%) faoreft Y 2w ST s
Y @ g T F AT T T
faorett g 7 ¥ A7 ¥09 s
T FEAE w1 W ;AR

() a§ 1968-69 & faviy =7 &
e el # fasrelt o & fod =0
@ Era 99 & F1 fFaer
TEraaT &1 JTE |

feand et fage wuit (¥10 %o ®o
) : (%) TToreaT F faaret 71 qvamd
Y A # +0 7 & fod freafafea
T I T §—

(1) T FEEQH WK % F frwe
T ST AETH oy A 9T sarfe
W R I IR 1969-70 H A N
1 FWTEAT § | T 9 F1 I 9

T 9 & AR afawraw
WTT /I % Q0 F & fad o7 faereft
1 TR T ATHL FA AW FH AT AT
e nik g

(2) toea frx & frweadt
qerd Teai ¥ fawelt el ¥ faremar
e 1w o g W § 5
o | @R & TR g et
AT F A 220 Ho Ao ATET &T
frmtor fiFam o g7 & AT EER 1968
& o % Qo g1 wr v @1 fee
¥ g A% 220 Fo Fro FTET wewT
¥ o T Y | X AT H Qo
9 RTSTEATH B ATRET-Te ¥ 9 faorefy
&1 U w7 fae T fre® g o
w9 § "

MARCH 11, 1968

Written Answers 2840

(&) 1968-69 ¥ am
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9 T wgrar F A F dwar
a3 fgr e

ADIVASIS

3545, SHRI ONKARLAL BOHRA :
Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether Government are aware
that a large number of people of the
backward areas arec embracing Christian
religion on account of their being very
poor;, and

(b) if so, the schemes drawn up by
the Central Government for the econo-
mic development of Adivasi arcas in
the country ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) There has been no offi-
cial investigation of the factors causing
change of religious faith,

-(b} The main economic development
programmes for the Scheduled Tribes
are—Tribal Development Blocks, Forest
Labour  Co-operatives,  Agricultural
development, and development of small
scale and cottage industries.

2l qT oF A a1y suferat e
arng 37 €1 greET

3546. S HIETC W AFQ WA
frwiw, smere awy of W @@ T
&4 fy

(%) =T ozl 9T 97 @A AN
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T TSy aH B R o fad
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AsoLITION oF Hony, SURGEON SysTEM

3547. SHRI YASHPAL SINGH:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have decid-
ed to abolish the Hony, Surgeon System
in the country;

(b) if so, the reasons thereof; and

(c) the effect of Hospitals’
«due to abolition of this system ?

service

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) So far as Government is aware this
system is prevalent in Government hos-
pitals at Bombay, Madras, Calcutta and
Delhi. In regard to Delhi, a review of
the system is currently being conducted
by a Committee set up by the Delhi
Administration.

(b) and (c¢). Do not arise,
13 LS S(CP)/68—6
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ALLOTMENT OF QUARTERS IN
R. K. Puram

3548. SHRI YASHPAL SINGH :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state :

(a) the number of quarters likely to
be released for allotment this month in
the newly built sector in R. K. Puram,
New Delhi; and

(b) whether Government have re-
ceived any complaint that the C.P.W.D.
have handed over the quarters to the
Directorate of Estates hurriedly without
fully satisfying the structural condition
of the quarters ?

THE DEPUTY MINISTER IN THE

MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) 228.

(b) No.

VasecToMY OPERATIONS

3549, SHRI B. N, SHASTRI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that a person
(male) who offers himself for vasec-
tomy is paid an amount after the ope-
ration is over; and

(b) whether it is also a fact that the
agent who brings the person and the
doctor who performs the operation arc
also paid ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR) : (a) and (b). Yes. A per-
son who offers himself for vasectomy
operation is paid some money as com-
pensation for loss of wages. [91- meeting
incidental expenses elc. ng:]arly the
motivator gets Tremuneration (0 COver
the usual expenses incurred by him in
bringing a motivated case to the Fa:_'mly
Planning Centres for receiving Services.
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IMPORT OF STEELS SHEETS BY 1.O.C.

3550. SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Short Notice Question
No. 16 on the 2Ist December, 1967
and state :

(a) whether Government ascertaincd
before issuing licences to I1.O.C. for im-
porting steel sheets for manufacturing
oil barrels and bitumen drums, if the
latter had the capacity to utilise the
whole quantity of the imported sheets;

(b) if so, how the 1.0.C. failed to
utilise the whole quantity of steel sheets
and sold out a large part of the import-
cd steel sheets in the open markei; and

(c) the steps taken by Government
against the [.O.C. for unnecessary ex-
penditure of foreign exchange for im-
porting miscalculated quantity of steel
sheets ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH) : (a) Yes, Sir.

(b) The Indian Oil Corporation
could not utilise fully the imported
Bitumen Drum-sheet due to delay in the
production schedule of Bitumen in the
Barauni Refinery. Indian Qil Corpora-
tion is not selling this stecel in the open
market; the disposal will be effected in
accordance with the prescribed proce-
dures under the Import Trade Control.

(c) As this happened on account of
unforeseen difficulties, ‘the question of
taking any action against the LO.C.
does nmot arise.

BarriLs For 1.O.C.

3551. SHRI SAMAR GUHA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Short Notice Question
No. 16 on the 21st December, 1967
and state :

(a) the reasons for issuing licences
for importing bitumen drum sheets to
il Refineries instead of to manufactur-
ers of such drums directly;
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(b) whether Government are aware
that such procedure provided scope to
Refineries for discrimination in distribu-
tion of steel sheets to favourite mano-
facturers;

(c) the reasons for distribution of in-
digenous steel sheets to the manufac-
turers through the Oil Refineries; and

(d) whether such procedure has led
to unequal developments in drum and
barrel manufacturing Industries ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH) : (a) Bitumen drum sheets
arce issued to Oil Refineries/0Qil Com-
panies as the demand of these sheets
sturted with the envisaged production of
bitumen by the refinerics.

(h) to (d). Indigenous steel sheets
are also required for the same purpose
as imported sheets for bitumen packing
and no different procedure for alloca-
tion is called for.

Refineries use steel sheets either in
their own drum fabricating plants or
enter into long-term agreements with
fabricators for producing drums by set-
ting up the plants ncar the refineries’
premises.

wen w3w | ghww aur afaw ofa &

wwit & frg & gron srfo dEE
3552. & Ho fao wgm™ :
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5t gwaw fag  FEME
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PURCHASE oF EYEs BY INDIAN Eves

Bank
3553. SHR1 CHENGALRAYA
NAIDU : Will the Minister of

HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that Indian
Eyes Bank for eyes have appealed to
the various countries for the supply of
cyes to the Indian Eyes Bank;

(b) if so, the response from the
countries thereto and action taken
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) and (b). There are 10 Eye Banks
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in the country and as far as Govern-
ment are aware, none has appealed to
any foreign country for the supply of
eyes. There are, however, bilateral
arrangements with Ceylon, UK. and
U.S.A. from where these Eye Banks get
eyes of and on.

HANDLOOM INDUSTRY

3554. SHRI CHENGALRAYA
NAIDU : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether it is fact that he dis-
cussed with the Chief Ministers of the
Southern States at Bangalore on the
17th February, 1968 the problems fac-
ing the handloom industry;

(b) if so, what were the subjcc'ta dis-
cussed; and

(c) the decisions arrived at ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Yes,
Sir.

(b) The main subjects discussed re-
lated to:

(1) Rebate
fabrics.

(2) Excise duty on yarn.
(3) Sales-tax.
(4) Credit facilities.

(5) General condition of the indus-
try and impact of power-
looms.

scheme on handloom

(¢) Item (2) above has been decided
alongwith the Budget; other points are
under examination and consideration.

CENTRAL ASSISTANCE TO MAJOR
IRRIGATION PROJECTS

3555. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased 0
state :

(a) whether it is a fact that the Cen-
tral Government have decided to give
assistance for big irrigation projects
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which cannot be completed by the State
Governments with their own resources;

(b) if so, the names of the projects
for which aid is to be given; and

(c) the amount to be given to each
State for this purpose ?

THE MINISTER OF IRRIGATION

MARCH 11, 1968

Written Answers

2848

of Central assistance for State Plans,
cent per cent earmarked loan assistance
is being given by the Government of
India for fourteen major imrigation and
multi-purpose projects. The outlay on
these projects is found from within the
State Plan ceilings for each year. The
names of these fourteen projects, their
location as well as the earmarked loan

AND POWER (DR. K. L. RAO) : (a) assistance for 1967-68 are given
to (c). Subject to the over-all ceiling below:—
Sl
No. Name of Project Location Quantum of earmarked
Central Loan assistance
allocated for 1967-68.
. (Rs. in Lakhs)
1. Chambal Project. Madhya Pradesh
and Rajasthan 953
2, Nagarjunasagar Andhra Pradesh 1200.10
Project.
3. Rajasthan Canal Project Rajasthan 300.00
4. Beas Project. Punjab and Rajasthan 1493.13
5. Gandak Project Bihar and Uttar Pradesh 1211.00
6. Kosi Bihar 353.00
7. Tungabhadra High Leval Andhra Pradesh and 191.00
Canal Mysore
8. Ukai Gujarat 877.n0
9. Gurgaon Canal Haryana 97,78
10. Ba Maharashtra 9..43
11. Ghataprabha (Stage 1) Mysore 300.00
12, Mahanadi Delta Orissa 286.00
13. Ramganga Uttar Pradesh 1087.00
14. Kangsabati Wesi Bengal 222.00

- The amounts to be given as earmark-
¢d loan assistance to State Governments
during 1968-69 have yet to be decided.

BUDGET ALLOCATION FOR WATER
SUPPLY AND SANITATION PROGRAMME

3556. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased io state
the amount that the Central Gov-
ernment have allocated to  Orissa
for water supply and sanitation pro-
gramme in the State during the year
1967-68 and 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
In accordance with the existing proce-
dure, Central assistance to States for
Centrally aided schemes is allocated/re-
leased in lump-sum for all “HEALTH"”
Schemes, including Rural Water Supply

Schemes. It is, therefore, not possible
to indicate the amount of Central allo-
cation to any State for any particular
Centrally-aided Health Scheme. How-
ever, Central assistance for the Rural
Piped Water Supply Schemes is given
to the extent of 50% by way of grant-
in-aid and released at the end of the
year on the basis of actual expenditure
reported by the State Governments,

In so far as Urban Water Supply
Scheme is concerned, Central assistance
is given to the States in the shape of
loan to the extent of 100% through
ways and means advances and adjusted
at the end of the year. Provisionally
an allocation of Rs. 31.50 lakhs has
been made during the current year for
Orissa.

Since the amount of assistance de-
pends upon the actual expenditure in-
curred by the State Governments, it is
not possible to indicate any definite
allocation for 1967-68 and 1968-69, at
present.
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LOWERING OF HEIGHT oF PoNG Dam

3557. SHRI HEM RAJ: Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Himachal Pradesh
Government have made any proposal to
lower the height of the Pong Dam; and

(b) if so, the details thereof
Government's reaction thereto ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b), In December, 1967, the Chief
Minister of Himachal Pradesh suggest-
ed lowering the height of the Pong Dam
to 200 ft. against 380 ft. as proposed at
present and to meet the consequent de-
crease in supply of water by construct-
ing two small dams over rivers Gaj
and Baner.

and

The proposal has been examined and
not found feasible from technical and
financial considerations since it would
drastically reduce the five shortage of
Pong Dam from 5.6 MAF to only 0.98
MAF resulting in large reduction of
irrigation and power benefits. It would
also render infructuous a considerable
portion of the expenditure already in-
curred. Further, in absence of the dam
of the proposed height at Pong, India
will not be able to fully exploit the
Beas river supplies allowed to it under
the Indus Water Treaty.

THREAT oF ForciBLE OCCUPATION OF
LAND IN DELHL

3558. SHRI K. P, SINGH DEO:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be plcased to state :

(a) whether it is a fact that the
Delhi Dehat Kalyan Samiti has threaten-
ed to forcibly occupy the land acquired
by Government for building purposes;
and

(b) the reaction of the Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY):
(a) A press statement is understood to
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have been made by the representatives
of the Delhi Dehat Kalyan Samiti indi-
cating that the Samiti would forcibly
occupy the land acquired by the Gov-
ernment.

(b) No one would be allowed to for-
cibly occupy any Government land and
strict action would be taken against
those who take law in their own hands.

IRRIGATION PROJECTS IN ORISSA

3559. SHRI K. P. SINGH DEO:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the number of irrigation projects
in Orissa which have been given clear-
ance during 1966-67 and 1967-68;

(b) the present state at which these
projects stand; and

(¢) the reasons for the delay for the
completion of these projects ?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO) : (a)
Nil.

(b) and (c). Do not arise.
ASSISTANCE TO ORISSA

K. P. SINGH DEO:
of FINANCE be

3560. SHRI
Will the Minister
pleased to state :

(a) whether Government have re-
ceived a request from the Government
of Orissa for assistance in connection
with the drought situation in the State;

(b) the nature of the assistance
sought by the State Government; and

(c) the assistance proposed to be
given by the Centre ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Yes,
Sir.

(b) The State Government proposed
that the expenditure on drought relief
measures up to the 30th November,
1967 may be included in the ceiling of
expenditure on relief measures for pur-
poses of Central assistance according to
the existing pattern.
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(c) The proposal of the State Gov-
ernment has been accepted by the
Centre and the actual expenditure on
drought relief has already been taken
into account in releasing funds to them
towards their expenditure on approved
items of relief of natural calamities in-
cluding floods and cyclone.

OPIUM AND ALKALOID FACTORY GHAzZI-
PUR

3561. SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that 22 new
workers were recruited irregularly on
the 22nd September, 1967, by the
management of the Government Opium
and Alkaloid Factory at Gazipur, U.P.,
in violation of a standing agrecment
with the Factory Workers’ Union for
giving preference in the matter of re-
cruiting new labour hands to the em-
ployable children and dependent family
members of those employees of the Fac-
tory who die while still in employment;

(b) whether it is also a fact that in
accordance with a directive issued by
his Ministry some of the sanctioned
posts arc not normally filled up in order
to meet the exigency of providing em-
ployment to the children and depen-
dants of factory workers who die in har-
ness; and

(c) the reasons for employing the
above referred 22 new workers from
outside superseding the claims of the
children and dependents of such dead
workers ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to
(c). The information is being collected
and will be laid on the Table of the
House as soon as possible.

OPIUM AND ALKALOID FAcTory, GHazI-
PUR

3562. SHRI  TRIDIB KUMAR
CHAUDHURI : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that the
workers of the Government Opium and
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Alkaloid Factory at Ghazipur, U.P.,
were not paid any ex-gratia production
bonus in 1967 although they were get-
ting it regularly every year at the time
of Dewali Festival since 1959;

(b) whether it is also a fact that the
overall production in the Factory parti-
cularly in the alkaloid section had gone
up in 1966-67; and

(c) if so, the reasons for stopping
the bonus in spite of the rise in produc-
tion ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) No
ex-gratia production award has so far
been paid to the workers of the Gov-
ernment Opium and Alkaloid Works,
Ghazipur, for the opium year 1966-67.
The statement that they were getting
this award every year since 1959 at the
time of the Diwali Festival is not
correct. No production award has been
paid for the year 1965-66. The Diwali
Festival has nothing to do with the pay-
ment of this award. The payment is
dependent on the fulfilment of certain
norms of output of opium and semi-
refined morphine as laid down by Gov-
crnment and can be made in respect of
any particular opium year only after
the factory management has certified
that the conditions for grant have been
fulfilled.

(b) A statement giving the overall
production of opium, semi-refined mor-
phine (which forms the base for produc-
ing refined alkaloids) and refined alka-
loids during the years 1964-65, 1965-66
and 1966-67 is given below :—

Opium  Semi-refi- Refined

Year
(Kgms) ned mor- alkaloids
phine (Kgms.)
(1bs.)
1964-65 511436 6504 3678
1965-66 437250 6213 3525
1966-67 510231 6149 4147

It will be seen that the output of semi-
refined morphine is lower in 1966-67 as
compared to the two earlier years.
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(c) The question of stopping the
production award does not arise. The
Government are, however, examining
the question of revising the production
norms which should govern its payment,

INCOME-TAX DUE FROM FiLM PEORLE

3563. SHRI K. N. PANDEY : Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 3411 on the 7th Decem-
ber, 1967 and state :

(a) whether the information regard-
ing income-tax and wealth-tax due from
film producers/actors has since been
collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Yes,
Sir. The required information has since
been collected and a statement in im-
plementation of the Assurance is being
laid on the Table of the House. [Placed
in Library. See No. LT-423/68]

(b) Details are given in the state-
ment laid on the Table of the House.
|Placed in Library. See No, LT-423/68)

(c) Does not arise,

TUNGABHADRA PROJECT

3564, SHRI GADILINGANA
GOWD : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) the extent of land localised as
Irrigated, dry, and as wet under Tunga-
bhadra Project low level channel in the
States of Andhra Pradesh and Mysore
respectively;

(b) the extent of land (in acres)
developed under irrigation, dry and wet
out of the localised lands in both the
States;

(c) whether the land under any cate-
gory is not developed; and
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(d) if so, the reasons therefor and
the action taken by the Government for
the development of all the lands in the
context of the shortage of foodgrains in
the country ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The total irrigation envisaged under the
low level canals under the Tungabhadra
Project is as follows :—

Andhra Mysore
Pradesh

‘Total

in acres
1,48,725 92,345 2,41,470
5,8),000 5,80,000

Low leval canal
Left Bank Canal —

1,48,725 6,72,345 8,21,070

Localisation under these canals, wet
and dry irrigation being in the ratio of
1 : 3 has been finalised.

(b) The total area actually irrigated
upto the end of March, 1967 is as
below :—

Andhia  Mysore - Total
Pradesh

in acres
Low level canal 1,48,725 78,500 2,27,225
Left Bank Canal — 3,97,000 3,97,000

1,48,725 4,75,50u 6,24,225

(c) and (d). The percentage which
the irrigated area bears to the potential
created in respect of the Right Bank
low level canal exceeds 95% and is very
sutisfactory. Under the left bank canal,
this percentage is 76.4. The reasons for
slow progress are mainly lack of com-
munications, lack of finance and back-
wardness of the tract in general. Various
ayacut development measures such as
assistance for levelling of land, construc-
tion of field channels, demonstration
farms etc. are under implementation. It
is cxpected that the entirc area will be
developed by 1972-73.

NON-PROJECT AID RECEIVED IN 1966-67

3565. SHRI GADILINGANA
GOWD: Wil the Minister of
FINANCE be pleased to state :
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(a) the amount of non-project aid
received by India from other countries
during 1966-67; and

(b) the schemes for which and the
States in which this amount was spent ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
amount of non-project aid reccived by
India from Consortium Members during
1966-67 amounted to § 901 million.

(b) The non-project assistance is not
carmarked State-wise or scheme-wise. It
is used for various proposes like agricul-
tural inputs, industrial raw-materials.
components, spare parts and other main-
tenance purposes for the economy as a
whole.

Out of the total amount of $ 901
million, an amount of about $ 300 mil-
lion was allocated for import of ferti-
lizers, of raw material for fertilizer pro-
duetion and pesticides for country-wide
use, $ 520 million for raw materials.
spare parts and components, including
iron and steel items, non-ferrous metals,
chemicals etc. for industries all over the
country and $ 35 million was allocated
for import of lubricants.

A small part of $901 million i.e.
about $ 40 million, was available for
import of items of a capital nature like
balancing equipment, which again was
not distributed State-wise or scheme-
wise,

WEALTH-TAX IN RESPECT OF
Sur! R, K. Ruia

3566, SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have re-
examined the assessments on account of
Wealth-tax in respect of the concerns of
Shri R. K. Ruia and M/s. Ramnarayan
& Sons in the light of charges made in
the letter addressed by a Member of
Parliament; and

(b) if so, the outcome thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
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S‘;SHRI MORARIJI DESAI) : (a) Yes
ir.
(b) The Wealth-tax  assessments

which were already completed for the
earlier years up to and inclusive of the
assessment year 1962-63 have now been
reopened and investigations are in pro-
gress.

SAURASHTRA CHEMICALS

3567. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a chegue:
and a letter sought to be sent out by
any of the Directors, Managers and
Officers of the Saurashtra Chemicals
was caught by the Customs Authorities
in 1965-66;

(b) whether it is also a fact that the
cheque was for a sum of £ 7,000 of
thereabout and was drawn on the Lon-
don Brunch of the First National City
Bunk of New York;

(¢) if so, the action taken in the

matter; and

(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). A cheque for a sum of £ 7,000
drawn on the London Branch of the
First National City Bank of New York,
along with a covering letter, attempted
to be sent out of the country by the
Managing Director of Saurashtra Ce-
ment & Chemical Industries Ltd., was
intercepted by the Customs authorities
on the 31st October, 1966.

(c) The case of attempted export of
the credit instrument without proper
permission of the Reserve Bank of India
has been adjudicated by the Collector
of Customs, Bombay who bas imposed
a penalty of Rs. 1,65,000/- on the
sender. An appeal against this order
of the Collector of Customs has been
filed by the party, which is pending be-
fore the Central Board of Excise &
Customs.

As a follow-up action, the business
and residential premises of the persomr
concerned in this case as also certain
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other premises were scarched by the
officials of the Enforcement Directorate
in November, 1966 and some foreign
exchange and incriminating documents
were seized. The scrutiny of the seized
documents revealed prima facie un-
authorised foreign exchange transactions
in respect of which three Show-cause
notices have been issued to the concern-
er person. The cases are under adjudi-
cation by the Director of Enforcement.
The Reserve Bank of India has also
called upon the concerned person not to
operate on his foreign accounts.

(d) Does not arise.

DIRECTOR OF SAURASHTRA CHEMICALS
Ltn,

3568. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that one of
the Directors of Saurashtra Chemicals.
before his appointment there, was cerli-
fied by the Rescrve Bank of India as an
Indian national;

(b) whether it is also a fact that the
Calcutta High Court has also upheld
sometime ago that the said Director is
an Indian citizen;

(c) whether it is a fact that the
Customs/Reserve  Bank  of India/
cnforcement Branch have been advised
not to proceed against the said Director
for having violated Foreign Exchange
Regulations; and

(d) if so. the reasons for not taking
any action against him ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Pre-
sumably the reference is to Shri K. N.
Mechta, Managing Director of the Sau-
rashtra Cement and Chemical Indus-
tries Ltd., a public limited company.
No certification by the Reserve Bank of
India regarding nationality is necessary
before a person is appointed as a Direc-
tor of a Company, within the meaning
of the Companies Act, 1956, Enquiries
made also show that the Reserve Bank
had not certified Shri Mehta as an In-
dian national.
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(b) Information in this regard is not
readily available.
(c) No, Sir.

(d) Does not
above.

arise in view of (c)

VIOLATION OF FOREIGN EXCHANGE
REGULATIONS

MADHU LIMAYE:
of FINANCE be

3569. SHRI
Will the Minister
pleased to state :

(a) whether it is a fact that the Re-
serve Bank of India or other Govern-
ment agencies had found in account of
Shri K. N. Mehta/N. K. Mehta with
London Banks large sums of money
(around £50,000) in foreign exchange;

(b) if so, whether any action has
been taken to bring back these funds to
India and punish the party for his hav-
ing violated the foreign exchange regu-
lations;

(c) whether the Reserve Bank of
India and other agencies have been pres-
surised into suppressing this case and
the £7,000 cheque (seized by the Cus-
toms in 1965-66) affairs; and

(d) if so, the of Govern-
ment thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) The
investigations made by the Enforcement
Directorate have prima facie revealed
inter aliu that Shri K. N. Mehta has
heen maintaining an account in a Lon-
don Bank and making payments there-
from without the permission of the Re-
serve Bank of India. These payments
appear to exceced £ 50,000.

reaction

(b) Three show-cause notices have
been issued to Shri Mehta by the En-
forcement Directorate for suspected
violation of the provisions of the For-
eign Exchange Regulations Act, 1947.
Adjudication proceedings are in pro-
gress. The Reserve Bank of India has
also called upon Shri Mehta not to ope-
rate on his foreign accourts.

(c) No, Sir.

(d) Does not arise in view of (c)
above.
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GRross NATIONAL ProbucT

3570. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that per
<apita gross national product of India
during 1967 was lower than the figures
for U.A.R,, Iran, and Nigeria for the
same period;

(b) if so, the reaction of Govern-
ment in the matter; and

(c) the expectations for 1968 and

1969 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) In-
formation regarding per capita Gross
National Product of these countries for
1967 is not available.

(b) Does not arise.

(c) In India, better harvests of 1967-
68 are expected to result in substantial
increases in national incomc over 1966-
67, the latest year for which national
income data are available. It is too
early to make any forecast for 1968-69,

aRfT W & woar € 7T

3571. st fagmr fog : T4 faw
A&t 7 FAT A FT97 F4A

(%) 721 78 79 & o ¥% Fqa O
R AR FHAET @1 65 @ uf
w2 #Y I & FHAWIT 7 AT Anar §
wafs afys Ig9 a s =gy
F1 wfus T & gwawi wen fear san
%

(&) =1 7z @t 87 ¢ f& 4t
Joft & GF FHAT(At #y, fer@ O
A 2 & v o @ g @ e
fog wem, feTan v ot =a7 wen
BT FT 150797 ¥ AfurF I fasrar
wfaaar o5 3 #Y T H Tl aaT
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(w) afy g, @ 8% ¥1 FX0 &
#rT
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& fod g A 40 0w yfa #1 fagaw
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INVESTMENT BY Q1L COMPANIES

3573. SHRI ARJAN  SINGH
BHADORIA : Will the Minister of
PETROLEUM and CHEMICALS be
pleased to state :

(a) the total capital invested in India
by the Oil Companies namely, Burmah
Shell Marketing Co., Indo-Burma Petro-
leum Co., Assam Qil Company, Oil
India Ltd., Philips Petroleum Company,
Esso Standard Inc. Co. and Calcutta Oil
Co.;

(b) whether Government propose to
enact any law to ensure that these Com-
panies do not send their profits to for-
<ign countries but re-invest them in India
for the next ten years; and

(¢) if so, by when ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH) : (a) The information is being
collected and will be laid on the Table
of the House in due course,
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(b) and (c). No. Under the existing
policy remittance of profits is allowed
after payment of taxes in India.

JAwAHAR JyOTI

3574. SHRI1 D. C. SHARMA : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether the proposal to use gas
to keep the “Jawahar Jyoti” flame burn-
ing brighter and steadier, has been
cxamined;

(b) if so, the decision taken in the
matter; and

(¢) when it is likely to be given effect
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) to (c). The matter is
under consideration.

OVERTIME ALLOWANCE To Cuass IV
EMPLOYEES oF CocHIN CusToMs HoOUSE

3575. SHR1I VISWANATHA ME-
NON : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the pay-
ment of Overtime Allowance due to
Class IV employees of the Customs Dec-
partment at Cochin for the work per-
formed in guarding the wvesscl
“"MARIAMMA" has been withheld for
the last four years; and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) ; (a) and
(b). The Class IV employees were em-
ployed on overtime duty at the request
of owners of the vessel on payment of
overtime fees. Since the party at whose
request the Class IV employees were
employed on overtime duty did not pay
the overtime fees, the Collector was
waiting for recovery before payment of
overtime allowance to the staff. How-
ever, orders have since been issued to
the Collector to make the payment of
the overtime allowance due to the gtaff.
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CocHin Customs Housg

3576. SHRI VISWANATHA ME-
NON : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the
normal hours of work for the Executive
staff of the Preventive Section including
Sepoys of the Customs Department at
Cochin is nine hours;

(b) whether the Customs Study Team
have recommended to reduce the work-
ing hours from nine to eight hours; and

(c) if so, the steps being taken to

implement this and from which date
onwards this reduction will be imple-
mented ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to
(c). Prior to 1st March, 1968 the Pres-
cribed hours of work of the Preventive
Officers at all Custom Houses including
Cochin Custom House were nine hours
per day. The Customs Study Team had
recommended the reduction in the hours
of work from ninc to eight hours.
Necessary orders have since been issued
prescribing the hours of work as eight
hours per day in the case of Preventive
Officers with effect from Ist March,
1968, The hours of work of Sepoys of
the Cochin Custom House are already
cight hours per day.

THERMAL PLANT, KERALA

3577. SHRI VISWANATHA ME-
NON :

SHRI P. C. ADICHAN .

Will the Minister of TRRIGATION
AND POWER be pleased to state :

(a) the present position of the
Scheme to have a Thermal Plant at
Kalamassery in Kerala;

(b) the details thercof; and

(¢) when the work
completed ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). Preporatory works in respect

is likely to be
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of the scheme for installation of a ther-
mal power station in Kerala which envi--
sages installation of a 55 MW generat-
ing unit at an estimated cost of
Rs. 9.37 crores are in progress. The
site for the power station has been
selected at Ambalamedu about 18 miles
south east of Ernakulam. Consulting
Engineers have been appointed for the
preparation of detailed project report,
technical specifications ete. etc.

(c) According to the present indica-
tions, the thermal power station is like-
ly to be commissioned by 1972-73.

CustoMs STupy TEAM REPORT

3578, SHRI VISWANATHA ME-
NON : Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 757 on the
16th November, 1967 and state :

(a) whether Government have taken
decision on the main recommendations
contained in Part I of the Report of the
Customs Study Team and of those con-
tained in Part IT of the report; and

(b) if so, the nature thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and
(b). A statement ‘A’ in regard to recom-
mendations in Part I of the Report of
the Customs Study Team is laid on the
Table of the House, [Placed in Library.
See No. LT-424/68]

The Empowered Committee set up to
consider the recommendations in Part
11 has not yet completed consideration
of the recommendations made therein.
A statement ‘B’ indicating the decisions
taken so far is laid on the Table of the
House. [Placed in Library. See No. LT-
424/68).

Prices

3579. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleased to
state :

(a) whether his Ministry makes any
statistical studies of inflationary trends;
and
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(b) if so, whether any evaluation of
the effects of high prices on (i) pro-
«curement of foodgrains in areas and
times of scarcity, (ii) idle industrial
capacities and consequent unemploy-
ment, (iii) exports of commodities in
short supply, (iv) imports of plant and
«commodities with prices increased by
devaluation, (v) dearness allowances
and (vi) taxes which are added to the
prices in a closed market, has been
made ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARII DESAI) : (a) and
(b). An analysis of the economic situa-
tion, including inflationary trends etc..
is presented every year in the Economic
Survey circulated to Parliament. The
cffects of high prices on the aspects
mentioned in Part (b) of the question
form part of Government's constant re-
view of the various factors affecting the
-cconomy.

CHAIRMEN OF BANKS

3580. SHRI LOBO PRABHU : will
the Minister of FINANCE be pleased to
state :

(a) the number of Chairmen of the
Boards of Directors of Scheduled Banks
who have been appointed full-time
‘Chairmen and Executive Officers with
details of salaries and allowances given
to them;

(b) whether there has been retrench-
ment of any posts on account of the
work taken over by the full time Chair-
men; and

(c) if not, the purpose of increasing
cxpenditure of banks and appointing
public men instead of trained men for
work of a specialised nature ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) A
statement is laid on the Table of the
House. [Placed in Library, See No. LT-
425/68])

(b) Government is not aware of re-
trenchment of any posts on account of
the appointment of whole time Chair-
men.
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(c) Public men have not been ap-
pointed as Chairmen. Thirteen out of
the fourteen Chairmen referred to in
the statement are professional bankers
and the fourtcenth has been a director
and part time Chairman of the bank for
a number of years.
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(&) #g= =g forrae o§ frad
e fegmg ?
fawiw, srame awr gfa warem &
Iu-sat (ot yenw fag) : guan oFfaa
X 9T @Y & T°T w9 9T W
ST |
MEMBER, DELHI STOCK EXCHANGE

3583. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FIN-
ANCE be pleased to state :

(a) the extent to which the connec-
tions of Shri Harbans Singh Mehta,
Member, Delhi Stock Exchange, as
broker, had been established relating to
Punjab National Bank scandal—transac-
tion in Government securities;

(b) whether it is a fact that under
bye-law 347(a) of the Delhi Stock Ex-
change Association Ltd., a member is
liable to expulsion or suspension for
any fraudulent transactions and in num-
ber of cases enquiries have been insti-
tuted against thc members under Sec-
tion 6 of the Securitics Contracts Regu-
lation Act for breaches; and

(¢) if so, the reasons why Govern-
ment had not thought fit either to take
similar action against him or to debar
him from becoming approved Govern-
ment broker ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Theic
are no allegations against Shri Harbans
Singh Mehta regarding the transactions
connected with the purchases of the
Rajasthan and Uttar Pradesh Zamindari
Bonds by the Punjab National Bank,
which are being cnquired into by the
Central Bureau of Investigation.

(b) Under the bye-law 347(a), a
member of the Delhi Stock Exchange
Association Ltd., is liable to expulsion
or suspension for indulging in fraudu-
lent transactions but the matter is one
for the Board of the Stock Exchange
to consider.

In 1965, Government ordered enqui-
ries, under clause (b), sub-section (3)
of Section 6 of the Securities Contracts
(Regulation) Act, 1956 into the affairs
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of four members consisting of two indi-
viduals and a partnership firm of two
members on receipt of complaints
against them. These enquiries were not
proceeded with because of changed cir-
cumstances.

(c) Government have not received
any specific complaints against ady acti-
vity of Shri Harbans Singh Mehta in
relation to the Stock Exchange for
which an enquiry is considered neces-
sary in the interest of trade and in the
public interest under Section 6(3) (b)
of the Securities Contracts (Regulation)
Act, 1956. There is no member of
Delhi Stock Exchange who is an “ap-
proved Government broker"” as such
and the question of debarring anyone
does not, therefore, arise.
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(ix) 1-4-1959 & WA Fr F7-
TR TFA a7 FT EAC |

ALcoHoLIC DRINKs

3585. SHRI TULSHIDAS JADHAV:
Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) the number of brewaries and the
amount of alcoholic drinks prepared in
1946 and 1966; and

(b) the reasons for increase thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) Setting up brewaries and
determination of the quantity of alcoho-
lic drinks to be manufactured do not
require the approval of the Central
Government as Prohibition s a State
subject. The Government of India have
no information in this regard.

(b) Does not arise.
way axeat W fawtfon av e
w1 ATIT-ATETH AWTERE
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RANA PRATAP SAGAR PROJECT:.

3587. SHRI

AND POWER be pleased to state :
(a) whether

Sagar Project;

(b) if so, the quantum of loan asked

for;

(c) whether Government have agreed
to give it to the Rajasthan Government

and

(d) the total amount of loan given

so far for this project?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO):

{a) No, Sir.
(b) and (c). Do not arise,

(d) The total amount of loans given
so far to the Government of Rajasthan
for financing expenditure on Chambal
includes Rana Pratap

Project, which
Sagar dam, is Rs. 45,78,92,800/-,

wret AgT qfeqiwar & smnia i
wt famfor
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&7 7 Wiee fadawt # wfweror o
LEGISLATION FOR SALE OF SUN-GLASSES

3590. DR. KARNI SINGH : Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that Govern-
ment propose to introduce a Bill in the
Parliament to coatrol the manufacture
and sale of sun-glasses to the public;
and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) and (b). The matter is still under
consideration. .

Koyna EARTHQUAKE
3591, DR. KARNI SINGH: Wil
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that a warn-
ing was sounded as far back as 1962 by
Prof. F. Ahmad, Head of the Geology
Department, Aligarh Muslim Univer-
sity, that the Deccan Peninsula could
not be treated as a stable land-mass,
contrary to the general belief;

(b) whether it is also a fact that
Prof. Ahmad particularly cautioned that
in designing high dams in the Deccan,
due allowance must be made for earth-
quakes; and

(c) if so, whether due notice was
taken of this warning while planning
the Koyna dam ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
Yes, Sir.

(b) Yes. Prof. Ahmed had stated
that “in designing high dams in the vici-
nity of these faults, due allowance
should be made for earthquakes of low
magnitude”.

(c) The design of the Koyna dam
was finalised and the dam was largely

A Y
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completed before the reported state-
ment of Prof. Ahmed. Nevertheless, on
the advice of the Geological Survey of
India, while designing and constructing
the Koyna dam, a provision of 5% of
gravity, which was considered adequate
to withstand the seismic forces as a re-
sult of low magnitude earthquakes, was
made.
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INSTITUTION FOR THE BLIND, PUNCH-
KUIN Roap, NEw DELHI

3593. SHRI YASHPAL SINGH :
Wl the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the Ins-
titution for the Blind at Punchkuin
Road, New Delhi were receiving grants
of about Rs. 3,550 every year from
Government and the New Delhi Munici-
pal Committee;
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(b) whether it is also a fact that the
grant has been discontinued;

(c) when the grant was discontinued
and the reasons for the same; and

(d) the steps taken to see that the
institution has sufficient funds to carry
on its activities ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) The Central Government
are not giving any grants to this Insti-
tution. The Delhi Administration gave
the following grants :—

1961-62—Rs. 2,000
1962-63—Rs. 1,000

The New Delhi Municipal Committee
gave the following grants :—

1949-50 to 1958-59—Rs. 1,200 per
annum,

1959-60—Rs. 1,500

1962-63—Rs. 1,500

1966-67—Rs. 500

(b) The Delhi Administration has de-
cided to discontinue giving grants to
this institution. The New Delhi Muni-
cipal Committee has not taken such a
decision.

(c) The Delhi Administration discon-
tinued its grant from 1963-64 on
account of unsatisfactory performance
of the institution. The New Delhi
Municipal Committee has mnot paid
grants to the institution for some years
because of the failure of the institution
to submit accounts or because it had no
deficit.

(d) Since this is a purely voluntary
organisation, it is for the management
to ensure that it has adequate funds. .

SurPLY OF ELECTRICITY TO ANDHRA
PRADESH

3594. SHRI G. S. REDDI : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) the installed capacity of electric
power in the State of Andhra Pradesh
up to the end of 1967 as compared to
the States of Madras and Mysore and
the rcasons for the disparity; and
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(b) whether there are any existing
schemes under consideration for the in-
crease of power in Andhra Pradesh to
remove this disparity and the stage at
which they are pending with the Central
Government ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The installed generating capacity in the
States of Andhra Pradesh, Madras and
Mysore as at the end of 1967 and the
present demands for power in these
States are given in the Table below :—

Installed Peak
Statc capacity Demand
MW MW
Andhra Pradesh 607 315
Madras 1481 983
Mysore 639 320

It will be seen that the demands for
power in these States are different which
cxplains the reasons for the disparity in
the installed capacity between these
States.

(b) In Andhra Pradesh, the follow-
ing schemes which have been sanction-
ed for implementation are under various
stages of progress :—

MW

(i) Upper Sileru I-I.E Pchct
(2nd Unit) E 60.0

(i) Ra.ruagundam Thermal
Extn.

62.5
(iii) Kothngudem Thermal-

Stage 111 220.0
(iv) Lower Sileru I-I.E. Prcuu 400.0
(v) Srisailam H.E. Projeut. 440.0

Total 1182.5

With the completion of these schemes,
the installed capacity in Andhra Pra-
desh will progressively rise to 1789.5
MW.

The Government of Andhra Pradesh
has submitted a scheme report pertain-
ing to Nagarjunasagar pumped storage
H.E. Project which envisages installa-
tion of 100 MW. The scheme report is
under examination by the Central Water
and Power Commission.
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SupPLY OF ELECTRICITY TO ANDHRA
PRADESH

3595. SHRI G. S. REDDI : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether proposals have been re-
ceived from the Andhra Pradesh Gov-
ernment to buy power from Sharavathy
of Mysore and Neyveli of Madras; and

(b) whether Government have sug-
gested any economical rate agreeable to

all in this regard ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAQ) : (a)
and (b). The Government of Andhra
Pradesh submitted a proposal to the
Government of India for purchasing
about 100—150 MW of power from
Neyveli power station from 1969 on-
wards. The proposal is under consi-
deration. Andhra Pradesh has also
proposed to purchase about 80 million
kwh of energy from the Sharavathy pro-"
ject during the next six months. The
rate for the supply of energy is current-
ly under negotiation between Andhra
Pradesh and Mysore.

ELECTRIC SUPPLY TO ANDHRA PRADESH

3596. SHRI G. S. REDDI : Will the
Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the annual plans for
clectric power for 1967-68 and 1968-69
were submitted by the Government of
Andhra Pradesh for approval of the
Central Government; and

(b) how far they have been pruned
us per the provision made by the Cen-
tral Government in this regard ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). For the year 1967-68, the Gov.
ernment of Andhra Pradesh had propos-
ed an outlay of Rs. 32 crores on power
development scheme. The Planning
Commission, had approved an outlay of
Rs. 23.84 crores. However, an expen-
diture amounting to about Rs, 30 crores
is anticipated during 1967-68.

During the year 1968-69, the State
Government have proposed an outlay
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of Rs. 37 crores on Power development
schemes. The Planning Commission,
however, have approved an outlay of
Rs. 20.76 crores.

RURAL ELECTRIFICATION PROGRAMME
3597. SHRI G. S. REDDI : Will the

Minister of IRRIGATION AND
POWER be pleascd to state :
(a) the extent of disparity in the

supply of electric power to rural areas
State-wise; and

(b) the steps taken by the Central
Government to remove the disparity,
State-wise ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). A statement giving the requisite
information is laid on the Table of the
House. [Placed in Library. See No.
LT-426/68]
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REPRESENTATION FROM GOVERNMENT
PENSIONERS

3599. SHRI S. M. BANERIJEE ;
SHRI O. P. TYAGI :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that sewveral
representations on behalf of Govern-
ment pensioners have been sent to the
Prime Minister for reconsideration of
the question of their pensions; and

(b) if so, the reaction of Govern-
ment thereto 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Yes,
Sir.

(b) As explained during the half an
hour discussion held on the 29th Nov-
ember, 1967, while Government have
every sympathy in the matter, in view
of the difficult resources position it is
not feasible at present to grant further
relief to pensioners.

CeNTRAL COMMITTEE TO LOOK AFTER
THE WELFARE OF SCHEDULED CASTES

3600. SHRI NATHU RAM AHIR-
WAR : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether Government propose to
sct up a Central Commitiee to look
after the welfare of Scheduled Castes;

(b) if so, when the Committee is
likely to be set up; and

(c) its terms of reference ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA) : (a) to (¢). The matter is
under consideration.
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LoAN GIVEN FOR PARADEEP PORT

3601. SHRI K. P. SINGH DEO:
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
Government of Orissa have requested
that the loan given for Paradeep Port
may be treated as a loan given to the
Port Trust so as to relieve the State
Government of the burden of repay-
ment;

(b) the amount of the loan involved
therein;

(c) whether Government have agreed
to the request made by the State Gov-
ernment; and

(d) if not, the rcasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) No,
Sir.

(b) Rs. 15.69 crores.

(c) and (d). Do not arise.

NATIONAL BUILDING CONSTRUCTION
CORPORATION

3602. SHRI R, BARUA :
SHRI S. R. DAMANI :

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state :

(a) whether the entry of National
Building Construction Corporation in
general construction has brought down
the cost of construction;

(b) whether this concern is taking
up any work outside India; and

(c) if so, details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) Yes. in certain specialis-
ed flelds and areas.

(b) Not at present.
(c) Does not arise.
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DeLH1 HigH CouRT PREMISEs

3607. SHRI S. K. TAPURIAH :

SHRI VIRENDRAKUMAR
SHAH :
Will the Minister of WORKS,

HOUSING AND SUPPLY be pleased
to state :

(a) whether it -is a fact that
«C.,P.W.D. has declared the Delhi High
<Court’s present premises at Curzon
Road, New Delhi as unsafe and has de-
<ided to demolish it;

(b) whether the building was pro-
perly examined in March, 1967 when
the Delhi High Court shifted from
Maulana Azad Road to Curzon Road;
and

(c) if so, how the fitness ceni.licat‘e
was then given and whether any investi-

gation in this regard has been conducted
and the details of findings ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI  IQBAL
SINGH) : (a) to (c). Before the shift-
ing of the Delhi High Court to the
Travancore House, the building did not
show any cracks or other signs of weak-
ness. Recently, a portion of the ceiling
plaster and some half-bricks suddenly
fell in a verandah. This is not unusual
in an old structure without proper
R.C.C. roofing. Further detailed exami-
nation has shown that with renewal of
roof with proper R.C.C. roofing, the
building will be fit for occupation for a
substantial period. Some portion of the
verandah roof requires immediate re-
placement and some other repairs are
also necessary. After these repairs, the
building will be usable for a number of
years.
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MaJor IRRIGATION ProJecTs o U.P.

3608. SHRI R. R. SINGH DEO:
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the number of major irrigation
schemes which were proposed to be
taken up during the Third Plan period
in Uttar Pradesh by the Central Gov-
ernment;

(b) the names of the schemes on
which the work was taken up;

(c) the names of the schemes on
which the work was taken up and sus-
pended due to emergency and some
other reasons; and

(d) the names of schemes on which
the work was taken up and altogether
dropped 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
to (d). Central Government had no
proposal to take up any major irriga-
tion scheme in U.P. during the Third
Plan period. The State Government
took up for construction the Gandak
Canal project during this period.

SEPARATE CUMMISSIONER OF INCOME-
TAX, ORISSA

3609. SHRI R. R. SINGH DEO:
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have re-
ceived any representation from the dele-
gates of the Non-Gazetted Employee's
Association of Income-tax Department
of Orissa to create a separate Commis-
sioner of Income-tax for Orissa State;
and

(b) if so, the action 'Government
propose to take in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) Yes,
Sir.

(b) The matter is under the conside-
ration of the Government.
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NATIONAL BUILDING CONSTRUCTION
CORPORATION

3610. SHRI S. R. DAMANI : Wil
the Minister of WORKS, HOUSING-
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Na-
tional Building Construction Corporation:
is likely to build the new capital of the
Malawi Republic; and

(b) if so, whether the N.B.C.C. has
the requisite resources to execute the

work properly ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). The Minister
for Works, Economic Affairs and Sup-
ply of the Malawi Republic, during his
recent visit to India, mentioned that the
N.B.C.C. would be welcome to take on
works for the construction of the new
Capital of Malawi. This was, however,
just & general observation and the
matter will be examined on receipt of a
formal reference from the Government
of Malawi.

UNDERGROUND CABLES

3611. SHRI S. K. TAPURIAH :
Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the present position in regard to
the provision of underground cables for
distribution of power in Delhi; and

(b) the estimated cost involved in
providing underground cables and dis-
mantelling the overhead cables.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). In the area covered by New
Delhi Municipal Committee, about 160
kms of high voltage lines and 1150 kms
of medium voltage and low voltage lines
are laid underground. The estimated cost
for replacing the existing overhead HV
lines is about Rs. 5 lakhs and for replac-
ing MW and LV lines is Rs. 1.75 crores.
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In the area covered by the Delhi LOPMENT (SHRI B. S. MURTHY) :

Electric Supply Undertaking, all the 33
KV feeders to the bulk supply points
have been laid underground. A begin-
ning has been made in using under-
ground cables even in low-tension dis-
tribution of power in the case of mew
colonies. Underground feeders are also
being laid as far as possible in the city
urea and in the new colonies. The esti-
mated cost of replacing the existing 11
KV overhead lines by underground
cables will be about Rs. 6 crores and
for replacing medium voltage and low
voltape overhead lines by underground
cubles would be about Rs. 14 crores.

DispLacen MEDICAL. LICENTIATES FROM
EAST PAKISTAN

3614, SHRIMATI JYOTSNA
CHANDA : Will the Minister of
HEALTH. FAMILY PLANNING
AND URBAN DEVELOPMENT be

pleased to statec :

(a) whether Government propose to
admit the displaced Medical Licentiates
from East Pakistan into the condensed
M.B.B.S. Course in future exempting
the bar of 1.Sc. examination; and

(b) if so, from when?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-

(a) No.
(b) Does not arise.

Tax ARREARS DUE FROM CINEMA
OwNERs IN DELHI

3615. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FIN-
ANCE be pleased to state :

(a) the amount of tax arrears due
from the cinema owners in Delhi during
the last three years with their names
and the steps taken for its realization;

(b) whether there has been any com-

plaints of tax ecvasion against these
cinema owners; and
(c) if so, the steps taken by Gov-

ernment in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) " The
requisitc information is given in the
attached statement.

(b) Complaints have been received
in the cases of Odeon Cinema, Laxmi
Palace Cinecma and Radhu Talkies.

(¢) On investigation, the allegations
made against Radhu Talkies were found
to be baseless. In the other two cases
the investigations are in progress,

Statement
"~ Nam- of the Cincma Amount of the tex due as no Step taken for
OWNCT. —— _ S Sy realisation
1.4.1965 1.4.1966 1.4.1967

Palace Cinema. Nil Nil Rs. 1,30,371 The demand has been sta-
yed till the disposal of
appeal.

Radhu Talkies. Nil Nil Rs. 1.000 The demand is under
recovery and is expected
to be collectec in this
month,

Laxmi Palace Nil Nil Rs. 4,339 The amount has since been
paid

RECONSTRUCTION OF NEW QUARTERS IN (a) whether it is a fact that the

Diz. aAxD MINTO ROAD AREAs IN NEW
DELHI
3616. SHRI HIMATSINGKA :
SHRI M. L. SONDHI :
Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
1o state :

scheme for the replacement of the old
and outdated Government quarters in
the D.I.Z. and Minto Road areas in
New Delhi by demolishing the old ones
and reconstructing new ones has been
dropped or shelved;

(b) if so, the reasons thercfor;
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(c) whether a number of such old
quarters are still lying vacant and un-
used;

(d) whether there is a proposal to
reallot these old and serviceable quar-
ters to bona fide Government servants
after necessary repairs during the period
till the scheme is again taken up for re-
construction of new quarters; and

(e) if s0, the steps taken in this re-
gard ?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHRI IQBAL
SINGH) : (a) to (e). The Minto Road
and the D.I.Z. areas are to be redeve-
loped in accordance with the zonal plans
of the Delhi Development Authority.
Construction of residential units for
Government employees in the areas ear-
marked for the purpose is expected to
commence in the next financial year.

Quarters declared danperous or need-
ing heavy repairs or in the areas allott-
ed for schools, institutions, ectc., are
being demolished. In other quarters, in
the areas not to be taken up for redeve-
lopment in the near future, minor re-
pairs are being carried out to keep them
going for a few years.

PoSTs VACANT IN PUBLIC UNDERTAKINGS

3617. SHRI RAJDEO SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that dozens of
top posts in Public Sector Undertakings
are vacant and are not being filled up
for the last couple of months; and

(b) if so, the list of vacant posts and
the date from which these have fallen
vacant with reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) and
(b). The following top posts in Public
Enterprises are now vacant :—

(1) General Manager, Koyna Project,
' Eharat Aluminium  Company
td.
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(2) General Manager, Korba Pro-
ject, Bharat Aluminium Com-
pany Ltd,

(3) Financial Adviser, Koyna Project,
Bharat Aluminium Company

Ltd.

Financial Adviser, Korba Pro-
ject, Bharat Aluminium Company
Ltd.

4

(5) Financial Adviser, Hindustan

Copper Ltd.

(6) General Manager, Uranium Cor.

poration of India Ltd.
Chairman, Hindustan Steel Ltd.

General Manager, Rourkela Plant
Hindustan Steel Ltd.

Project Administrator, Synthetic
Drugs Project, Indian Drugs &
Pharmaczuticals Ltd.

Exccutive Director, National Re-
search Decvclopment Corporation
of India.

(7
(8)

(9)

(10)

(11) Managing Director, National In-

struments Ltd,

(12) General Manager, Foundry Forge
Project, Heavy Engineering Cor-

poration Ltd.

General Manager, Bangalore
Unit, Hindustan Machine Tools
Ltd.

(13)

(14) General Manager, Kalamassery
Unit, Hindustan Machine Tools

Ltd.

Of the above, the posts mentionad at
Serial Nos. 1, 2, 3, 4, 5 and 6 are new
posts sanctioned, which will be filled for
the first time. The posts at Serial Nos.
7 and 8 are lying vacant since 7-12-67.
The post at Serial No. 9 is vacant since
April, 1966, The post at Serial No. 10
is lying vacant since 31-8-1966 as it was
considered necessary to revise the scale
of pay of this post, having regard to in-
creased responsibilities, etc.; a decision
has now been taken on this question and
the post is likely to be filled shortly. In
respect of the post at Serial No. 11, the
previous incumbent retired in November,
1967. The post at Serial No, 12 fell
vacant on 1-11-1967, when the previous
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incumbent was selected for another top
post. The posts at Serial Nos. 13 and
14 are lying vacant from 1-4-1966 and
26-12-1967 respectively, though the per-
sons next in seniority are discharging the
functions as Joint General Managers of
the Plants.

For uil the vacant posts, suitable in-
cumbents have been selected or are being
selected having regard to the nature of
experience required, etc.

Provision ofF PURE DRINKING WATER

3618, SHRI R. K. AMIN : Will the
- Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT

be pleased to state :

(a) the percentage of population in
India which get pure drinking water;

(b) the estimate of cost of providing
pure drinking water to almost entire po-
pulation; and

(c¢) whether Government have drawn
up any plant to provide this cssential
amenity within a period of five years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) About 60% of the total urban po-
pulation in India have been provided
with safe drinking water. In the rural
areas safe drinking water is available to
over 50% of the total population livng
in easy areas, and about 3.3% of the
population living in difficult and scarcity
areas.

(b) The estimated cosf of providing
‘the remaining wurban population with
their minimum requirements of water
supply and sewerage facilities would be
of the order of Rs, 1,000 crores. Simi-
larly, on a rough assessment, it is esti-
mated that a sum of Rs. 732 crores
would be required to cover thz whole
rural population with a minimum sale

water supply,

(c) Considering the limited financial
resources available for this purpose the
problem can only be solved on a long-
term basis. However, the Fourth Five
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Year Plan will take into account a por-
tion of the requirements of drinking

water,

HIGHER EDUCATION FOR SCHEDULED
CasTES AND SCHEDULED TRIBEs
MANIPUR

3619. SHRI MEGHACHANDRA :
Will the Minister of SOCIAL WEL-
FARE bz pleased to state :

(a) the amount allocated in the year
1967-68 for higher education of students
belonging to the scheduled tribes and
scheduled castes in Manipur; and

(b) the actual amount spent so far
during the year 1967-68 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) and (b) Rs. Six lakhs;
however. regardless of this ceiling, all
cligible students will be given scholar-
ships. The accounts are maintained on
a bi-annual basis. It is anticipated that
approximately 95% of the amount allo-
cated will be utilised during the current
financial year.

INCOME-TAX ARREARS IN MANIPUR

3620. SHRI M. MEGHACHANDRA:
Will the Minister of FINANCE be pleas-
ed to state:

(a) the amount of Income~tax arrears
still under recovery proceedings from the
Union Territory of Manipur before its
merger into the Indian Union in the year
1949;

(b) whether it is a fact that notices
for recovery of the said dues were is-
sued after a long lapse of nearly 20
years; and

(c) if so, the grounds of validity for
such recovery proceedings under the law
and the reason for the long delay in the
recovery proceedings ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The
requisite information is being collected
and will be laid on the Table of the
House as early as possible.
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CENTRAL ARREARs DUE TO MADRAS
CORPORATION

3621. SHRI NANJA GOWDER :
SHRI MURASOLI MARAN :

SHRI KIRUTTINAN :

Will the Minister of WORKS, HOU-
SING AND SUPPLY be pleased to
stade: 1.

(2) whether it is a fact that arrears
amounting to Rs. 22.58 lakhs are due
from the departments of the Central
Government to the Madras Corporation
since 1954-55; and

(b) if so, the reason for the non-
payment of civic tax for such a long
time 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH) : (a) and (b). The information
is being collected and will be laid on
the Table of the House.

STupY OF FAMILY PLANNING PROGRAM-
ME IN THE CONTEXT OF THE DECLINE IN
JAPANESE POPULATION

3622. SHRI C. K, BHATTACHARY-
YA : Will the Minister of HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government's attention
has been drawn to the report recently is-
sued by the Demographic Research Insti-
tute of the Welfare Ministry of Japan
that because of birth control, Japan's
population growth has gone low and
harmful consequences are becoming ap-
parent as a result of the low rate of po-
pulation growth; and

(b) if so, whether Government pro-
posed to study the findings of the report
of the Institute in the context of their
family planning programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRASEK-
HAR): (a) No. Government have not
received any copy of this report so far.

(b) When the report is received, Govt.
will certainly consider it.
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FORCED VASECTOMY OPERATION

FoRrceD VASECTOMY OPERATION

3623. SHRI C. K. BHATTACHAR--
YYA

SHRI SAMAR GUHA :

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether forced vasectomy opera-
tion wus performed on a 15 year old
boy. Bablu Dey, in West Bengal;

(a) whether the State Health Depart-
ment has found the operation done in-
a number of similar cases in some of
which the boys were newly married;

(c) whether it is a fact that when the
above boy was taken to hospital for re-
pairing the injury, the hospital declared
the injury to be irreparable; and

(d) the steps taken to save people
from their lives being ruined in this
way ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRASEK-
HAR) : («) and (b). Full facts in the
matter have been called for from the
State Government. The information will
bz placed on the table of the Sabha as
soon as received,

Vasectomy operation  programme in
the country is on a voluntary basis.

(c) Recanalisation  operations have
been organised in 28 centres in the coun.
try.

(d) Strict instructions have already
been issued to all the State Governments
in this respect.

HeART TRANSPLANTATION OPERATION IN

BoMBAY
3624, SHRI S, K. TAPURIAH :
SHRI BENI SHANKER
SHARMA :

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state :
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(a) whether a heart transplantation
operation was carried out in Bombay
hospital recently;

(b) if so, whether it was a success;
-and

(c) whether Government are comsi-
.dering the question of providing imme-
.diate grants for further research in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNNG AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) The transplanted heart functioned
only for three hours and the patient
died due to a bad lung.

(c) The surgeon who performed this
operation is being assisted by the Indian
Council of Medical Research w'th funds
for rescarch schemes on cardiac surgery.
The following grants have been placed
at his disposal for these research sche-
mes :—

1965-66 Rs. 21,810/~
1966-67 Rs. 21,625/-
1967-68 Rs. 23,185/-
1968-69 Rs. 14,950/

Additional grants may be given by the
Indian Council of Med cal Research on
the merits of the proposal received from
the surgeon.

far wdw il & a0 v d o9
®Y |AE T fEaqr AT

3625. =it warnee fag
ft o w> www : w

formfor, srrae ey qfr ot ag T A
gar Far fF

(%) ®mrag gw & f& g 9
FHaTft ®1 fY @A F fad awrr
¥ fotd o AW qT FAwAT T AP
R F AW AFH g

(=) afz &, &Y Su& Far s €5
AR

Written Answers PHALGUNA 21, 1889 (SAKA) Written Answers

2898

(7) =& s fafaw st & G
sAIfEl B G 7 A KT E
e frqfer S ad w7

frrwtor, smare aw qfa wwem
oA (it ywwrw feg) - (F) & ()
(7= g &9 faeelt) w4, 1963 %
oY g fRod A sl g e e
I qETA FHAET 97 AT v €
foa s o= w9 AwH A€ €, '
g & fegmft a9 F sz F o &
AFE Aifad G FHafaEl #
faflm & ag qur smfe s
femelt @ & dau § vz fawrea
# #r aifeqsy AiFE T @ a0 |

aq 1967-68 ¥ I § (T aO9T
grsft waw famfor gromTet & fog
ufa & frae=

3626. il ATqOW wfgTaTC ;AT
Frsttor, wmare aay of weft ag @ &
FqT w41 fF

(F) a¥ 1967-68 # Fv1q GHIC
ATAF ST 1 HFH TATY $Y QAT
& s T Tfir € oY

(&) w& avar § 7oy v qreor
aat & fo fee sfaora s i &
&t

(w) ag dw fFe g@-ad &
spfeadl qT AT g g ?

frwior, smere At qfn warem &
Ianu (st yeare fag) - (F) Tow
TR FT FET qETaaT &7 framT w7
faaor &1 e X @m0
[qerere & vw faan T dfwd den
qe ITo—42768]

(=) st *Aw: 90 Wfawa T
10 wfrwa 1



2899 Written Answers

(7) s& warm & g swfea 9
T ey deETet # & freifee
Fae 4 AT F Fog S-SR e
# fag o= @ faifa & of 83—

1. THFT FPEAT I HETH
JFEAT—

(i) srafrs
FHATfCt 350 T
gfaag &
s T3
(ii) =Em %
afuFET Y
FHAT
st 250 s
& fom sfawg &
Eaioe

2 famr amm T
HAEH IOAT 500 w0

gfaamg &

Ffaw &

(600 ¥qw

gfomg a%

@ wT

TwaE g)
3. T a=fY AwrE
e (12
L@, 1968
¥ @,
afam fA=t-
CC T 1
A fawme
1 FETa-
fa =z &

T¥) 250 Q

sfeg &

yfus &Y
4. WE HTW T

HTETE AT 600 TqU

sfad 7g &

fus fog

1250 T

sfg &

srfaw &

MARCH 11, 1968

2900

Writien Answers

wa qiw, adfy (1) AW wErd
HEAAT NI HTATH Fror (2) ander
FraTe afareEn @, (3) it s
a1 faFrr qiomm, (4) TSW EHR
FHartat ¥ fog faar smamw e
AT (5) it T HITLY AT (Faw
feeht % fa) & siera wrw ST
& form &1¢ o & Fraffca =& #v o
2 @ gera: e o o & safwl &

faw 1

fareil § el wfgensi
R & fod www

3627. st ATqUw fgearT : @w
fawiw, smare awr gqfa w&f o agw
frFqr HOT

(¥) feeeft & sl wfgemsit ot
ger faanr 8,

(&) Far aee 7 3% @ & fed
FrE aqaear # §; @R

(w) afe &, & faaet afgamit s
v faard ?

fawior, snava awr ofr Farew &
Iwar (ot gware fag ): (%) & (7).
faeeftfat feeelt & sy g AT 9@
AT @ HT AfgEr
£, e & U & | v St
q a9 % sraeq # fau qmmg a1
FE JEA-TE AGT AT STET a9r
faseft & ey @sfeai & wen
FATT AT F1E GEATHS  AHE TTHL
F 9/ ITERY @Y E 1 183 TWET H
afer o gleew duRT fAdwmem %
e & &, @t foF Tt ST qur
AR EBAT | 5714 ¢ G TefEHa)
#faumar &1 amra g & sfaarfea
Fawitat & fag  wfgem sw=d g
o1 A T famr @ & famw 495
gt gfre § 1 feeshfad faesht &



2%01

AT T 9T T 99 ¥ 663
wfgan sRaf@l § 4 smEeT & I
g

EXPLORATION oF OIL

3628. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that Govern-
ment have finalised a scheme for explo-
ration of oil in some of the States;

(b) if so, the names of the States
which have been included in the scheme
and when the work will be taken in
hand; and

(c) the achicvements during 1966-67
out of the drillings conducted in the diff-
crent parts of the country for oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) The Oil and Natural Gas Commis-
sion bas approved the programme of
work for geological and geophysical sur-
veys in different States for the 1967-68
field season and drilling programme for
1968-69,

(b) Jammu & Kashmir, Punjab, Hi-
michal Pradesh, Uttar Pradesh, Madras,
Nagaland, Pondicherry, Tripura, Assam,
Gujarat, Rajasthan, West Bengal, Oris-
sa and Andhra Pradesh.

Drilling operations are currently in
progress in the States of Madras, Guja-
rat, West Bengal and Assam and will
continue during 1968-69 also,

In Jammu and Kashmir and Uttar
Pradesh also drilling will be undertaken
during 1968-69. 1In the remaining areas,
the drilling will be conducted if and
when geological and geophysical surveys
indicate potential oil or gas bearing struc-
tures.

(c) As a result of drilling in the dif-
ferent parts of the country, during 1966-
67 oil was discovered in Dholka, Ah-
medabad, Mebsana and Kadi structures
of Gujarat State while further delinea-
tion of oil and gas bearing parts of Ol-
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pad, Kathana, Nawagam, Kalol and Sa-
nand structures of Gujarat State and
Rudrasagar and Lakwa structures of
Assam was made.

AccoMMODATION FOR WoRkING GIRLs
IN DELHI

3629. SHRI K. ANIRUDHAN :

SHRI S. K. TAPURIAH :

SHRI DEVEN SEN :

SHRI R. BARUA :

SHRI D. R. PARMAR

SHRI N. SREEKANTAN
NAIR :

SHRI KIKAR SINGH :

SHRI NARENDRA SINGH
MAHIDA :

SHRI S. M. BANERIJEE :
SHRI MOHAN SWARUP :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) whether it is a fact that large
number of working girls in Delhl
without accommodation;

(b) whether they have submitted any
representation to Government for the
allotment of Curzon Road flats after the
UNCTAD Conference; and

(c)

on?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) The general pool accom-
modation under the control of the Di-
rectorate of Estates is for allotment to
cligible Government employees both
male and female and as such no applica-
tions for allotment of residential accom-
modation in the general pool are called
tor from non-eligible persons/working
girls etc. There is no statistical data
available about the number of working
girls in Delhi who are without accom-
modation,

(b) Yes.

(c) The manner in which the accom-
modation available in the Curzon Road
Hostel is to be utilised, after the UNC-
TAD Conference, is receiving attention.
This is not likely to be available for wor-
king girls as such.

if so, the decision taken there-
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Heap OFFICE OF THE HaLDia REFINERY

3630. SHRIMATI UMA ROY : Wil
the Minister of PETROLEUM AND
‘CHEMICALS be pleased to state :

(a) whether the Head Office of the
Haldia Refinery has been set up at New
Delhi; and

(b) if so, the considerations which
favoured the selection of New Delhi as
the location of an Office which will con-
trol a project more than thousand miles
away from New Delhi; and

(c) the reasons for not having the
office at Calcutta or any other place in
“West Bengal 7

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU
RAMAIAH) : (a) No. Execution of
Haldia Refinery project has been en-

trusted to the Refineries Division of
Indian Oil Corporation Limited, which
is located at New Delhi—Office of the
‘General Manager, Haldia Refinery will,
in due course, be located at Haldia.

(b) and (c). Do not arise.

s wnfadf aar aqafee snfed
wntferat & faarfaat wY sragferat
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FERTILIZER PLANTS

3632. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether it is a fact that apart
from Naphtha, fuel oils and heavier
residiums (LSHS) from oil refineries
can provide alternate feedstocks for the
manufacture of fertilizers at no extra
foreign exchange cost;

(b) whether refineries are having
difficulties in disposing of these mate-
rials and that by 1970-71 the total avail-
ability of LSHS from all the home re-
fineries wlil amount to 2.5 million
tonnes, whercas the total target for
nitrogen by that period is only 2.0 mil-
lion tonnes;
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(c¢) whether coal based fertilizer
plants can manufacture Urea, at least 20
per cent cheaper; and

(d) if so, the reasons for importing
liquid ammonia for fertilizer plants ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) Yes, Sir. But the
capital investment required for a plant
based on fuel oil or L.S.H.S. is higher
than for a naphtha based plant. Opera-
ting cost will also be greater.

(b) Some temporary difficulties are
being faced by the Indian Oil Corpora-
tion in the disposal of LSHS. These are,
however, being overcome. The produc-
tion of LSHS by 1970-71 is estimated
at just under 2 million tonnes and a
good proportion of it is likely to be
used for power gencration.

(¢) No, Sir.

(d) As explained in the Statement
laid on the Table of the House on
20-2-1968, the import of liquid ammonia
for a limited period has been allowed in
one case on a selective basis in consider-
ation of its merits. This has been done
in view of the overall requirements of
fertilizers during the next 7 or 8 years.

FERTILIZER PLANTS

3633. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether the Trombay Unit of the
Fertilizer Corporation of India has
developed a process which eliminates
the use of sulphur; and

(b) whether the Planning and Deve-
lopment Division of Fertilizer Corpor-
ation of India has oriented its own
Research and Development Programme
on the above basis ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH) : (a) No, Sir.
L/M13LSS(CP)/68—8
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(b) The Planning and Development
Division has undertaken Pilot Plant
trials for the production of phosphatic
fertilizers eliminating the use of sulphur.

MAHI JRRIGATION PROJECT, RAJASTHAN

3634. SHRI D. N. PATODIA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that even
though the Central Government had
approved the Mahi Irrigation Project
(Rajasthan) in 1958, the Planning Com-
mission have not accorded its approval
despite repeated requests from the
Government of Rajasthan;

(b) if so, the factors responsible for
delay in its approval; and

(¢) the stage at which the proposa
rests at present ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) ; (a)
The project approved in 1958 was a
medivm irrigation  scheme  costing
Rs, 308.76 lakhs only. The project now
under consideration is estimated to cost
about Rs. 30 crores.

(b) and (c). In the best intercsts of
the Mahi river development it was con-
sidercd pecessary to change the storage
capacity of the reservoir to a much
larger amount than proposed earlier.
The project has, therefore, been changed
from a diversion scheme to a multi-
purpose scheme costing about Rs. 30
crores and benefiting Gujarat also in
addition to Rajasthan.

The project in its present form has
been technically cleared by the Advisory
Committee on Irrigation, Flood Control
and Power Projects. The approval of
the project by the Planning Commission
has, however, been held up due to con-
straint on resources,

ALLOWANCES TO MANIPUR EMPLOYEES

3635. SHRI M, MEGHACHAN-
DRA ; Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have re-
ceived request from the Government of
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Meanipur for the grant of sanction of
Messing allowance, Uniform allowance,
Dhebi allowance to the nursing staff and
also to the Training staff since the above
allowances are granted now to their
counterparts in Assam and since they
enjoyed the said allowance in the past
also; and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) :
(a) and (b). The request of the Govern-
ment of Manipur is under examination.

DEeATHs DUE To FLoobns IN DELHI AND

U.P.
3636, SHRI DEVEN SEN : Will the
Minister of IRRIGATION AND

POWER be pleased to state ;

(a) the total mumber of deaths duc
to floods in 1967 in Delhi and U.P.;

(b) whether Government have made
any investigation into the causcs of
floods; and

(c) if not, the results thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
230 in Uttar Pradesh and 9 in Delhi.

(b) and (c). The flood situation in
1967 in the areas served by the Inter-
State Drainage Systems of Haryana.
U.P., Rajasthan and Delhi, was examin-
ed, :n detail, by the technical officers of
the States and later, by the Ministers of
the concerned States and proposals fina-
lised for improvement of Ujjina-Pahari
Kaman-Goverdhan Drain; improvement
of Gaunchi Drain; construction of
Sahibi Nadi Dam; and improvements to
Najafgarh and Mangeshpur Drains.

A Consultant of the Ministry of Irri-
gation and Power has also been request-
cd to make a thorough study of the
flood control works in Delhi and recom-
mend necessary additional measures, His
report is expected shortly.

The performance of the protective
works along the Gandak River during
the 1967 floods were examined by the
Chitaunji Committee and recommenda-
tions for further works made,

for a period of two months,
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Punjab (C.A.)

The Government of U.P. have also
appointed an Enquiry Committee to en-
quire into the breach in the Nanaksagar
dam. The report of the Committes is
awaited.

1968

12.16 Hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-

TANCE
ConsTITUTIONAL CRISsis ™ Punjae
SHRI P. VENKATASUBBAIAH

(Nandyal) : 1 call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public importance
and I request that he may make a state-
ment thercon :

“The constitutional crisis in Punjab
arising out of the abrupt adjournmeat
of the Legislative Assembly.”

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
We understund from the State Govern-
ment that the Speaker has adjourned
the current Budget session of the Punjab
Legislative Assembly on March 7, 1968
This deci-
sion of the Speaker came in the wake
of ecarliecr proceedings in the House
arising out of a (iscussion relating to
motions of no-confidence against the
Speaker. The Speaker is also reported
to have ruled the two motions of no-
confidence as unconstitutional. In a
subsequent statement 1o the Press, the
Speaker has explained the reasons for
adjourning the House. The situation
arising out of the Speaker’s decision to
adjourn the House is being examined by
the State Government and the Governor
of Pupjab. 1 hope it would be possible
to find a way out so that the Assembly
is in a position to transact its urgent
financial business. '

SHRI HEM BARUA (Mangaldai) :
These Speakers have become autocrats.

SHRI J. B. KRIPALANI (Guna) :
This is a comprehensive question. May
I submit that vou allot some time to
discuss it ?

MR, SPEAKER : You can make the
suggestion later.



2909  Constitutional

SHRI P. VENKATASUBBAIAH :
By adjourning the House on flimsy and
irrelevant grounds when 2 no-confidence
motion against him had been admitted,
the Punjab Speaker has gone beyond his
counterpart in West Bengal, and this
action of the Punjeb Speaker is doubly
distressmeg in view of the fact that in
December last he wisely refrained from
following the West Bengal Speaker's
dubious example. This action of the
Speaker scems to be pre-meditated with
the connivance of the opposition parties.

MR. SPEAKER : You want to finish
the discussion now itself ? I thought you
had also asked for a discussion and
therefore the speech prepared today may
be made then.

SHR! P. VENKATASUBBAIAH : 1
am only elaborating my point.

The Speaker’s ruling the mnext day
ruling out the admission of the no-confi-
denc: motion against him as unconstitu-
tionai i» u pre-meditated one, This has
been amply demonstrated by the state-
ment iwsued by Sant Fatch Singh and
the ex-Chief Minister, Justice Gurnam
Singh. Nobody will be sorry if the
presen: ministry is thrown out by con-
stitut:enal means, but this undemocratic
attitude of the Speaker in throttling the
democratic functioning of the Assembly
is a great challenge and danger to de-
mocracy. This adjournment has been
done on the eve of the budget session
when the budget has to bc passed. He
has said that he adjourned the House to
facilitate members to attend the harvest
season. There is an interesting cartoon
in Hindustan Times where it is stated,
“My son is geing abroad. we will
adjoura for two weeks”. May I know
whether this Government will assure
this House that the people of Punjab
will not be treated in this way and that
the normal functioning of the legislative
assembly will mot be paralysed because
of the undemocratic attitude of the
Speaker 7 May I know whether they
will take recourse to article 365 and
suspend the legislature, not dissolve it
and make amendments in the rules of
procedure to ensure proper and demo-
cratic functioning of the ministry ?
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SHRI Y. B. CHAVAN : As for the
views expressed, 1 have nothing to say
because Government do not proposs to
express any views on what happened in
the Punjab legislature. 1 cannot give
any assurance because as 1 said the
Governor and the State Government are
trying to find out a way and I do not
think that we can say that there is a
constitutional deadlock.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Government did not take
prompt measures when the Speaker of
West Bengal adjourned the House sine
die. Because the Government was tak-
ing a lenient view over the matter, I
think cvery Speaker is more interested
in adjourning the House to avoid a no-
confidence motion against him. Will the
Government consider taking prompt
action against the Speaker by calling the
House and asking the Deputy-Speaker
to preside and allow the members to
pass a no-confidence motion against the
Speaker 7 Fourteen days notice was
required: the Speaker allowed the mo-
tion to be moved in the House: in a
house of 102, 56 members stood up to
support that motion. If the Speaker had
any scnse. he should have resigned im-
mcdiately and asked the Dcputy-Speaker
to occupy the chair. Instead of doing
this, the Spcaker had adjourned the
House to avoid the no-confidence mo-
tion on the flimsy ground that members
want to attend to the harvest of crops.
If this is the way assemblies function, it
is # mockery of democracy. Will the
Government advise the Govemor to
dismiss the Speaker or if there is mo
provision in the Constitution for this
will the Government amend the Consti-
tution to dismiss the Speaker ?

SHRI Y. B, CHAVAN : There is no
question of advising any Governor Lo
dismiss anybody. I have nothing to add
1o what I have already said.

SHRI D. R. PARMAR (Patan) : In
view of the extra-conventional manner
in which the ministerialist sections 1n
Punjab Assembly have tabled a no-con-
fidence motion against the Speaker just
before the momentous budget discus-
sions were to be started and the
obstructive adjournment of the Assembly
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for a prolonged period of two months,
thus disabling the Assembly to discharge
its most important function of discuss-
ing and passing the budget—so contrary
to the Speaker's sacred duty of help-
ing the Assembly to perform such an
inescapable duty—is the Government
prepared to devise some consiitutional
remedies to prevent such an obstructive
and unparliamentary activities by parties
and Speakers in legislative assemblies ?

SHRI Y. B. CHAVAN : I said that
there were certain constitutional and
legal aspects of the problem. The ad-
visers of Punjab Government were in
Delhi and they discussed some aspects.
that is all that I can say; I have no
more information.

SHRI KIKAR SINGH (Bhatinda) :
**Mr. Speaker, I want to tell the House
through you that Punjab problem is
similar to the Bengal one. As President’s
rule was promulgated in  Bengal,
Governor's rule be promulgated in
Punjab and mid-term poll be ordered so
that people of Punjab get an opportu-
nity to express as to what they want.
The Punjab Speaker has done a right
thing.

MR. SPEAKER : The Calling Atten-
tion is over. Before I proceed further—

SHRI A. 5. SAIGAL rose—

MR. SPEAKER : I will call you
again, Mr. Saigal. I am on my legs
now. The Speaker gets precedence over
everybody. T just wanted to say that it
is a very serious matter; there is no
doubt about it. Therefore, I think that
just three or four Members putting
questions through a Call Attention
Notice will not do. T would like the
leaders and others to be associated with
this and see what could be done, and
Irow we shall proceed. It is a serious
matter about which I am distressed.
Therefore, 1 would like to allow a dis-
cussion. It will be allowed of course
only after I consult the leaders and
fix up a convenient time. I think we
must have one or two hours to discuss
this matter. Otherwise, democracy is
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in danger, and we do not know wherc
it will lead to. When Assemblies are
adjourned and locked up and they go,
) do not know where the country will
go. Therefore, it is a matier where
everyone is concerned. I will have to
consult the leaders, and then fix up &
time: perhaps a couple of hours. We
take a serious note of this.

SHRI S. KANDAPPAN (Mettur) :
Before we discuss it, it would be better
if they give us a note as to the reaction
of the Central Government on the
matter.
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MR. SPEAKER : You are making a
long speech again.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, I am thankful to you for
having agreed that there should be =2
separate discuss'on on this matter. But
what I want to submit is this. Consti-
tutionally, of course, the Home Minister
is right when he says that be is nobody
to advise the Governor. But the world
kiiows who advises and who work on
hic advice, Therefore, he should advise
the Governor there that he should not
dabble in the party politics of Punjab
and play the role only of a constitutional
Governor. (Interruption).

SHRI Y. B. CHAVAN : The Gover-
nor himself has made it very clear
yesterday. What was broadcast over the
radio was that he is not going into the
various political aspects of it. But he
is certainly looking into the constitu-
tional aspect of the problem. He has
himself made it very clear that he is not
concerned with the political aspects.

sft 7o zo rai (FAE) @ FeAw
wEIea, g afcfeafy o & v  avw

**Translation of the remarks made in Punjabi.
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MR. SPEAKER : I am giving two
hours for the discussion. You cannot
discuss it now. Otherw se it will end in
confusion.

Wt Wwo fao wgme (fammagR)
g fomr a1 ¥ faa o o wifa
wEu= ANfew a1 Ia® g J wA fear
2 W gy ¥ # dfqaw & @
179 % QU Yo &7 qTH AT FT &
feamar areA g s v ww @

“Provided that no resolution for the
purpose of clause (c) shall be moved
unless at lcast 14 days notice has been
given of the intention to move the
resolution.”

T T @A 07 7 § fao
9 wE ¥ oW 14 fam e v Afew
o ? AfeT afz TR 9 defar 0
T AL ¥ Faam & @ 97 AT FY A9
TE F GHAT 92 ¥ AT T IILC BlAw
E

MR. SPEAKER : He is questioning
my authority for admitting it. Whether

1 have authority or mot. something has
happened and 1 have admitted it.

ot WWE W (SUTIR) o se
TRIET, 9T 37 9T I27 § f7d s
& g T T AT MY ¥ AT AE FEW
2 o az 3w 2 T fF agi aww
7 F wr F g e fuig
SEicE R i

SHRI P. VENKATASUBBAIAH :
Sir, I am thankful to you for having
said that a discussion on this will be

allowed, But in today's papers the
Governor has said. .....

MR. SPEAKER : Do you want to
discuss now what the Governor has
said ?

sit Wo o YWT : AW AP,
¥t 97E & AT § &R R o
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g f& it wgrm o Fhw & s
WETE A AT W@ &) 9 Ty
A TR T & T & 1 A
farar % afafam

MR. SPEAKER : Order, order, I am
not allowing any more discussion on this
now. I would request hon. Members
to reserve their arguments for that day
when I will be allowing a discussion on

this.

st go To YWT: TFH ¥ F TG
qora & &rf foig 7 &, @ gy F
AT F FEC Y 390 Fg 2 |

MR. SPEAKER: Will the hon.
Member kindly resume his seat? This
is a serious matter. I do not want any
hon. Member to take it lightly. It may
be Punjab today, yesterday it was Bengal
and tomorrow it may be some other
State. I do mot want hon. Members to
take it on.party lines. Tomorrow any-
thing may happen anywhere. We will
fix up some time as quickly as possible.
I am sure the Government also will help
in this matter.

Let us procced with the business be-
fore the House,

st Frege WAl AT (I A
LY, AT AT ATE ATEC R | EwT
F1 & G gt & | O AT S T
T T A FHL O q W qT 7
qife@Tive T FFHET ) TL UE
AT FT Aar & fmag s AR
fergeane &7 awrRTd 1 g% faamar
¢ quw ST B FEr FEAC g,
AfFT a7 @ 9T TR "o fe w
FER T T AT Hw g o fF
qoFeT F1 A qEW & fAd adew w7
foar 9omd F awe A AT F MU
IR T qE & AT ®T TFAA TG
ggaEr? #T a F aA g fw o wrf
wfam ffad & 07 v A=< |1 I
g6 a1 Q67 O &7 AR w7 IR
ST Y I g nfed v ?
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MR. SPEAKER : We have already
gone on to the next item. We are not
going back to ‘Punjab' mow. The hon.
Member may resume his seat.

1232 Hrs.
PAPERS LAID ON THE TABLE

NoTiFicATIONs UNDER CENTRAL ExcisEs
AND SALT ACT AND NOTIFICATIONS
UNDER CUSTOMS ACT

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

K. C. PANT): 1 beg to lay on the
Table—

(1) A copy each of the following
Notifications under section 159 of the
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Customs Act, 1962 and 38 of tbe Cent-
ral Excises and Salt Act, 1944 :—

(i) The Customs and Central Ex-
cise Duties Export Drawback
(General) Twenty-fourth
Amendment Rules, 1968, pub-
lished in |Notification No.
G.S.R, 403 in Gazette of India
dated the 2nd March, 1968.

(ii) The Customs and Central Ex-

cise Duties Export Drawback

(General) Twenty-fifth Amend-

ment Rules, 1968, published

in Notification No. G.S.R.

404 in Gazette of India dated

the 2nd March, 1968.

The Customs and Ceotral Ex-
cise Duties Export Drakback
(Gencral) Twenty-sixth
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 405 in Gazette of India
dated the 2nd March, 1968.

(iii)

(iv) The Customs and Central Ex-
cise Duties Export Drawback
(General) Twenty-seventh
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 406 in Gazette of India

dated the 2nd March, 1968,
(v

St

The Customs and Central Ex-
cise Duties Export Drawback
(General) Twenty-eighth
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 407 in Gazette of India
dated the 2nd March, 1968.
[Placed in Library. See No.
LT—405/68]

(2) A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 :—

(i) GSR. 365 published in
Gazette of India dated the
24th February, 1968.

(i) GSR. 366 published in

Gazette of India dated the
24th February, 1968.
[Placed in Library. See No.

LT—390/68)
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ANNUAL REPORT OF ENGINEERs INDIA
LIMITED AND GOVERNMENT REVIEW
THEREON

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): Sir, on behalf of Shri Raghu-
ramaiah, 1 beg to lay on the Table—

(1) Review by the Government on
the working of the Engineers
India Limited, New Delhi,
for the year 1966-67, under
sub-section (1) of section 619
A of the Companies Act,
1956.

A copy of the Annual Report
of the Engincers India Limii-
ed, New Delhi. for the year
1966-67, along with the Audit-
cd Accounts and the comments
of the Comptroller and Audi-
tor General thercon. [Phaced
in Library. Sce No, Lt—406/
68])

ORDINANCES 1SSUED 1N RELATION TO
THE STATE OF WiST BENGAL

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): Sir, on behalf of Shri Vidva
Charan  Shukla, 1 beg to lay on the
Tuable a copy each of the {following
Ordinances under article 213(2)(a) of
the Constitution read with clause (c) (iv)
of the Proclamation dated the 20th
Fchruary, 1968, issued by the President
in realtion to the Stutc of West Ben-
gal —
(1) The Court-fees (West Bengal

Amendment) Second Ordi-
nance. 1968 (West Bengal
Ordinance No, IV of 1968)
promulgated by the Governor
of West Bengal on the 6th
January, 1968.

The West Bengal
of Judicial and Executive
Functions Ordinance, 1968
(West Bengal Ordinance No.
VII of 1968) promulgated by
the Governor of West Bengal
on the 25th January, 1968.
[Placed in Library. See No.
LT—407/68]

Separation
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NOTIFICATIONS UNDER DRUGS AND
CosMETICS ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
Sir, I beg to re-lay on the Table a copy
each of the following Notifications under
sub-section (3) of section 33 of the
Drugs and Cosmetics Act, 1940 :—

(1) The Drugs and Cosmetics
(First Amendment) Rules
1967, published in Notification
No. 5.0. 2369 in Gazette of

India dated the 15th July,
1967.
(2) The Drugs and Cosmelics

(Second Amendment) Rules,
1967, published in Notification
No. S.0. 2405 in Gazette of
India dated the 22nd July,
1967.

|Placed in Library. See
LT—1793/67.]

No.

JOINT COMMITTEE ON OFFICES
OF PROFIT

SECOND REPORT

SHRI RANE (Buldana) : Sir, 1
beg to present the Second Report of the
Joint Commitiee on Offices of Profit,

12.34 Hrs.

STATEMENT RE : RAILWAY ACCI-
DENT ON THE SOUTH CENTRAL
RAILWAY

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH): Sir, on
9-3-1968 at about 03.00 hours, while
train No. 44 Up Kakinada-Madras Cir-
cars Express was running between Ven-
katachalam and Manubolu stations of
the South Central Railway, it collided
with a Tourist Bus No. APK 9063 at
manned level crossing gate No. 105 at
Kilometres 153/2-3. As a result the
bus was totally smashed.

In this accident, 7 persons travelling
in the bus were killed on the spot and
47 injured. Two of the injured per-
sons died on way to hospital and an-
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other three after admission in hospital,
thus bringing the total number of dead
to 12. Of the remaining 42 injured
persons, the injuries of seven persons are
reported to be of a serious nature,

Immediately on receipt of the infor-
mation, the Divisional Medical Officer,
Bitragunta rushed to the site of the
accident in the medical van. Medical
relief vans from Madras and Gudur with
railway and private doctors were also
rushed to the site. The injured passen-
gers were brought in requisitioned lorries
for admission in the hospitals at Nellore
and Gudur. Thirteen persons. four
with serious injuries are in Nellore
hospital and fourteen persons, three
with serious injuries are in Nellore hos-
pital and fourteen persons, three with
serious injuries are in Gudur hospital.
The rest have been discharged.

The Chief Operating Superintendent
and the Chief Medical Officer of the
South Central Railway left for the site
of the accident by road. The Divisional
Officer from Bezwada also has proceeded
to the site of the accident.

Ex-gratia payment has been arranged
to the injured and thc next of kin of
those who have died.

An Administrative Officer’s inquirv
has been ordered, which will begin on
12-3-68. The cause of the accident is
under investigation,

T T () 12 A AR §
AT weft R Fe g R o7 W

SHRI SEZHIYAN (Kumbakonam) :
This is a serious matter......

MR. SPEAKER : On Minister’s
statements questions are not asked, Let
us not create any new precedent.

12.36 Hirs,

GENERAL BUDGET—GENERAL
DISCUSSION—contd.

MR. SPEAKER : The House will
now take up further discussion of the
General budget, for which 20 hours
have been allotted. We have already
taken 1 hour and 45 minutes. Shri
K. N. Pandey will continue his speech.
He has already taken 17 minutes,
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It is not an alternative to taxation, but it is
an additional taxation of the most cruel type
on fixed salaried people, on common mcn.

PHALGUNA 21, 1889 (S4KA)
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13.01 Hrs,

The Lok Sabha adjourned for Lunch

till Fourteen of the Clock,

The Lok Sabha reassembled after

Lunch at Fourtcen of the Clock.

[MR. DEPUTY-SPEAKER in the Chairl
BUDGET—GENERAL

GENERAL
DISCUSSION—contd.

St T WA A Iy A, F Az

AT H 50 afewa aar &1 1964-
65 T TAMYAEA UFAGIIC 2939
FUT TWE 47 A 5@ 1967-68 &
3829 FT T g 7 AH-3AAI-
A THHITEET 1964-65 F 1815
FAT @ ¥ AF@A 2714 FOF &0
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FEATF a7 IO FTH 10
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qfebwg w1 @1 qEU FET § IEHT
Wt W& & Frer avdfges ar) afew
anrfgen anfeeat @ 60 @@ WA &7
#frew v T {1 Tg FEt ¥ AdTET
g7

T HEAT TEE: AT qg A
aEgC WY Fgd AT JqTe g ? - sgEwT

MR. DEPUTY-SPEAKER : I will
caution him about it. He is involving
others by inference. After all, it is an
inference. If there is proof, then that
is a different matter,

SHRI PILOO MODY (Godhra):
Even if he has not even so, he can

speak.

Sl ®qT AW Mea ;. IR A,
dag sz wrarfroag fer a 0% &
FTH FIG & | § IOFT [T A

AT AT

SHRI MORARII DESAI: May I
make a request that if the House tole-
rates allegations against some people, let
it tolerate it against any other people as
well. Why should people get excited
about it ?

MR, DEPUTY-SPEAKER: When
wild allegations are made, it is the duty
of the Chair to stop him or ask for
proof.

SHRI S, KANDAPPAN (Mettur):
If the bon. Member is prepared to sub-
stantiate his case, he should be permit-
ted to parrate it.

e Em T ‘iz’ 63 F
WE FATI 13 qM@ F Ffwew ¥ q@
wE gt a1 Sfaw @ A R T
60 9T U @< f&U | 15 9T To
AT 27 TFT T A1 92T @Y 2
%\ T2 AT FE § 37 IR AEEY,
TH 7T A A 3 ¢ fogr AW

15 qr@ FT 94RT F ¥ JrE9E GGL
fleed Y @& @ W ) Wew
AN T E? A g fF SRwm
& am ¥ wu fear smaT g0 s
13LSS(CP)/68—9

PHALGUNA 21, 1889 (SAKA)

BG.-Gen. Dis. 2938
ATES AT Y F e A 2 AW Td AT
@, o« 7 AT TF FAT &1 N Fo
armua W fF F TR &K
ufeet § IT%T $T 1@ TAT oW E |

SHRI MORARIJI DESAI : May I
know how this is relevant to the de-
bate ?

MR. DEPUTY-SPEAKER : That is
what I also feel. When we are discuss-
ing the budget, he can bring in many
other matters in a general discussion on
the budget....

SHRI KANWAR LAL GUPTA : I
can discuss anything.

MR. DEPUTY-SPEAKER: Hp is
mentioning a particular concern and he
is giving figures. If he feels that they
are getting money from sources which
are not Indian, then it is for him to
approach the Government. As the De-
puty Prime Minister has stated, it is ab-
solutely irrelevant here.

SHRI KANWAR LAL GUPTA : 1
will conclude in five minutes. .

SRy WEIRA, AW FgAT 47 97 fF
TH SFTT WA F A9 &, AT geed
& AR ¥, AT F AW T—FTN 09
T, dife == #7 &, =9 y=w Ay
Famr g 1 7 T & A & gy
TFT AT AfEn ) T 9T 5 e
T #1 fafen afad =7 & amf &0
§ AT W FAT AFAT Z | ACEIC F WY
zrEmw & 5 =9 7 T ar Ter
zw 9EA § 5 Yo dfo amfo & afoy
¥ Tadt wArad @t smify i o
FaT oo T G w1 7Y frerer awe
&) AT ZAAE M1 A FeoAE K
qq FOE W ATHAE | A7 A gA
MR. DEPUTY-SPEAKER : Please
resume your seat. If you have certain
information in your possession, as I have
already observed it would be fair to all

concerned if you pass on that informa-
tion to the Government, to the concern-
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[Mr. Deputy-Speaker]

ed department, because you are trying
to probe into the proprietorship of news-
papers. He cannot make inferences.
Now he is making many allegations,
positive allegations and he is mention-
ing the names of persons who are not
bere to defend themselves. It is totally
irrelevant.

SHRI PILOO MODY :
wrong with it ?

St W wrw e ¢ s IO o,
Y AT WY o gAY TEnTE A 3
WE IR AN GATEE AT IAE
9 Ol 9 TeATms W wfRe €
AR T TZGT ¥ &) FAME T I=T
&, A A 7Y ¥ e, A AW
foee &1 T aw FEH A smowr
AR e R T @ TeTd aATt AW A
= 5t Fo o WET TBf T 97 9=
4 qt 712 9 AT@ w95 F7 ¢ gEATH
‘(wmweR) oo oE oSl T @
R a9y - (smaaw) -

ot sMa ATgrET (QATEAT) ¢ AT ®
I FUOIT HAIT FT AFITEF WGRHAT AT
FT AT MTH T | AWAT T &Y
T & UF AEA gy fagem A 20,000
AT IW JWOT F FE@A F @ a1
g & 0 F A 9 FgAT @

Hirra wa A fagr S w
wfed gif #ri Goawr 7 § o F arw
&3 gy A AT @ wE | I
wg, ¥T wen ag ¢ f & aw
wa@fey ofewe faar & . . (sawm)
MR. DEPUTY-SPEAKER : Do you

want this allegation and counter allega-
tion ? This is not fair,

SHRI KANWAR LAL GUPTA :
Why should 1 counter it ?

MR. DEPUTY-SPEAKER : Do you
want this type of debate to continue ?
1 do not want that. Please stop here. -

What is
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off W w7y e § fed-
Ao g ) TR Ao & AW A
oY TTT Sy ¥ )

Hfigew wx woAm (IWA)
T T 95 T far § &R 99 /%
IS & T @Y g - (vrewe)

SHRI TULSHIDAS JADHAV (Bara-
mati) ;: On a point of order, Sir.

Rule 353 says :

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person
unless the member has given pre-
vious intimation to the Speaker..

PP

What 1 want to know is whether he
has given any intimation to you.

MR. DEPUTY-SPEAKER : No.

SHRI TULSHIDAS JADHAYV :
Then, he is not entitled to make any
allegation against Mrs. Arupa Asaf
Ali....

(Interruption)

MR. DEPUTY-SPEAKER : He has
named certain persons who are not
here to defend themselves. This point
of order is very valid.

SHRI PILOO MODY : 1 want to
know, in this House, if the Speaker or
the Deputy-Speaker did anything to de-
fend Mr. Bajaj.

MR. DEPUTY-SPEAKER : It is not
a question of defence. That matter
came up in the form of privilege motion
before the House.

SHRI PILOO MODY : Mr. Bajaj
was mentioned here in much the same
Way.

1 want to know if the Chair did any-
thing to protect Mr. Bajaj.

MR. DEPUTY-SPEAKER: I am
not protecting anyone.
SHRI PILOO MODY : We want to

expose all of them. (Interruption)

MR. DEPUTY-SPEAKER :; Order,
order. I have to conduct the debate in
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a dignified manner. The names should
not be mentioned of those who are not
present here. If their names are men-
tioned without any positive proof or
anything else, it is not in order. He
mentioned the name of Mrs. Aruna Asaf
Ali; then, he mentioned the name of
Mr. Malaviya. So far as this House
is concerned, about those persons who
are not present here, who formerly were
holding some positions, if you make
certain allegations, ] am not going to
permit them. I must keep the dignity
of the debate,

SHRI TULSHIDAS JADHAV :
you have got the right. It says :

Si.'l's

“Provided that the Speaker may at
any time prohibit any member from
making any such allegation if he is
of opinion that such allegation is
derogatory to the dignity of the

House....".

SHRI PILOO MODY : How is it
derogatory to the dignity of the House?

SHRI TULSHIDAS JADHAV :
Without giving notice to the Speaker,
you cannot say like that,

MR. DEPUTY-SPEAKER : Plcase
don't mention the names of persons who
are not here to defend themselves. 1
gave you some latitude; you stop here.

SHRI P. K. GHOSH (Ranchi): This
may be deleted from the records....
(Interruption)

st wuTE™ T T W AR
A FTET YA AT H g Ao e FE_T |

SHRI N.K.P. SALVE (Betul): Sir,
time and again, this question has arisen.
I beg of you to give a ruling determin-
ing the precise scope of protection against
defamatory allegations which people
will enjoy who are not here in the
House to defend themselves. You said
that either the Member should have
proof or he should give prior intima-
tion. T submit there is no provision in
this rule that if Members have any proof,
they should be allowed to make an alle-
gation. Therefore, I submit that it is
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exceedingly important that the precise
scope of protection to those people who
are not here to defend themselves may
kindly be determined.

MR. DEPUTY-SPEAKER : He has
raised an important point. Mr, Tulshi-
das Jadhav raised this point under rule
353. When I said, ‘some proof’, I did
not mean ‘with some proof in his pocket
which is not verified’. These are alle-
gations ....(Interruptions). The im-
portant aspect of this matter is that, if
the name of a member or a person who
is not in a position to defend himself,
whether he belongs to bureaucracy or
was formerly a Member of this House,
is dragged in with all sorts of allega-
tions, I think, it is deragatory to the dig-
nity of the House and is unfair to the
Member whose name is dragged in.

SHRI N, K, P. SALVE : In view of
this ruling, I submit that the allegations
made by the hon. Member regarding
some of cminent public men may be
cxpunged.

SHRI PILOO MODY : 1 seriously
suggest to you that you do not take any
particular stand on this subject and re-
consider it and, if necessary, you may,
even have a joint meeting. . .. (Interrup-
tion). Let me finish. Today I find all
of a sudden, because people of a parti-
cular hue are being pamed, all that
hue and cry is being made in the House.
Um people have been named in
this House before, who have not been. .

AN HON, MEMBER : Is he discuss-
ing your ruling, Sir ?

SHRI PILOO MODY : I am on his
point of order. The names of umpteen
people, who did not have an opportunity
to defend themselves—members of the
bureaucracy, for instance—have been
mentioned before on the floor of this
House. ...Mr. Depury-Speaker : 1 have
always protected. .. .)Speakership is an
entity whoever may be in the Chair at
a particular moment. ...

MR. DEPUTY-SPEAKER : The
names of members of services have been



2943  B.G.-Gen. Dis,

[Mr. Deputy-Speaker]
mentioned, but we have always taken
exception to it. When I said just now
that this is the general practice here and
the rule...... (Interruptions)

SHRI PILOO MODY : The rules

of service do not permit them to defend
themselves. ...

MR. DEPUTY-SPEAKER : I am
talking of even those who are not pre-
sent here.......

SHRI PILOO MODY :
the rest of the country.

MR. DEPUTY-SPEAKER : Let
this House remember once and for all
that we cannot use the position of privi-
lege to attack those who are not in a
position to defend themselves here. It
is not correct to do it...

SHRI PILOO MODY : That means
that only Ministers can be attacked
personally. If that is the directive from

you, then we shall be happy to follow
| S

That rneans,

MR. DEPUTY-SPEAKER : Only if
there is justification and not attack for
attack sake. So far as the others are
oncerned, my ruling stands,

il $T AR TR : AT FogT 6 HIE
wifer dwem g wfge | A ST
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SHRIMATI SUCHETA KRIPALANI
(Gonda): The task before our Finance
Minister in framing this budget was a
very d.fficult one. He had to framc his
budget against the background of re-
cession in industry, growing deficit, un-
employment and other economic diffi-
culties. Therefore, the choice before
him was very hard. It was in fact a
dilemma. On the one side there was
the need to balance the budget, and on
the other side he was expected to give
some impetus to the economic activity
in an effort to revive our economy
which has been dragging very badly of
late. Two ways were open to him. One
was the taking of very drastic steps.
even revolutionary steps by which he
could cut a new path, reorient the en-
tire policy after taking into consideration
the present situation and then go ahead
with it. Or, to take a more conserva-
tive attitude, that is to devise some cor-
rective measures to check the adverse
trends in our economy, to check the im-
balances and to suggest some remedial
measures, The Finance Minister has
taken the second course.

He has been able to provide some
stimulus to industrial and agricultural
production. He has given certain tax
concessions, for instance, the disconti-
nuance of the dividend tax, reduction of
surtax and other marginal concessions.
This he has done in an effort to give
some kind of fillip to our lagging in-
dustry.

1 am also very glad to note that of
late there has been more and more
realisation that food production is of
prime importance, and we should do
everything in our power to increase it.
He has told us in his speech that they
are taking steps to improve the fertiliser
position and better the irrigation posi-
tion. He has also tried to give some
incentives to agro-based industries so
that they can carry on research and with
the help of the results thereof improve
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agricultural production, both food crops
as well as commercial crops.

The other step he has taken is to
give support to export promotion. He
hopes that by these measures our ex-
port industry will pick up and we will
be able to find a bigger foreign market
for our goods and will secure a better
foothold for our products abroad.

As far as this goes, this is a good
budget and we have nothing to criticise.
It will help to create a good psychologi-
cal climate. But the assessment of
people who know about it better than
myself is that all these measures will
only have marginal benefit, not a sub-
stantial one, and that we will really not
be able to pull out our economy from
the depressed condition in which it is

formed today. To the extent it is a
revival-oriented budget, it deserves all
our support.

The second problem before the

Finance Minister was how to balance
the budget. I am very glad to see that
he has not gone out to tax on a high
level. He has himself said that he has
avoided major operations and contented
himself only with minor ones. Not only
that. The budget expresses an anxiety
on his part to see that the incidence of
tax does mot fall on the common man
except for two taxes which have to be
criticised, the general tax on tobacco
and the rise in the postal rates.

As far as the postal rates are con-
cerned, the reason given is that there
is a deficit of Rs. 22 crores and that
our rates are comparatively less than
those in other countries. This is his
justification to raise the rates. It may
be true that our postal rates compare
well with other countries’, say, UK,
USA and USSR. But we have also to
take into account what is the per capita
income and economic conditions in those
countries. In the conditions of our
country, to raise even the price of the
postcard will be to impose a levy
impinging on the poor people. There-
fore, may I appeal to the Finance
Minister to reconsider this levy and
and give some relief to the taxpayer ?

I am rather surprised to learn that
there is a deficit of Rs. 22 crores in the
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postal department. This department is
a commercial department. I appreciate
that of late the pressure for giving more
DA and higher salaries has becn there.
In spite of that, I am quite sure that if
an effort is made to plug all loopholes,
this 22-crore deficit could to a great ex-
tent be made up and perhaps the people
will not have to be taxed to find this
additional income.

Then I come to the most vexed and
difficult problem of the gap of Rs, 290
crores. We all know the aversion of
the Fmance Minister to deficit financing.
He has time and again given expression
to it. But today he has not heen able
to cover this gap. The reason given is
the impossibility of imposing a very
heavy cut in governmental expenditure,
particularly in view of the recessionary
condition in our trade. If government
orders are also cut, then industry will
not be able to revise. That is the justi-
fication adduced.

Secondly, it is also said that we can-
not cut our defence expenditure. 1
generally accept the argument, but while
accepting the argument, I would like to
say that in a budget of Rs. 4,000 crores,
is it not possible to introduce some kind
of saving of one or two per cent? If a
saving of one or two per cent can be
cffected, certainly we can cover a cer-
tain amount of the gap. I know the
Finance Minister is trying his level best
to plug the loopholes. His name is not
very popular with most of the depart-
ments at the moment for this very
reason. But we have got so much used
to wasteful expenditure. Take for ins-
tance, the vehicles attached to every de-
partment. I am more than sure they
arc misused, not always used for Gow-
ernment purposes. That is ome area
where we can certainly bring about
economy. Like that there are several
othre areas. If the Finance Minister
gives full attention to it, this can be
done. I am only sorry that efforts to
cut wasteful expenditure has not been
highlighted in the budget.

These are the few remarks that I want
to make on the budget proper, but I
would like to take this opportunity to
draw the attention of the House and all
leaders of the people to more basic and
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fundamental issues that are before wus.
Twenty years have passed since we
gained independence. In these twenty
years we have made superhuman efforts
to build up our economy. Therefore
this is a proper time for an assessment
and review of our grains and losses. I
know that in these 20 years there has
been considerable development. I do
not want to go into the figures, every-
body knows it, but at this moment of
time our position is rather difficult. Our
picture is one of marked deterioration
not only in one aspect of life, but in
various aspects of life to which I wish
to draw your attention. The situation
is such that it is causing concern to all
people, not only those who are responsi-
ble for the Government, but also those
in the opposition, and all right-thinking
people who are concerned about the
country. Therefore, it is time that we
put our heads together and see in what
way we can drag the country out of the
morass in which it is landed.

Economically, where are we ? Our
economy is suffering from acute reces-
sion. [ will only quote a few figures
from the Economic Survey. The Eco-
nomic Survey says that all the industries
are not suffering from recession, though
the situation varies from industry to in-
dustry, but what is the over-all posi-
tion 7 The over-all position is that the
rate of growth has been coming down
systematically. In 1960 it was 8%, in
1965 it came down to 5 6%, in 1966
10 2.6% and in 1967 to 1.4%. Itis a
matter of great concern that our rate of
growth, instead of being accelerated, is
dwindling day by day.

I am more concerned about the symp-
toms that we see in our economic situa-
tion today. We devalued a few years
back. What was the economic position,
what was the situation then which made
us take this drastic step ? There were
high prices, there was deficit and we had
to subsidise our imports. I am afraid
the very same conditions are obtaining
now. Therefore, I would like to know
if a second devaluation is round the
corner 7 If a second devaluation is not
round the corner, what steps are we
taking ? I do not want to go into that
devaluation, whether it was right or
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wrong, but we did not take the neces-
sary follow-up steps, we slnlly-shalhed
we hesitated, we fumbled, and as a re-
sult, we did not take advanmge of de-
valuation. Neither did our imports go
down, nor did our exports increase. So,
as a result, we did not gain anything.
Now, I would like to compare our
steps after devaluation with those of
England. England is one of the deve-
loped countries, one of the foremost
countries in the world. It devalued, and
what steps did they take in the wake of
devaluation ? They cancelled important
defence orders, they have withdrawn
their army from various parts of the
world, they have even gone to the
length of suspending many of the heslth
schemes initiated by the Labour Gov-
ernment itself. The Labour Govern-
ment stands to lose by these measures,
but they realised that the economic posi-
tion was such that they had to take dras-
tic steps, and they were not afraid of
taking them. We did not do so.

We are suffering from chronic infila-
tion. The inflation that is obtaining in
the country is cost push, not demand
push inflation. Cost is spirilling and is
always going beyond the reach of the
people. The remedy that lies with us
is to check this cost inflation. The cost
inflation must be arrested. This cannot
be arrested by merely controlling money
economy. So, what is to be done ?
That is the trouble, disease and malady
with our industries ? They are suffer-
ing from high cost of production, un-
satisfied demand and sluggish exports.
So, the greatest need of the hour is to
examine the cost structure of the entire
industrial economy, curb and control all
purposeless and avoidable expeaditure.
All the other remedies that we may
think of will only be palliatives and will
not cure the discase. Our economy
should be production-oriented. I can-
not go into great details but I shall draw
your attention to a few salient points.
We have huge public sector factories
and they have surplus capacity. At the
moment our steel mills are working at
fifty per cent of their capacity. Yot we
are putting up another steel factory at a
huge cost; all the other three factories
do not cost as much as the estimated
cost of this steel factory. To the extent
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there is unutilised capacity of our capi-
tal is locked up. We are not getting any
return on that capital. Similarly, there
is the Bhopal Heavy Electricals, We are
not getting returns from it for years to-
gether. What is the impact of that on
the cost structure ? Units with heavy
idle capacity mean high depreciation
element in the cost.  Cost can never
come down unless our factories work to
:l;i“ru full cap?t:ity. Therefore, we
not go for huge and gigantic
schemes; we should go in for more
modest schemes yielding quick returns.

‘The other difficulty in our industry is
low productivity of the labour. We
have followed a liberal policy towards
labour, 1 want the labour to get its
dve. But we must recognise that in a
planned cconomy there are certain im-
plications; it presupposes regimentation
and control, both in production and dis-
tribution, We cannot allow this kind
of low productivity to continue. There
is dissatisfaction among labour—strike,
discontent and trouble all the time. I
am all for giving incentives to labour
but we must find out ways by which
labour can give full work so that our
production can go up. Of late, the cost
of transport and fuel had also increased
steadily and all that has fallen on the
cost of production. The credit policy
was also wrong. We were Irying to
squeeze credit for industry but at the
same time we were unable to control the
black money that was in circulation, We
did not, therefore, get much benefit out
of our credit squeeze policy.

1 have to race against time. I now
come to a very important matter—
foreign aid. What is its significance ?
Tied foreign aid does not mean aid, We
can as well change its nomenclature and
call it foreign purchases; that is to say,
we purchase foreign goods. We have
no freedom to buy goods in cheap mar-
kets; we cannot purchase goods from
any market we like. As a Tesult we
have to pay heavy cost which also falls
on the cost of the product. We are pay-
ing a very heavily cost for foreign techni-
cal know-how. Secondly, we also ac-
quire foreign know-how when we need
not so, because in many cases we could
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with some search have found people in
India who bad. this know-how. Of
course we have progressed by these
means but perhaps we bhave paid much
more than we should have ordinarily
paid and the burden has fallen on the
cost,

Today we do not know how to meet
our debt obligations. In a recent book
published by Shri Manubhai Shah, he
gives the quantum of debt which we
have to pay :

“An important factor responsible
for pressure on the balance of
payments of the developing
countries has been the hcavy
debt servicing obligations in-
curred on account of the terms
on which foreign assistance is
being given to these countries.
For example, during the five
years of India’s Third Five
Year Plan, interest payments
and capital repayments which
India has to make on account
of external debts have been
estimated at Rs. 573 crores.
(During the Fourth Five Year
Plan of India, these debt obli-
gations are expected to rise to
Rs, 1,450 crores.) 1t is esti-
mated that after devaluation of
the rupee, the total credits
outstanding up to March 31,
1967, in terms of rupee will
be Rs. 71 billion and will need
to be repaid in a period of 20
Years-"

How are we to develop ? The UNC-
TAD Secretariat has brought out a
document on debt servicing and they
say that by 1975 the condition will be
such that whatever foreign aid we get,
the entire amount will have to be re-
paid by way of debt servicing. I shall
quote only one line from that paper :

“Assuming a continuation of lend-
ing on present average terms it
bas been estimated that if the
volume of gross lending to
developing countries  were
maeintained constant at its cur-
rent level, net lending would
fall nearly to zero by 1975
and turn negative thereafter™
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What are we to do ? We can repay
debts in goods and that will give a fillip
to our industry and glso help us mect
our debt servicing obligations as we re-
ceived debt in goods it is but fair that
we pay back in goods.

1 am glad that at last we have recog-
nised the importance of agricultural
production. I should also like to warn
that every year will not be a good year.
This year we expect a 20 per cent in-
crease in production. That is really the
resaon for looking forward to better
times. In India every other year had
been a bad year. If the next year is a
bad year, what is the outlook ? There-
fore, we should concentrate our energies
on agricultural production. I wish we
had realised this fifteen years age so that
by this time we were free of this trouble
of food problem.

The national income has increased but
the per capita income has increased
marginally, hardly, any. Our policy, our
objective about distribution of wealth
has not been fulfilled. There is concen-
tration of wealth. We are having a
separate debate on that. I do not
therefore wish to touch upon
it now. In the field of education, indis-
cipline and chaotic conditions prevail.
Why ? Because these boys who are gei-
ting education today do not know what
their future is. Without any healthy
outlook for the future, there 1s discon-
tent among them and that finds expres-
sion on all kinds of indesirable activities.
It leads to lawlessness. The law and
order situation has certainly deteriorated.
Our weakness is taken advantage of
by our peighbours. Small incidents are
taking place. Cylon is coming in,
Burma is sometimes thieatening and
Pakistan is sometimes threatening. It is
because the Centre is weak. When there
is a weak centre they can afford to come
.and grab areas that lie near them.
Worst of all, the political situation is
bad. We were perhaps the only country
in this part of the world where we have
been maintaining democratic traditions
and we felt that our democracy had a
certain amount of vitality. But after
the last general elections. we see demo-
cracy tottering. The politicians are
showing such cynical disregard for all
«democratic principles and parliamentary
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conventions that one does mot know
where this will all lead t0. These things
are done by those who are respomsible
for maintaining parliamentary demo-
cracy. The custodian of Parliamentary
democracy are subverting the parlia-
mentary institution. I refer the latest
incidents in Bengal and Punjab.

After twenty years of independence,
in spite of certain progress, these are
the various difficulties in which we find
ourselves. I expected that our budget
will not be merely an exercise ir finance
and money but that our Finance Minis-
ter would give new direclion to our poli-
cies. We are passing through a severe
crisis and I thought that the President’s
speech and the Financc Minister's bud-
get speech would give purposeful direc-
tion to the country. There are forces
of disintegration and disruption and law-
lessness and economic recession and un-
employment. The entire situation looks
bad and complicated. In this situation,
we need leadership to give direction and
implement policies with a firm hand. Un-
pleasant decisions do not matter in the
present situation. In this situation of
crisis, unpleasant decisions have to be
accepted and we must all honestly im-
plement them. I do no find this in the
Budget. The budget i1s good enough but
the situation is exceedingly difficult and
much more complex and at such a timc
a small gesture was not ndequae; we
expected a real policy direction.

This morning, Sir, a note of waming
has come. I read in the newspapers a
report by Mr. Gunonar Myrdal. He is
not only a noted world cconomist but
also a great friend of Ingia. What he
has said in this report 1s that he feels
that Indian economy as well as Asian
economy has come into a position of
stagnation, and stagnation of a more
permanent nature. He then goes imio
the details of it. I would urge upon the
lcadership today to motc carefully what
he says and to take time to think of giv-
ing a new direction to take the coumtry
out of the sorry state of affairs so that
we can get out of it and rul.lymarch
towards progress and prosperity.

st wiviex W1 (@A) o FATSEA
wevea, for afcfeafs & a2 T gt
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Iq® Y IITT ATH @7 AWA E |
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SHRI N. K. P. SALVE (Betul) : Mr.

Chairman, all those who had carefully
studied the budget presented last year
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had expressed considerable apprehen-
sion over the fact that the Budget was
likely, ultimately, to result in deficit
financing, unless the Finance Minister
resorted to a massive increase in direct
and indirect taxes. It did result in defi-
cit. And realising the somewhat irra-
tional animus we had seen on the part
of the Finance Minister so far as deficit
financing was concerned, one was also
apprehensive that it was likely that
rather than supplement the resources
with deficit financing, the finance Minis-
ter would increase direct and indirect
taxes which have already bad caused
considerable burden and hardship to ihe

taxpayers.

But when he presented this
budget on his 18th birthday, on the 29th
February, his seventy-second year, there
was a pleasant surprise. It was a very
happy feature to know that the Finance
Minister was not so rigid and inflexible
as he is reputed to be, and one found
that he was amenable to reason in his
views on policy matters because that
was necessary in the larger interests of
the country. He accepted a change in
his approach, that is the essence of
open-mindedness. He has adopted a
new policy, and that is one reason why
I consider that the budget proposals this
vear are less unrealistic, less exuberent,
more businesslike, and more functional.
It was inevitable that deficit finance
would raise a controversy, and unless
the controversy had been raised, possibly
the debate in the House might have re-
ceded into a tame affair, That is at
least one contribution that deficit financ-
ing has done. It has made the budget
discussion a little more lively,

But then, deficit financing is a matter
which has been studied by financial ex-
perts especially with reference to econo-
mies of developing countries, and it has
been found by them that deficit financing
is to the economy of a developing coun-
try what salt is to a human being. It
is imperative and essential to a degree,
but it is likely to be disastrous and poiso-
nous beyond a certain point. It is an
accepted budgetary expedient, of im-
mense benefit if it is applied conscien-
tiously skilfully and within limits. It is
a very advantageous budgetiry expedi-
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ent which can be used to supplement
the resources inter alia for purposes of
our developmental plans. That is one
reason why though the last budget was
ostensibly very well balanced and in this
year's budget there is a deficit, you will
find that the reaction in the investment
markets in Madras, Delhi, Bombay and
Calcutta is very much favourable, There-
fore, let us not be obsessed merely by
the fact that there is deficit financing in
this budget. An objective and a realis-
tic assessment and evaluation may be
made of the impact of this deficit financ.
ing on our economy. If it is confined to
a quantum of Rs, 290 crores, as envi-
saged in the budget proposals, I have
no doubt in my mind that notwithstand-
ing this deficit financing, the budget has
brought about a silver lining to our en-
tire economy, and even this much-
maligned institution of deficit financing
has proved to be of help to us,

The two preceding years were per-
haps the most critical in the post-inde-
pendence period so far as our troubled
economy is concerned. Between the
forceful inflationary pressures on the
one side and the nearly unbreakable res-
trictive and constrictive pressures of re-
cession, the economy of the country was
being crushed, and strained to a point
where a crash looked inevitable, unless
the position was retrieved. The position
was that expenditure on plan alone
could revive the economy, and there-
fore it has to be decided whether re-
sources were to be supplemented by addi-
tional taxation or reasonable deficit
financing. I must congratulate the
Finance Minister that he has taken re-
course to the Iatter expedient. The need
of the hour was to desperately retrieve
the economy of the country by retriev-
ing the investment market from the
abyss of depression and despondency.

MR. CHAIRMAN : He may only
occasionally refer to his notes.

SHRIN. K. P. SALVE : I am only

referring to my mnotes on certain matters;
where 1 want to be very precise in what
I say, I read a line or two. After all,
a member should be forgiven for being
precise sometimes at least. I am grate-
ful to you nonetheless. I have to speak
a whole lot in a limited time.
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MR. CHAIRMAN :
occasionol.

SHRI N. K. P. SALVE ; The need of
the hour is desperately to retrieve the
economy of the nation by retrieving the
investment market from the abyss of de-
pression, and despondency and retrieving
the pace of industrial progress, retrieving
the pace of our plans and retrieving the
lest confidence and determination of
businessmen, industrialist the farmer and
last but not the least the common man.
The budget proposals seek to achieve all
this, deficit financing notwithstunding
and the budget is therefore a budget
which is retrieval oriented budget. So
much in favour of deficit financing. But
a word of caution is certainly necessary
about deficit financing. In fact I must
concede as the hon. Member Shri
Kanwar Lal Gupta said that deficit
financing does have some of the charac-
teristics and attributes of additional tax-
ation. I go a step further and say that
it is in the nature of invisible taxation
because Government draws from the
stocks certain goods and services and
pays for them by printing notes. Natur-
ally, it is going to have some inflationary
effect and bring about depreciation in
the purchasing power of the rupee.
Consequently, there is an abridgment in
the personal resources of the people and
they are not able to command such
goods and services as they would other-
wise have done. But the question is :
in which mode, and manner should the
plan be financed ? Could it be financed
with the help of deficit financing, that is,
invisible taxation or with the help of
additional visible taxation ? It has been
a right decision of the Finance Minister
to prefer invisible taxation, because the
deficit is not going to have an adverse
effect on the retrieval process of our
economy as there are signs of revival of
the pace of industrial growth with happy
increase of last year’s kharif and this
year's rabi crops, the redeeming trend
of prices declining after October, 1967,
the indications are that the burden of
invisible taxation, if confined to a maxi-
mum of Rs. 290 crores may not strain
the citizens any further, and yet give a
great fillip to the economy. One very
good reason why deficit will not strain,
if it is of the order of Rs. 290 crores:
only, is that it is less than that of the

It should be
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last year with a positively improved
prospects of industrial and agricultural
production; with its consequent margin
to absorb the additional burden, the
prices are more than likely to be left
unaffected by the deficit of Rs. 290
crores.

There are some other aspects I should
now like to consider in my speech.
About public sector undertakings, time
and again in this House, considerable
concern had been voiced about their
working and all sorts of allegations had
been made, The Finance Minister has
come in for fairly scathing indictment
for providing Rs. 110 crores for Bokaro
in a year when there is so much deficit
financing. I have no doubt in my mind
that this type of criticism is absolutely
inevitable because some of the critics of
the public sector undertakings are not
so much critics of the undertakings as
they are of the very concept of the pub-
lic sector. It must be clearly under-
stood that the Congress Party’s econo-
mic policies and programmes would
make a mockery of its avowed profes-
sion of establishing a socialist pattern
of society if it did not in a mixed eco-
nomy conlemplate building a mighty
and powerful public sector to be a tower
of country’s economic strength. So,
Bokaro is a challenge to our determina-
tion, tenacity and perseverance and we
must go ahead with it and bring about
a sucecssful completion of this project.
The entire Rs. 110 crores provided in
the budget is not coming out of the defi-
cit finance. If the hon. Membe-s who
had been criticising the Finance Minister
for this had cared to look into the ex-
planatory memorandum of the budget,
they would find that Rs. 41.31 crores
will come from the USSR and we will
have to put in only Rs. 66.69 crores.
But, it is absolutely necessary for me to
point out that Bokaro must not be
allowed to become a bottomless pit. It
is said that the per unit cost of the whole
project of Bokaro is going to be nearly
two or three times that of Japan, Italy
and France. The unit cost is the cost
of a project which is ascertained by
dividing the total cost of the project by
its capacity. 1 have collected  some
figures which reveal that there is a very
startling disparity between the cost which
is -going to be on our head for Bokaro
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and the unit cost of such a plant else-
where in the world,

My figures are here and I would beg
the Finance Minister to bear with me,
If these are correct, ] am sure
he will take note of these and do what-
ever is possible to bring about a reduc-
tion in the cost of Bokaro. In Fuku-
yama, in Japan, which was completed in
1966, the unit cost is Rs. 992. In the
Spencer Works in the United Kingdom,
which was completed in 1962, the unit
cost was Rs, 1,170. In Toranto in
Italy, which was completed in 1964, the
unit cost was Rs. 861. In Dunkirk,
France, which was completed in 1963,
the unit cost was Rs. 960. As against
these figures, I would draw your atten-
tion and through you the attention of
the House and of the Government that
the Soviet estimate for Bokaro is Rs.
2,860 per unit cost. There is a very
great disparity. The unit cost is arrived
at by dividing the total cost of the pro-
ject by its capacity. So, as against Rs.
992, 1,170, 861 and 960 in Japan, United
Kingdom, Italy and France respectivély,
the Soviet estimate for Bokaro is going
to be Rs. 2,860. I have no doubt in
my mind that the Soviet Union has been
one of our greatest frineds. It is one
of those countries which hos stood by
us in time of need.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): What capacity is he
taking into account ? Are they com-
parable capacities ?

SHRI N. K. P, SALVE : The capa-
city as in the Soviet estimate; as men-
tioned in the Russian’s project report.
The capacity is mentioned in the pro-
ject report of the Soviet experts, I am
willing to place these figures before the
hon. Minister and if he cares to go into
the matter he may find more authentic
data. I only request the hon, Minister
that it is mecessary for him to see and
determine what steps should be taken
to bring about a reduction in cost in
Bokaro. We must have Bokaro; it is
an absolutely undoubted proposition.
The whole thing is, how to bring about
economy in its cost. We are collaborat-
ing with Russia in this project they have
been one of cur old friends and we
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value their friendship, notwithstanding
the fact that 1 and many like me may
have our own views and grievances about
their political idealogy, and we may
have our own personal feelings about it.
But they have been our friends; and
surely in Bokaro we are not going to
pay any hush-hush money for their
favours nor are we going to pay them
a penny more than what is warranted
by exigencies of the pure business con-
sideration. So, I am sure the Finance
Minister will kindly look into this as-
pect.

It is true, and it must be understood
that the public sector undertakings, by
their very nature, are such and their
plants and business cannot be run purely
for profit-making purposes like any
other commercial concern. Therefore,
sometimes there is a longer gestation
period because of the nature of the plant
and the public obligation, then there is
the private sector undertakings. It is,
unfair, therefore, to run down the pub-
lic sector undertakings merely because
the return is not as much as it is in the
commercial undertakings in proportion
to the overall capital. But then, it has
to be conceded that all is nét well with
our public sector undertakings, and we
will have to be extremely vigilant,

Take steel for example, We had the
cheapest steel made in the world in the:
forties. But today it is one of the most
cxpensive steel. The only reason for
this is that we have just not cared to
keep pace with developing technology.
One very undoubted misfortune which
pervades our public undertakings is the
menace of inexperienced, untrained.
bureaucrats occupying the highest posts
by craft and manoeuvres in the Minis-
try. Secondly, what is worse is, that
politicians who are rejected by their
electorates, find an asylum in public
sector undertakings. These undertuk-
ings cannot be run as charitable insritu-
tions. The best and experienced tech-
nologists =alone must manage these
plants, The Hindustan Steel Plant at
the moment, it is well known, are in
the doldrums.  Still, today, in the
papers, 1 read that a politician is being
tipped as Chairman of Hindustan Steel.
I only hope that seeing such heavy
stakes, the Finance Minister would not
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allow our Hindustan Steel to be reduced
to a charitable institution., If a new
Chairman is to be selected, I would only
sugegst that a person of long slanding
and experience in this steel technology
and we have such men in our country—
must be appointed.

The next aspect 1 would like to deal
with is with regard to the revision of
postal tariff. A very very scathing indict-
ment is coming on the Finance Minister
for revising the postal rates upwards. I
should like to join all those who are
attacking him, for who would like to take
an unpopular cause. But I sympathise
with him for the simple reason that the
postal services have to be in principle
made self-sufficient, There is the report
of the Tariff Commission on the basis
of which these postal rates have been
revised upwards. There has been all
these years a chronic deficit in this de-
partment, Last year in the postal branch
itself the deficit aggregated to Rs. 16.81
crores and in the telegraph branch it ag-
gregated to Rs. 5.86 crores. Surely, in
principle, everyone must accept that if a
service is to be rendered by the Govern-
ment that service has to be self-sufficient
and only those who avail of the service
must bear the burden of the same,

But 1 would like to draw the attention
of the Finance Minister to one very im-
portant aspect of the matter, I have found
that the standard of efficiency of our
postal department is so low that it can
only match with the low charges that we
pay for postal tariff. In fact, the efficiency
of this department is particularly low
and considerable improvement must be
made. 1 may not have any objection to
the rates being revised—I hope on the
postcard and the inland letter paper there
will not be such an unkind increase,
though there is no doubt that in the over-
all budgeting the postal department
should be selfsufficient, But what is
necessary is that the standard of effici-
ency of the postal department must im-
prove. After all, letters must reach us if
not in 15 or 20 days then at least in one
month, express letters must reach us be-
fore ordinary letters and telegrams must
reach us at least in four day time—even
that would be efficient service. If you
want to wreck vengeance on somebody
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instal a telephone in his house through
the kindness of the Minister here who is
a very kind man. You will be putting
him in unending troubles because at
three o'clock in the morning the tele-
phone will start ringing only to be told
that it is ‘wrong number’, Therefore, if
there is to be increase in the postal tariff,
which is very much necessary and war-
ranted by exigencies of circumstances,
and to adhere to the principle that postal
department has to be self-sufficient, Jet
there be a corresponding increase in
economy together with sincere endea-
vours made to increase the efficiency of
this department.

There are new levies of excise on con-
fectionary chocolates, articlficial leather
cloth, embroidery, steel furniture, parts
of wireless sets and crown corks. Except
parts of wireless sets and crown corks
other items are consumed by affluent
section of the society and since it is used
by them I will not take up their unpopu-
lar cause, Therefore the new levies are
excepting the levy on chocolates, 1 would
like the Finance Minister to consider and
reconsider that this Rs. 2.40 crores is &
revenue which he is going to take out of
the pocket monies of children. They
should be spared, Children of every scc-
tion of our society love chocolates, In
our country the leaders have been very
popular with the children. It would be
unfair to take Rs. 2.40 crores out of the
pocket money of children. I hope there
will be a chocolate-like attitude and the
Finance Minister will give relief to
these youngsters.

There is one aspect regarding the ex-
cise law to which I would like to draw
the attention of the Finance Minister
particularly. Under the excise laws and
rules the executive is entitled to reduce
the rates of excise which we fix here and
in practical working the same virtually
reduces all that we pass by way of rates
to a notional or academic discussion, It
dilutes Parliament’s authority, We may
pass any rate but that rate is never ope-
rative, The executive by its authority
under the rules bring about a completely
different rate, And about such changes
there is no intimation to Parliament, the
paper is never laid on the Table and no
reason is given.
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MR. CHAIRMAN : While his specch
is very intcresting, the dime is running
short.

SHRI N. K, P. SALVE: I am run-
ning against time, I hope you will give
me another two minutes,

I hope the Finance Minister would be
able to give an assurance that hereafter
whenever there is any revision in the
rates as a result of which the rates passed
by Parliament are changed, the relevant
orders will be laid on the Table of the
House and the reasons given for the
same,

The concessions and assistance con-
templated in the budget proposals to
boost export are very laudable. The ex-
ports have shown a slight increase in the
recent months. But it is very regrettable
that India, which once enjoyed a mono-
poly of manganese export, has almost
been whistled out of world market,

The performance of MMTC, another
public undertaking under the vicious grip
of 3 well-meaning inexperienced ICS
officer, eternally on tour abroad, needs
to be scrutinised and drastic endeavours
made to recover export market of man-
ganese,

The proposed changes in direct taxes
is a mixture of expedient provisions. The
reduction of excess dividend tax, the sur-
tax from 35 per cent to 25 per cent,
weighted allowance of expenses for ex-
port promotion as well as expenses on
improving agricultural productivity, abo-
lition of surcharge have had a salutary
effect on the investment market,

In the end, to sum up, I think it would
be unfair not to recognise that the Fin-
ance Minister under the circumstances
could not have done any better in fact,
he has charted the wisest course, And,
therefore, I would say of him what
Tennyson said of a wise, faithful and a
beautiful young woman :

To doubt her fairness were to want
an eye to see

To doubt ber pureness were 10 want
a heart to feel

‘To doubt her wisdom were to want
a head to think,
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SHRI HUMAYUN KABIR (Basir-
bat) : Mr. Chairman, I recognise that
the Finance Minister this year had an
extremely difficult situation to face, He
had increased taxes last year but very
often these increases instead of giving
him additional revenue had led to a
deterioration in the situation, The econo-
my has been stagnant in the last two
years. There were some signs of a pick-
up from October 1967 and it was neces-
sary for him to adopt measures so that
this buoyancy was kept up and nothing
was done to retard the growth of the
economy. He was, therefore, operating
within very strict limitations and, within
those limitations, I would congratulate
him for facing the problem boldly and
giving us a budget which keeps the eco-
nomy going on. It has kept the patient
alive and promises to keep the patient
alive. But I regret I cannot extend to him
the same congratulations in  devising
remedies which will cure the patient com-
pletely so that medicines may not be
necessary in future. It is a continuing
budget, a budget which will more or less
help us to job along. But this budget
does not contain some of those special
measures which are necessary if the eco-
nomy is to be revived and in the two
major dangers facing India today are to
be overcome.

The budget is an occasion when we
review the entire policy of the Govern-
ment and, in fact, almost every aspect
of administration can be examined and
suggestions made. I shall not, therefore,
go into details about specific proposals
but shall confine myself mainly to certain
general issues. I will make only one ex-
ception, and that is in respect of increase
in the postal rates. A number of speak-
ers have spoken about it, and the speaker
who just now sat down, my hon. friend
Shri Salve, while paying a compliment to
the Finance Minister at the same time
was also all the time pulling his legs a
little and suggesting that many changes
are necessary, not the least of it in the

postal rates,

It is true that the postcard has always
been & loss to the postal department. But
it is ot necessary that every single item
in any depariment must be self-support-
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ing and economic. The postcard is the
poorman’s way of communication
throughout the country and, therefore,
even if there be some loss so far as post-
cards are concerned, I think there is no
justification for the hon. Finance Minis-
ter to raise the rates on postcards. He
may make the Postal Department as a
whole self-supporting by altering the
rates elsewhere but, so far as the post-
cards are concerned—perhaps, so far as
inland letters also are concerned—there
should be re-examination.

But I have also a shrewd suspicion
that the Finance Minister will again exhi-
bit the same dry and wry humour which
marked a good deal of his speech this
time. He revealed one new aspects of his
personality during the last Budget speech
and made the House laugh more often
than perhaps he has done in the past and,
perhaps, when he gives his reply to the
debate, he will again give up an occa-
sion of pleasure in reducing the sur-
charges which he has indicated on the
post-card and the inland letter maintain-
ing them at their original prices. This is
a recommendation which, I think, he will
receive from every side of the House and
like a true democrat, I hope, he will yield
to the wishes of the House in this matter,

Now, as I said, I wish to confine my-
self to certain major issues and the gene-
ral approach rather than to specific ques-
tions. I think, the two major dangers
which face the country today are, firstly,
the political unsettlement which we find
in different aspects of national life and
secondly, the economic stagnation which
has been dogging us almost incessantly
from 1962-63. If we look at the three
Plans we find that there was a definite
and steady increase in both total national
productivity and per capita income upto
the year 1961-62. But from the year
1962-63, not only has there been no
marked increase in national productivity
nor in the per capita income but actually
if you compare the figures of per capita
income in 1961-62 with per capita in-
come in 1965-66, you will find there
was some loss. I think, in one of the
economic surveys, it was indicated that
during the Third Plan, there was a loss
of something like Rs. 400 crores in the
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sector of organised industry and a loss of
something like 700 crores in the sec-
tor of agriculture,

Now, I take the question of political
unsettlement first. There is a general
growth of lawlessness and disorder
throughout the country and, under one
name or another, there are attacks on
the life of the nation itself. There have
been riots and disturbances in the past
also. But never before has therc been this
kind of systematic and organised attack
on the life of the nation in the name
sometimes of religion, sometimes of lan-
guage and sometimes of territory. All
these portend ill for thef uture of the
country unless they are controlled in
time. I would sugegst that a good deal
of this unrest in different forms is ulti-
mately a question of the maintenance of
law and order, the question of guarantee-
ing security of life and property to every
single citizen. I am convinced that wher-
ever a Government is determined this
kind of riots and disturbances, even if
they occur sporadically, cannot continue
for long. Before there is any riot on a
large-scale, there is a period of simmering
and if, during the period of simmering
adequate steps are taken by the local
administration, they can control the situa-
tion. Even if therc is an outburst, if im-
mediately strong action is taken, we find
control of the situation and there is no
repetition of that kind of incidents.

I would give only two examples from
within our own knowledge of recant his-
tory. The hon. Finance Minister himself,
when he was the Home Minister cof
Bombay, took certain measures which
had the effect of effectively putling down
communal rioting for a number of years.
Similarly, T know that the late Mr. Sri
Krishna Sinha who was the Chief Minis-
ter of Bihar was so shocked and grieved
by the riots of 1947 in that State that
he made a vow that during his 1egime,
there shall be no repetition of such riots.
I have heard from very high officials of
the Bihar Government, some of whom
are occupying very high positions in the
Government of India today, that Mr. Sri
Krishma Sinha told all the District
officers concerned that he did not want
any excuse, he did not want any apology,
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he did not want any explanation,—all
that he wanted was to be assured that
there will be no riot of that type.
During the period he was alive, hardly
a single riot disfigured the life of Bihar.
What was done in Bombay during
the time of my hon. friend, the
Finance Minister, what was done in
Bihar during the time of the iate Mr, Sri
Krishna Sinha, can surely be done today.
For that, there are many speccific things
which can be discussed in detail. But of
one thing I am certain that, unless the
Government takes much firmer action
than they have done in the past, if we
have incidents like those which happened
in Meerut or at Ranchi or at Gauhati or
at Karimganj or in other paris of 1he
country on one pretext or the other, un-
less the Government takes measures
which make the repetition of incidents
like this impossible, the Government will
have failed in its duty. The first claim of
any citizen on the State is of security of
life, property and honour and a State
which cannot fulfil these demands, people
will start questioning its action in every
field and, I think, this is a matter of
which the most serious notice must be
taken and the Government must take ac-
tion to see that there is no repelition of
incidents of this type in any part of the
country,

If officers feel that their own personul
career is linked up with the maintenance
of law and order in their arca, there will
be immediately a salutary change in their
cotire attitude.  The British, through a
very small number of British ofticers,
with a judicious mixture of reward and
punishment, were able to maintain law
and order in a way from which we also
can learn certain lessons. 1 hope that
the Government will, even iow, awake
to the danger which is threatening the
very life of the nation, If this position
continues, a stage will be created in the
country where every individual, whether
it be X' or 'Y’ or ‘Z' or whether it be
this ‘Dal’ or that ‘Dal’, whether it be this
organisation or that organisation whether
it be this party or that party, whether
it be a follower of this religion or that
religion, whether it be this community or
that community, each man will take the
law in his own hands, And if everybody
or every group takes the law into its own
hands and becomes simultaneously the
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accusor, the complainant, the judge and
the executioner, law and order in this
country will break down and that will be
the greatest disservice which any pov-
ernment could render to its pevple.

There is also the spectacle of youth
on the rampage. Everywhere we find
that the young people are rebellious and
they are partly responsible for the kind
of situation which bhas been obtaining in
different parts of the country, In many
cases, this kind of pogrom wnich takes
place may be inspired by certain politi-
cians or other scheming persons from
behind, but very often the young people
who have idealism—and their idcalism
has been misdirected and misguided—go
into the pogroms largely oul of a sense
of frustration, That is why I would sug-
gest that these iwo aspects of the prob-
lem, the political danger of disintegration
on the one hand and economic stagna-
tion on the other are closely linked with
each other. Wherever you can give to
the young people prospects for a bright
future, wherever they have an opportu-
nity of creative service to ths nation and
to humanity, they will never indulge
in activities of this kind. Therefore, in
order ¢o cure even the political situation,
certain economic measures have to be
taken, That is where again the budget and
the Finance Minister becomes so im-
portant.

In creating this situation of areater
hope and economic expectancy in this
country, several measures are necessary
of which, I should say, the very first is
increasing food production. This, of
course, is a truism and yet, unfortunately,
sometimes we forget even truisms, In
the past we have not always paid that
attention to agriculture which it deserves
and demands, Almost the whole of our
economy is dependent on agriculture,
whether it be in the matter of food pro-
duction, whether it be in the matter of
production of industrial raw material.
From every point of view, the compara-
tive neglect of agriculture has imposed a
heavy burden on the country which we
are now trying to redeem. I admit, and
I would like to say so openly that the
steps which the Government have taken
in this respect in the last two or three
years are in the right direction, but we
have do go much further, and I think,
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one of its most important aspects and
that is land reform.

In this country we want to increase
the production per unit of land, It is not
S0 necessary to increase production per
unit of capital or per unit of labour, In
fact, in our country, if we concentrate
on saving labour and capital in land, we
will be making a gross mistaks. There
is sometimes talk—and the Government
itself is guilty of it at times—of large
mechanized farms, of State farms, of
compulsory co-operatives, but that is not
the way in which redemption lies. As
one hon, friend pointed out, frankly
capitalist countries like Japan and Taiwan
have imposed ceilings on the farm; 10
acres are the ceiling, as far as I can re-
collect, in Japan and 7 acres in Taiwan.
Yet, the production per acre of land is
among the highest in these two countries.
In fact, comparative figures show that
the highest production per acre is no! in
the USA or in the USSR or in Australia
or Canada, which have vast farm lands
and wherg each unit of production is per-
haps 1,000 acres or 5,000 acres or even
10,000 acres, but the highest production
per acre is in small countrics like the
Netherlands, Denmark, Belgium, Italy,
Western Germany, Japan and Taiwan.
All this has been achieved by a
judicious use of human labour. That is
a point which we have to remember.
If through judicious land reform and
by transfer of the ownership to the
peasant we can build up a system of
peasant proprietorship here, not only
will there be an immediate increase in
the production of food but it will also
strengthen the basis of democracy in
this country. These yeomen as they may
be called will serve as one of the surest
bulwarks against every kind of subver-
sive activity,

16 HRS.

Now, I go on to the question of
prices. It is true that in recent years
the agriculturist has had a comparatively
higher price than he had enjoyed in the
past. In the past, the agriculturist has
always borne the eatire burden of the
Indian economy. During the last seven
or cight years, to a certain extent the
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prices have gone up and he is somewhat
better off. There is, therefore, some-
times, especially from urban areas, an
insistent demand for lowering the prices
of foodgrains and cereals. 1 would
submit that while the prices of food-
grains must be controlled and maintain-
ed, they must also be stabilised. Any
attempt to depress unduly the prices of
foodgrains will have a most harmful
effect on the economy. What the agri-
culturist wants is a fair price, He is
prepared to sell his grains and cereals
at a reasonable price provided he can
get the essentials of his requirements
also at reasonable prices. Those essen-
tial demands of the agriculturist are,
firstly pulses and cereals, then edible oil
sugar and cloth and spices and salt and
fuel. . .

SHRI RANDHIR SINGH : Iron and
cement also.

SHRI HUMAYUN KABIR: These
are the basic demands Iron and cement
are also necessary but they are not
essential to his very survival as these
six other items are.. If these things can
be assured to him at a reasonable price,
he would also be prepared to part with
his grains at a ressonable price. I think
these can be assured to him at a reason-
able price through the co-operatives.

Here, I would suggest to the Finance
Minister that he must utilise the co-
operative movement in the country on
a much larger scale than has been done
in order to assure to the agriculturist
that these essential needs are supplied at
a reasonable price. I have seen some
of the work done in the co-operative
movement in Bengal which is not too
progressive so far as the cooperative
movement goes. And yet in spite of
the many drawbacks of the co-operative
movement in Bengal, the co-operative
societies in Bengal have been able to
supply edible oil, for instance, at about
Rs. 2.50 to Rs. 3 per Kg. when the
market price was something like Rs.
4.50 or Rs. 5. They have been able to
supply cloth also at reasonable prices. I
believe about 10 per cent of the produc-
tion is reserved for co-operatives, If that
10 per cent could be increased to about
20 per cent and this additional supply
of these article reached to the rural
areas, to the peasants and the cultiva-
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tors, then we could also demand that the
prices of foodgrains shall be kept stable.
It is obvious that unless we can keep
the price of foodgrains stable, there can
be no question of price control in the
country and the spiral will continuously
£0 on rising,

I would also suggest in this connection
a curb on cxpenditure. Today the prices
are high very often because there is too
much money flowing about. If there
were a curb on expenditure then there
would be an immediate control on
prices. 1 know that the Finance Minis-
ter has considered an expenditure tax.
That would perhaps, be a move in the
right direction, but 1 think he should
have a much more rigorous control on
infrutuous expenditure of every type. I
have mentioned i this House before
also that there are certain types of osten-
tatious expenditure which should surely
be curbed. We have, for instance,
marriages in this country where some-
times literally tens of thousands of
rupees are burnt in lights and in illumi-
nation. Very often I also know that the
poor parents who undergo this expendi-
ture do not do so very happily but be-
cause it is the custom and because it is
the fashion and they do not want to be
regarded as more miserly or less affec-
tionate to their children than other
parents, they indulge in a competition
on such expenditure. If some kind of a
curb were put and it was said that in
all these kinds of festivities, this kind of
ostentation shall not be permitted and
shall be taxed most heavily...

SHRI RANDHIR SINGH : A very
good proposal,

SHRI HUMAYUN KABIR :...then
it would be a good thing. We may
allow up to a hundred or 200 or 300
guests, but if one wants to give a feast
where a thousand people are fed or
where ten thousand lights are lit, then if
some tax is put on such expenditure, I
think it will not only have a salutary
effect on the general expenditure but it
will also have a salutary effect om gen-
cral social customs.

In this connection, there is also the
question of black money. Unless we
can bring this out somehow or other, we
cannot control this kind of ostentatious
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expenditure. One of the simplest ways
of doing it—it is not very simple be-
cause a monetary measure cannot be
simple—is to issue a new set of currency
notes. I am not suggesting that there
should be any demonetisation in the
general sense by which you repudiate
your obligations. But if it is provided
that the present set of bank notes are
withdrawn and a new set are issued and
anyope can change them through a
bank, only through a bank, immediately
a good deal of this black money will
have to come out into the open, espe-
cially if no questions are asked. If
questions are asked, there will be all
kinds of surreptious moves to get round.
It should be provided that anybody can
present the notes at a bank and get a
new set; only there will be an entry.
Also if the Finance Minister would take
courage in his hands and make it un-
lawful to make any payment over Rs.
250 or Rs. 500 except through cheques—
through banks—that will go a very long
way in drawing out this black money
and in controlling excessive expenditure
that very often takes place.

1 would make another suggestion for
his consideration. In many of the East
European countries where they follow
the socialist pattern, most of the articles
are expensive, but a few of the essential
things are given at almost rock bottom
prices. I found in Bucharest that trans-
port, housing, bread and milk are given
at prices which made one rub one's eyes
in wonder. They are cheaper than in
our own country. Similarly, as regards
clothing, I found that every person was
given a coupon by which he could buy
one suit annually at a price extremely
reasonable, perhaps Rs. 150 for a warm
woollen suit in Bucharest. But wnyome
who wanted a second suit had to go to
the shop and pay something like Rs, 700
—800. Everybody was given one pair
of shoes per year through a coupon
costing Rs, 25—30, If he wanted the
luxury of a second pair, he had to pay
Rs. 200 or more.

I was discussing at that time whetl::r
we could send more consumer goods in
order to ensure a greater supply to the
people of that city. Some of the Minis-
ters said, ‘We may import from India,
but that does mot mean that the prices
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will come down. We shall assure to the
people basic essentials at this kind of
reasonable price, but anyone who wants
something over the minimum will have
to pay through the nose’,

I would ask the Finance Minister to
consider whether we cannot have some-
thing on these lines here, We have
already rationing on a large scale of
cereals, Through their ration cards,
people have to get supplies. If in a
similar way every citizen was given a
basic minimum at a reasonable price
and for other things the law of supply
and demand was allowed to operate, I
think excessive expenditure could be
curbed and we would have more re-
sources for development.

If we are to break this present econo-
mic stagnation, we have to think in
terms of control of prices, in terms of
supply of foodgrains and other
basic essentials to every citizen. But
even more important is the question of
increasing employment  opportunities.
This is where I find the Budget, on the
whole, most disappointing. My hon.
friend, Shri Salve, who preceded me
paid his tribute to Bokaro, but in the
end the conclusion he drew proved that
Bokaro is not necessary at the moment.
Certainly not one Bokaro but ten will be
needed in India over the mnext 15-20
years, but today when we cannot con-
sume all the steel we produce, when we
cannot export all the steel that is in ex-
cess, when existing steel plants are not
working to full capacity, what justifica-
tion is there for going in for a white
elephant of this type ? Merely in order
to give us the satisfaction that our pro-
duction of steel goes up from 6 million
tons to 7.8 million or 8 million tonnes.

Again, my hon, friend mentioned that
the investment on Bokaro was very high,
but he did not mention that an equal
amount of 1.5 million tonnes of steel
could be obtained from our existing
plants by enlarging and improving pro-
duction in Rourkela, Bhilai and Durga-
pur at a cost of something like Rs. 500
crores; instead of that, we are going in
for Rs. 1,100 crores for producing the
same amount of steel which also we
shall not need immediately. If these
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Rs. 500 crores which we could have
saved, or the Rs. 1,100 crores which is
going into Bokaro during the current
year, were utilised for small-scale,
medium and cottage industries, we
would provide employment to a far lar-
ger number. I think the hon. Finance
Minister cannot deny that Rs. 1,000
crores investment in Bokaro will give
employment to only 10,000 persons. In
other words, for every crore invested,
the employment is only of ten people,
but if it is invested in medium-scale in-
dustries it will be something like 500
people, and if we go to cottage and
small-scale industries, it would be
almost double. Therefore, with the
same amount we would create employ-
ment opportunities for a vast number of
young men and women, and this would
not only give them employment, and
create more wealth in the country, but
simultaneously it would lift the mist of
depression, the mist of frustration, the
threat of disintegration from which so-
ciety is suffering today.

There are so many tasks which re-
main to be done. Our people are with-
out education. If the programme of
education were taken up seriously, there
can be no question of educated un-
employment in this country. Even to-
day, the total number of people engaged
in education is not 2 million at all levels,
and we need for primary education
alone something like 3 million teachers
if this country is to provide education
for every child of schoolgoing age. We
require also a fairly large number, I
think the number is between 400,000
and half a million, at the secondary
stage.

We must, in this country, also do
something to control the growth of
population, and for that we require an-
other 200,000 people at least to go
throughout the country to carry on pro-
paganda. If through these two pro-
grammes, they are ultimately the same
programme, educating or enlightening
the people is taken up seriously, the un-
employment problem of the educated
can be solved overnight.

So far as the uneducated are concern-
ed, again there are crying needs in the
country, Our villagers are very often
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cut off from the major centres of trade
and industry because there is a gap of
a mile, two miles, three miles or four
miles of road between a village and a
metalled highway. If a vast programme
of rural road construction was taken up,
not only do we provide employment to
people, but simultaneously we build that
infrastructure on which the economy of
the country can go ahead.

Similarly, about rural housing. We
have about half a lakh villages in this
country, and I think it would be no ex-
aggeration to say that 90 per cent of the
houses in these villages are really not
fit for human bahitation, Human beings
are living there, but we know that even
only 130 years ago in England itself
people were living in hovels, where men,
poultry and hogs lived in the same room,
where probably eight to ten people lived
in a tenament of 10 feet square. That
was the condition and through their
cfforts they have completely changed the
situation. In this country also, through
a programme of rural housing we can
pot only change the face of the coumtry,
but create an atmospher of hope. Un-
less we take these industries to the
countryside, unless we provide employ-
ment to the vast mass of our people in
the rural areas, unless there is a massive
programme of rural industrialisation,
not by large scale industry, not through
capital-intensive industry but through
small-scale and cottage industry, we
cannot change the economy of this
country. If we do that, not only will
there be an immediate removal of eco-
nomic stagnation in the country, simul-
taneously there will be a new atmos-
phere of hope.

Tagore says in one of his essays on
the economic future of India that man
can do with the loss of almost every-
thing in life, but he cannot do with the
loss of hope. If there is no money and
there is hope, the man will work be-
cause sometime money come, If he has
no health, but hope, he will probably
work in a way to restore his health, If
he has no food but hope, food will come
to him some time, but if he has no hope,
then everything is lost. Today vast
numbers of young people in our country
are facing that hopelessness, I should
appeal to the hon. Finance Minister and
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through him to the Government to cre-
ate an atmosphere of hope and provide
employment to these millions of young
men and women. If we can do that,
this pall of gloom will be dispelled. Not
only will there be economic buoyancy
but the political stagnation from which
we are suffering, the disintegration that
is threatening the country will be things
of the past. The bickerings going on
in different parts of the country and the
petty squabbles which are exaggerated
beyond recognition, all these will dis-
appear. We can then build that India
for which thousands of our people have
suffered and hundreds had given their
lives.

ft gmTwm (FFET) o gwfa
gy, Wt awe gt fe<dy sTEw
fafee arga ¥ 199 & a9 29 HLAL
157 foFaT o1 & IAFT GG W &
fauaer gan g | AT T gy AR
fore qwg S gy HEFAT AT GIE
faar 99 @99 2 &Y AV deqAEET
df &g TEdr ewqeEr g YA 41
ff gL UF qedl UF WIgH! ® AL
HTATAT | TEr 9T &Y Fgd 93 qH A |
&) TEdl FTAAATgH FLAH G | 43
oF aY weré g™ & | odr A%
UF ATZAT F AT | FF AT AETE
§ garq A @9 gom 9uw QA g
Gargy wE 9t f& qgew ¥ ag-sEEdT

fawrge faafea dr gy of 1 - (|-
ww) & ag W1 1Y FY Fwa
g

qfr sy ag iz ot famn d
Ty #earg 7, 97 FawaEi
A I7 Nfat w7 e et wear
gt faaweft o ¥go agfaad ¢
A 37 A F) A W g @
wr a5a, 9 fefafeorr F a0 QX E
T g k| A W
FgaTE frd Jwgard Jamarg wgt
o% srarf arree fordr #rae foradt
e qIqRAA & I anedr st A
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[ &= T]
? o o Y afer argm A o
gAT I AT WT AT qufereate w1 W
T AT IAE A gw § wurar
SY Ao TR g A ag fore FTer
4 ¥ wgunwarg % 999 fag
TRET AT gATt faw Wet W FS wow
SeC ] | q S o gfraw
TG, TTH gIATE IR T 1T F
fae & 97 %1 o= 2ATE

<& 1S T greve Gar YA ot e
fged serqewrar 13w F W
Tt feed § e W W Y WA
FE0 ST Y, Tt T W wEw 9% @
a1 | 3g 1% § fir a<e w1 ged aga
ST @ gen dar fE wiwE ana @
fF &9 wwg oF gw age ¥ N s
Ha § 99 9T M 338 FS v
&S IYFT & 1 A A qge meAr
UF AT qg 7T e eH 1 o U
QT grever GaTEYTE @ fore F fir g ared
A H AT A NAEATEE 299 A
T® AT UF qfare a asa o
f& awt &% aw @ dRI9 &
|IE-ATG gH qg AT o T o7 @
&, a1 Tg Fg1 1 T & i red agar
NI AfFd & oo F7 TRAE
fe ogr a& g fewrew wBw =
areq® a7 fag a9 fefer €z 9w
g g e HE e a
I faear 91 200 w9 fREe A
TR A N OAH F 75 w0 fawee
I fawar av | @ AT IEE
A A g H fr fmammamu g
TR & fF oY aw ww Sy &
wifaw Hroud fom F oo aww @ E
feagy ¥ fY (q® FmEAmT O
AfeA s Od g QY E g A a
Cug A AT § A F oy
fafe @z I & ST &1 79 I
TAKY | 9 LEFAT I9 BT AYT FAAT
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TRa g fF M dar s fafemdw &
FoX F AT AT R, ATTAT A AT
Afeax ¥ ek F wer oan g, @
R @9 TR e & g o ek
fafea-da i fs =7 =t § A=
FIAT &, T T/ A EL F1 A |

zafed, awfa 92T, 7 o
TEME frgom ¥ e frfr et
gfamm Faacage & o FFASR
#1 ¢ 5 oe 9fF w99 agm et R,
tafed & o famer =z geeim
foezm temstea qmv=fed 1 e
T T AN FT g TW Y FH AQA
SaA FAEr s Arfed arfe fram
Faey F3w T fqwasa

awrafa wEem, & s F9q faw
wel St # FarE oY T AHAT F—
oy gt F fAF qge AEET #E
e qrerdl &1 amar ¥ qE
F ATHA | TgA I S F1r 7 fmav
Sar g1, dfew FT AGA IT FT Ge-
Fra fagr §—ag ¥ FgAX FH
fear &) g atg & aow afeadl &
o wo FFY Y ¢, AfeT TWEe #
1967 & Fr IwrATHT AE gE 0 #
oaT 7ggd Fag fw o W @@
fafeww & s@ue@ ® wTer w0
grasdt 4Y | v Iw @RE fFa9Ew
oy fefefaomgeng, sedaga &
A ¥ aE R T g fF
ad et it ag aaigE
qw #1 tefafasuw &1 vemifaas
et Y ®Er SETET 0 A9 FY aE
a6 fafew a1 @ §, I WA ¥
el & fad s s FETE, A
oAt 79 afr fafersw ad AT a'w@
T E AT W ATE IAUAT JASTAE
AT wifEd e ag AT w5 T ey
sefRy qaw & fod eam e
el |
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16.23 Hrs.

[Mr. DEPUTY- SPEAKER in the Chair]
ur WA gqeew ¢ fafeed &
geqr e wiEd |

ot ¥u o : fafred & den—F
aagar § —ew 7 fox ot ww i
2, ¥w oA FEw ¥ F wA
a0 Y N9 T E | gW A WaE {1
¥ gAY qrErg 50 @ A T Tl
F Y@ F wET 20 AT 30 Y,
AfFT 7 T-FEE TEHEE ¥ §F S
FNARRE 60 FIE)

Q% HTAAT GTE AN A Y|

stmTw @A A A, AN
T TAHCHE A F

T faa walt Y F WA F TS
qréqt A A ARG E 4T, IR
WA FT AASI WA FU T |
TET AT §—IMT A TEH AR
RN W, AR T w9
vaTRT W qFAn, TWE g & qg ey
gt fr oY g TR YA g,
fom & fltewr smrgen §, o d &
DG md TwRw AR
fort Ut 7Y}, AR guT A
T Ift—ag w e ? IR
A EA & AT FT OF ¢RT TEw
¥ fom d 0w aCw mieeT W
Tgrar 24 ¥ wferw 7 §, qgelt wan
o & fl, age ofatve & R
varer GuT @t | IEW @ Ao W
T fear fa erafoinr e
J o w0 gT awar, R
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7€ ¢, agi I Frgeafe Wi fear § fe
sz £ figeafae e swrd
ar sg AW W faar S

o gE dATT A WA gw g
aga wewrd we¥ 7R fir s ot
e AT, Ay FeRry w v E
faa = 31 wed A ag gHw ER-
A I WA 4, /T v e
FEATITH 77 ST 1476 Ay AT
wiet & g% A WY §, Iw IR
TR AT 2 T fE AR STEIOOE
S femr o 1 dfw, gemefa
g, % a7 swwarg fF ot
A FEX T TR R, 4G F
fedt T #) qEEE g, MY Ow
FraeT Wl g | gEd A gT U R
F 9T JIATT AT g FT A
foren, sl wifrw # wree s
e ¥ o, ot o wfg
FH & faf Wk @ 7@ ¥ awh
qETATT FT FqTET & ITZT THT | T
T Y TF TEAIHEE A WY A e
AT A9 3-2-1968 K UW
#a 7 foar § - —

“The budget proposals, therefore,
stand the scrutiny of the objectives
which the country needs to achieve
as immediate goals which are : to ini-
tiate industrial recovery, infuse some
life into the investment climate,
achieve some better performance in
export and higher degree of import
substitution while meeting the fiscal
needs of the Government. If the pro-
posals fail to invoke sufficient res-
ponse the failure would be of the

community and not that of the
Government.”

Fgawar g & amor dm F qget
gt a7 WA dzr gan § fr g
fet wrgw fafree Aot awz gw
frm g SR W aE ¥
fort—amd g Srfiuw are Ay v oAft-
AT AKX {), AW & TOhT geEt WY
way & ford agy ¥gare afaw o
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[+t gerarw]

WE T¥  F¥ TERA BN
FIE €4 O w7 Y WA Ty
IgN wifaw # & FIwe wwa
fear g, 9w 7 T ge 7 §9 W
Y T FOF o997 AN W K
TR @ §—Eafed @ § 5 e
@k W auEe w1 g § oAk
AFE TG AT AR Tl T
FACEAATGHE a7 W §, THAH ar
g ffAad ¥ smuEEHe agt
230 0% N F Wt smweene-
iz @gy @M, doma F =9 & Wt
TARTA 9 @I §—F9 waq F g«
faar sTEd

T g fet smew fafreerama

fefee 7@y, YT N @7 @
TEA—IE LT | oG AL AT
Fwrt sz g e o dedw A
g =ifed, ¥ @@ R g g W
Fea g fw smedw Y @At wnfed,
—qg ¥ AR AFAE | AR
Eq@o wuTET agTd WA Ay FREE AR
qe At ag g i gl wedw
SATET YT, AET AT I FHAFH
ToTw gEeTr g3 A few g afs
qIEAA A 9G4 I9 |

FURI FYAH IO GHEEAIAR
X TEAT AEAE | AT OF gEI
ANag—ue T §fF 9g A aga

AR o 6§ FO T THHIE A TF

7€ i A A A qEeE &,
§ s g fFdxgw mwAde W 9w
T TR 2, T PR WA F
FTEr CIATH & FaT g AR IqE Af@
gk AT W F A g e
A T [ QG A A @
FEaT FIEM AR ¥ g oW AR
TRAT X qOA ¥g Al fawwa w
T fet § 1 form f dvt & T
it or a%ar § AT IAFT BFFTHS
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FE F e fear o g §
# g vy WEATg fr foed fel ¥
Frowt o Afavw = F e
sTfEeaT T Y AW @ & W
o gur ok g, frad e, W &
I AT FIE AT §, T ATIH qTE AT
aFar g |

TF 19 F AT AT A FEAT g
& oo 3w o Fvoww & aga
T § A FwA # ey &
fog &t agt smarer 35 I @ &
A FeAEFT FT ATTLFTE, H THRAT
g A% FIO AT FE qwT agh
IR EH W A9eE ara g dewdAw
Fa AT FAEH qFETRY ¥
T AT W AT FFEITE AT AY
FTU &, TAAT SATETGRr A X @
g o e g avw qETET FY A
feaa-fena @ar g §, IS &
T= g Wt | sre s anfe e
R qUEITFATET ALY AT A1
TET  SATIT HIFA G FFATE |

UF a1q A AN BT AEATE |
AYF TGl 25 TG IAFH 99 &
AT E | ITTCITRT @A AN F
Tomg, star fF wafem §498 & @@
ama T &1 fafae  fopds &1 8,
Y A 6 g Ffafae Ar@I @
Tg N a® AR AfqqT grT | O
arwr o AT TEwr g Sifw gam
TFT &, SAF! W TG TET AT qHAT 1.
qger g e fafre <&t 91 99 awg
Jo & Aw@ES T F) CF faerg
TEAT AT | A AT & O ATAR
ST W 3% g fafew s
FTE A A TAFT § A TAHAC B
9 FTET, TTHIEE S T e
R |

TF A AT FLATATEAT § | Aa<
¥ yafesrw ooy Q&Y arfes <@
fir I8 ST ¥ SUTEy dEr fad
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fafan g3 #) afew grat A I
@ AfeT it WY e FaT nfeE
Nea g ¥y £ Wfow @ 0
fr iRTmm afadzg aw W d
wewa aNfeee F3x ofedr 5
@Y e wwTE 1 TEE AEA ¥
AN AT W A ofedw wreRfaw §
ITH W FH WL ARG T
fafreze miga =gt 43 g, IwgiT faet
wifer Fagaiawgr ¢ fF ofeas smez-
E'ﬁﬂ? Wwﬁﬂ‘l‘éo?ﬁo THo anfeas
Fg, fom & fFfawaa & 89§
aoEl gl @, Swragr ¥ geAr A
Tifgd | S7% 9@ UF T qEn
Ffeg—ar fv ®ifow o fl—at
M fawas & wifegegl wasr faar
st Arfgd | amer ofsmw seefEw
7 3,300 FUT FTFawTe  F9F 4
FUT F1 TAvw0 o wr g e aga
g 79 &1 afwadar w0 ¥ awwa
g dfers seefyw Frgea agax
CARCICU T

A% WE-Hg ¥ TF 97 NI
oo oA agarg | foe fgamae &
T FT AT, TG T AEENT &1
TH) 91T Fo o § I § A fagr
FHT § 1 9gr A wWI AOEET &
IH I AR CAAEA 927 age IART
& 3098 &1 AF 1,7 adAAA
T@raar & | A A A DA AE,
SfF sra| AT AT 77§, IR
qE@EY § AG T TS &, 98 50
g AN FHAAFT AT §
AU TEET UF AT A &
T AR AT GE FH FTA

wgt aw g feEw ww ey
grawy &, Torg wmg WY g7 7@t X 1@
gaTe g0 Q@ § v fgam=e 2w
g e2e-g® &1 T fear @ A gk
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AT G AF T qw g omar ¢ fw
ffFgmoafea t| ¥ ek
TAATEIET ®T TOE TG H TFAT
Tafay g@ Rzge F1 o g e
ST FAT | A I 7 ¢ fF et @
AMTFY 100 7T Fiz AT qET §,
qq QR T T ol ET A e
g T FETT T JTSATET ¥ AT
ERw ¥ A A FIIA AT I
HGAAE I FT 6T | 785 ol
g fgrse w2 FrwaAnz Agw
T Wrew W@ fE e e
A SrFuT S FAT ARA § @A
g 9w T faew &1 fF F0 wow
FN A A § | A AL A TG T
I A MITAW AT AT TqY T
TF AT 6-7 FUT FT IAAT IqY
grawar g

oF S H oaT9d AT I w0
TEATE | F AT AT, GATEY
ST T AT Y, T FT AT TET
SET g AR gFEmm FH qrET AW
2, 98 aex gEx fgrEa ggdn & s
2 | IT% A A F6 AG T &)
A AT INE A | IIFT AT AT
1 & A, gfmor 3 Tewae
Frgrar g1 goma, g ToRew
qzTdz HA AT F 1 ITHY FTTHE A
¥ gaa fgean femamay s #4ifs ot
qit ga faar @ 3a% wroer 9 g
2 e wfw W g W@
QU ARAT AT A fgwrae wqW
F1 3T FFTL AT AT TIAT  SqTET
NAWTTE W FAG AFM 1A
W&l ¥ a9 A< ag A g fE fmrawr
"M BRI TCFA LT w7
zza fear aw ) fet smew fafaeet
grge & WY Fwe TEr awfear g,
T MRl & WY § IAFT FHAA F@T

g1
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SHRI A. T. SARMA (Bhanjanagar):
Mr. Deputy-Speaker, Sir, I thank the
Finance Minister as he has presented
an excellent Budget. I call it excellent
because provisions have been made in
all the aspects of it and that, just like
the Orissa Budget, it is not repeated like
that.

The hon. Member Mr. Masani, has
made a pride that his Party could pro-
duce a so-called surplus Budget in the
Orissa State. But that is not a Budget
at all. The thing is this. I would like
to tell a few things here. It has shown
that an amoumt of Rs. 12 lakhs would
be surplus, But in the Budget a pro-
vision has been made to raise Rs. 4%
crores and by providing for Rs. 4%
crores by way of loan, they have shown
a surplus amount of Rs. 12 lakhs. This
is one thing.

Another thing is that the figures on
the receipts side have been so exaggerat-
cd that there is no truth, no actuals,
nothing else. 1 would like to narrate
three or four items of that nature.
One is that about Rs. 2 crores have been
provided for the collection of arrears.
Generally, every year, we anticipate re-
ceipts and we collect some arrears. What
we anticipate in receipts, there may be
some receipts or some arrears. So,
figure of arrears always stand constant.
That from the arrears they will collect
Rs. 2 crores is impossible. So, Rs. 2
crores have been shown as the collection
of arrears,

Then, a very ridiculous figure that has
been provided is of Rs. 50 lakhs from
the municipal rent revenue. We do not
know what it is. There is no rule, no
regulation, nothing else. It is a s a-
tive figure that they have provided.

Again, they have provided Rs. 30
lakhs as profit from the State transport.
Generally, it is running on a loss. Not
even a pie is being received as profit
But in this Budget, they have shown that
Rs. 30 lakhs would accrue as net profit.
There are so many absurdities,

It has provided that about Rs, 60
lakhs would come from the collection
of bonus on foodgrains whn:h are not
possible at all. They have abolished zila
parishads; they are going to abolish
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Girls High Schools and Women's
Colleges in the name of co-education.
They are going to abolish ‘the Sanskrit
Department in my State and they are
asking the Matriculates to take Sanskrit
in P.U.C. and B.A. courses, This is the
nature of the Budget! Mr. Masani is
taking pride in that and he has bitterly
criticised this excellent Budget here. I
do not know what is this. Once there
was a king who said that if anybody
could give a convincing answer to a
certain point, he would give Rs. 1,000.
Everybody approached him, but he said,
‘No, I am not conviced’. This is the
Budget! They want to enhance their
revenue by abolishing prohibition. Pro-
hibition was introduced by the Congress
Government and it was in operation for
the last 20 years. But they have abo-
lished prohibition and they anticipate
about Rs. 2 crores out of this. This is
the nature of their Budget! It is not
a constructive budget, but it is a des-
tructive budget. Mr. Masani may take
pride in that, but our Budget is not like
that. It is depending on the actuals.
For every thing, provision has been
made. For planning, about Rs. 50 crores
have been provided in addition to the
existing provision. For nitrogenous fer-
tilisers, 3% millions have been provided
this year. For agriculture, all sorts of
facilities have been granted. Again, for
procurement, a reasonable price has
been assured to the cultivators. QOur
budget shows that proper calculation
has been made to fix the price 50 that
the cultivator may not lose anything
under the procurement system. Yet,
Mr. Masani criticised it saying that, by
introducing procurement, the cultivator
is not given his proper share, I do not
know how he says that. ..

SHRI DATTATRAYA KUNTE
(Kolaba) : Is he discussing Mr. Masani
or the General Budget ?

SHRI A. T. SARMA : That is also a
part of the Budget. When
criticises our Budget, then it is our duty
to criticise him. I am coming to this
Budget point by point. Why should he
say that, vnder the system of procure-
ment, the cultivator will lose his proper
share? On the other hand, umder the
procurement system, the cultivator is.
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benefited because he is getting his cost
of production immed ately....

SHRI GADILINGANA GOWD
(Kurnool) : What are the rates fixed ?

SHRI A. T, SARMA ;: Why is he get-
ting annoyed? I am coming to the point,
Why should he be in a hurry ?

There is no difference in the price and
the cultivator gets the articles produced
by him sold immediately. He is satisfied.
He is benefited thereby. So, procure-
ment does not deprive the cultivator of
his dues but rather assures him of those
dues.

Then, my hon. friend Shri M. R.
Masani has criticised the provision of
Rs. 110 crores for the Bokaro project.
I would like to ask my hon. friends
whether the Bokaro project is justified
or not. Shri M. R. Masani wants that
this amount should have been spread
over some other projects, but if that
were done, we would not be able to save
much thereby, But here if this one
single project is completed, we shall be
benefited by the production of steel
from this factory. That is why such a
big amount has been provided for th's
single project, and there is, therefore,
justification for this,

Then, Shri M. R. Masani had said
that the Congress had got only about 40
per cent of the total votes. I would like
to ask h'm whether the Congress Gov-
ernment is popular or not. 1 would
also ask him to analyse the position of
his own party. 1 may point out that in
all the States the Congress has emerged
as the single largest party. Even in this
House, the Congress has the majori‘y.
So, 1 do not know what type of calcula-
tion the hon. Member depends upon. I
do not understand how he could criticise
the Congress and pass such remarks
about the Congress. We have seen now
how the non-Congress Governments in
other States have not been able to suc-
ceed at all. I would like to foretell that
again the Congress will come back to
power in those States within a short
period, and the other non-Congress
Governments are going to fall,

Coming to the budget, my hon. friend
opposite hsd said that this was not a
budget for the janata. I do not under-
13LSS(CP)/68—11
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stand what he means by the term
‘janata’. In this budget everything has
been provided for the janata, Imple-
ments for agricultural cultivation have
been provided for, and to increase food
production, all sorts of attempts have
been made. So, how could my hon.
friend say that nothing has been done
for the janata in this budget? Of course,
he has freedom of speech in the House
and he can say what he wants, but that
kind of citicism has no meaning at all.
I would submit that this budgst is =a
budget for the janata in every respect.
So, merely saying that it is not a budget
for the janata would not do.

My hon. friend has pointed out that
what the janata needs is food, clothing,
education and shelter, and he says that
nothing has been done in this behalf in
this budget. I would like the House to
consider whether what he has said is
correct and sound. 1 do not think that
it is correct or sound, As I have pointed
out already, attempts have been made
to increase ogricultural production and
so on.

We should also cons'der the circum-
stances under which this budget has
been brought forward., The prices had
been rising sky-high, and our crops had
failed during the last two years, but
under the able guidance of our Finance
Minister we were able to face the crisis
well. Is that not a fact?

SHRI UMANATH (Pudukkottai) :
It is a fact that he prayed to God and
there was rain.

SHRI A. T. SARMA : It is a fact
that we were able to face the crisis well,
and there is no doubt about it.

It is true that we have been dependent
on food imports from outsde. 1 per-
sonally do not like it and am not very
happy about it. We must make attempts
to increase our foodgrains production
so that we become self-sufficient and do
not have to depend on foreign sources.
That is my individual opinion. But
attempts have been made to achieve that
in the budget. Production of nitrogenous
fertilisers has been doubled during the
year and provision has been made for
minor irrigation. These are things which
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[Shri A. T. Sarma]

the cultivator wants. What is our defi-
cit in food? Only 7 per cent. If we
improve our cultivation system, we can
make it up.

For this, I suggest three things, First,
there are vast lands lying uncultivated.
Even in my State, there are 72 thousand
acres whch are nmot under cultivation.
Sim’lar is the position in every other
State. If we improve these lands and
bring them under cultivation, we can get
enough production to meet our deficit.
So this must be attended to. Secondly,
as a member of the Rice Research Com-
mittee, I know there are 300 varieties
of seeds which require less of water and
time but are high-yielding. But these
have not been used, If these are utilised,
we would get an abundant crop every
year. With one variety, Taichung
Native, we get three to four times the
normal crop. If these seeds are used,
then we can considerably increase our
production.

Thirdly, the agency system should be
discontinued. At present, the cultivator
does not get his requirements direct
from Government but through agents
and sub-agents. Thereby he is losing a
lot. That is why it leads to a rise in
his cost of production. If we abolish
this system and give these things direct
to the cultivator. ..

AN HON. MEMBER : From where ?

SHRI A. T. SARMA : From govern-
ment stores or co-operative stores, not
through agents.

Then 1 would suggest some new
sources of revenue, Our Finance Minis-
ter has tried his best to make up the
deficit by enhancing taxes and other
things. 1 will suggest some things wh'ch
are not pleasant. First of all, we should
abolish the privy purses. No attempt
has been made in this direction. This
step was approved by the AICC. It was
discussed and the House has given full
support to it. But it has not materialis-
ed yet. I would draw the Finance'
Minister's attention to this.

SHRI UMANATH : Why not mate-
rialised ?
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MR, DEPUTY-SPEAKER: He is
offering his views. He might be allowed
to proceed.

SHRI A. T. SARMA : It may be due
to oversight. 1 am reminding him of it.

Coming to the second suggestion, we
find in every department there is in-
crease in expenditure. The postal depart-
ment has increase its expendiure by
Rs, 22 crores and in the railways there
is a deficit of Rs. 40 crores, They are
increasing their expenditure. For this
only Gandhism is the remedy. Gandhiji
used to say that there should not be any
officer drawing more than Rs. 500. We
have to adopt social reform of our
Government. The Finance Minister has
announced the appointment of a Finance
Commission, I suggest that the Finance
Commission should consider this item
also, 1If we do not touch the existing
staff and introduce it only in respect of
future recruitment, I think there will be
no difficulty at all. The salaries of every
one from the President downwards to
Grade 1 officer should be revised
thoroughly.

The third suggestion is about re-
trenchment of officers, Every depart-
ment wants to increase its staff by add-
ing some members during the year. That
tendency should be given up in toto.
There should not be overstaffing of any
department. As Vice-President of the
District Board, once we appointed a re-
trenchment committee, and they sug-
gested something the result of which was
that some posts of clerks and peons
were abol'shed. So, here, the retrench-
ment should not affect the Class III and
Class IV employees of the Government.
It should effect the Grade I and Grade
II officers. Thereby, we will save a lot
of money and can utilise it more use-
fully.

The country is full of mines. I am
speaking from the experience of my own
State. If these means are worked pro-
perly, we can get more money, there is
no doubt. Proper act'on should be taken
for that. Also, by developing tourism
we can earn a lot of foreign exchange.
So, I want the Finance Minister to pay
attention to these points and balance the
budget next year.
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SHRI RANE (Buldana) : Mr, Chair-
man, I rise to offer my comments on the
budget proposals and also meet some
points of criticism, if I find time. I
want to suggest some modifications in
the budget proposals. I am afraid of
your bell, Sir, and so I shall go directly
to the budget proposals, because other-
wise I may not find time for it at the
fag end of my speech. My first sug-
gestions are about the postal rates.

e
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My first suggestion is about the money
order commission. The Finance Minis-
ter has increased it from 15 p, to 20 p.
for very rise and, I find, that is a steep
rise in the commission. If we take into
consideration the pattern of our indus-
trial labour, I submit, that almost all
the industrial labour who are in lakhs
comes from the villages and, as their
families stary in the villages, they are
required to send some help to their
family members. The industrial labour
will be hit by this increase. So, I sub-
mit that at lcast the money order com-
mission should not be increased, up to
M.O. of Rs. 50/-,

Then, about the inland letters, it is 10
p. per inland letter which is proposed to
be increased to 15 p. If we look at the
Tariff Enquiry Committee's Report, it
says that this service gives more than
Rs, 8 crores of profit on this service.
So, my submissien is that it is unjustified
1o increase the price inland letters. It
at all the Finance Minister wants to in-
crease it, he will be justified only to
the extent of the cost of production
of the inland letter, The Report itself
says that its cost between 11 to 12 p.
May submission is that if the Finance
Minister wants to increase it, he can
only increase it to the extent of the cost
of 12 p. per inland letter.

About the post-card, the Engquiry
Committee Report says that more than
Rs. 5 crores are the losses on this ser-
vice. If we take the whole increase, the
increase on inland leters is 50 per cent;
on the envelope, it is 33 per cent while
the post-card, it is 66 per cent. My
submission is that, taking into consi-
deration the production cost of the post-
card, etc., the increase should not be
the extent of 66 per cent but at the most
he can make it 8 p. per post-card, not
10 p, That is a steep rise and, I submit,
that the Finance Minister should consi-
der my proposal and, I say, he will not
lose anything. You will find that the
losses on the postal service are about
Rs. 23 crores. He secks to get, by tax-
ation, about Rs, 26 crores. So, even
if he accepts my suggestion. he is not
going to lose very much. Therefore, at
least the postal taxation can be balanc-
ed. Of course, there is a very harsh cri-
ticism about it. But I can understand
the difficulties of the Finance Minister
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because he is compelled to raise it. 1
find from the table of the dearness al-
lowance that in 1964-65, it wa about
Rs. 10.40 crores and mow this year, it
will go perhaps to Rs, 30 crores. So,
the increase in dearnes allowance itself
is about Rs. 20 crores. 1 think, we
should sympathise with him rather make
a harsh criticism on this point,

My second suggestion is that the
Bokaro Steel Plant project should be
postponed for at least 2 years. That
will reduce the deficit financing. 1 do
not agree with Mr, Salve but I agree
with Mr. Humayun Kabir and Mr.
Masani that it is not absolutely neces-
sary, I submit that it will be unwise on
our part to invest so much money spe-
cially when we know that these steel
plants arc not a paying concern for the
present. Let us wait for two years and
sec whether the public sector is going
to give us the expected revenue and then
we can invest the money. That is my
second suggestion. These are the only
two suggestions about the budget pro-
posals. .....

SHRI BAKAR ALI MIRZA (Secun-
derabad) : What about tobacco ?

SHRI RANE : I am not interested in
tobacco.

AN HON, MEMBER : What about
beedi ?

SHRI RANE : I am not interested in
beedi or cigarettes or cven whisky or
brandy. I am glad that there is an in-
creasc there,

My third submission is about remun-
erative prices to the farmers. I am glad
tiiat the Finance Minister, in his speech,
has said that an assurance of remune-
1ative prices to the farmers should be
given. But I am afraid that they wili
nol be able to implement it. There 15
a long history behind it. For the last
25 years, several committces sat and
they advocated remunerative and fair
prices to the farmers, but when the time
came, nothing was done; even the Agri-
cultural Prices Commission did not give
fair and remunerative prices to the far-
mers. On the other band, they gave up
that principle in favour of fixing ad hoc
prices. There is no necessity to appoint
an Agricultural Prices Commission if
prices of agricultural commodities are
to be fixed on an ad hoc basis.
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The Finance Minister or the Minister
of Agriculture can ask his officers to
sit and ask them to give ad hoc prices
where is the necessity for employing all
these theorists, academicians, professors,
etc., and making them sit on the agricul-
tural prices commission and give a re-
port if they are going to fix prices on an
ad hoc basis ?

Now what is the position today ? The
jute prices have gone down beiow the
floor prices. This morning I read in the
papers that even today the jute mills as-
sociation is not willing to purchase jute.
The price in 1966 and in the beginning
of 1967 was_ I think, about Rs. 65 per-
maund, and now I am told that the price
is about Rs. 25 to 30. There is such
a steep fall in raw jute prices !

About cotton also, the story is thc
same. In November, in my district,
jarilla cotton was sold at Rs. 250 per
quintal. The textile mill-onwers associ-
ation and the textile mills have dccided
not to purchase it now. There are no
purchasers and the price prevailing to-
day 1n the market for jarilla cotton is
only Rs, 140 to 160. The pice of raw
cotton has gone down.

The story is the same with regard to
foodgrains also. I have come to the
conclusion that the policy of the Gov-
ernment is : the bumper the crop, the
lesser the prices for the farmers, Of
course, this is a principle in economics;
the forces of supply and demand play
their role. But when the prices of agri-
cultural commodities go up, then the
restrictions come, a heavy hand falls on
the farmers and they are not able o get
the prices that they deserve 1o get, My
submission is that the Finance Minister
should try to implement :he assurance
that he has given in his speech. This
is my submission about remunerative
and fair prices to farmers,

Mr, Masani has stated that the Gov-
ernment has neglected agriculture. I
do not agree with him here. Of course,
there are very few who can
understand the life of agriculturists.
From my own experience during the
las 50 years, I can say that in agricul-
ture, there are cycles of seasons : one
vear is a normal or good season; the se-
cond is a fair one and the third is a bad
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one. These cycles play their cwn part.
And yet many of the theonises and pro-
fessors of agriculture and the people in
the Planning Commission have this idea
that the agriculturists have beccme rich
or they have become prosperous and
their position has improved. They do
not take into consideration how risky the
life of the agriculturist is. Lect me give
you an example. In Maharashtrs, for
instance, in November, the scason was
very good and a very good harvest was.
cxpected. But unseasonal 1ains in De-
cember and aJnuary have destroyed the
kharif crop to a large exienl, The rabi
crops were god in the case of juwar,
wheat etc. But the hailstorm in Febru-
ary and the first week of March has
destroyed the rabi crop and the rabi
crop is almost gone. The kharif crop is
also gone. That is how the farmers’
fortune is affected. And yet the profes-
sors and the theorists and the Planning
Commission think that the position of
the agriculturist has improved and he
has become prosperous and, therefore,
they could get money from him. These
are wrong ideas which those persons
who have no experience of the life of
the agriculturist advocate In theory.

But, as 1 have submitted already, Shri
M. R. Masani's criticism that the agri-
culturist has been neglected by Govern-
ment is not correct. Government have
done many things for the agriculturist.
Even the speech of the Finance Minis-
ter shows what he is going to do.

Shri Kanwar Lal Gupta and others
have said that during the last twenty
years nothing has been done and so on.
This criticism is unjustified. I shall just
quote one small passage fromm Mr.
J. R, D, Tata’s speech, which hc re-
cently made before the Chamber of
Commerce. He says:

“I for one am not one of those who
see nothing good in what Government
has done for the country since Inde-
pendence. If we rightly blame them
for our lack of progress In certain
spheres, it is only right that we should
recognise the part they have played
in the considerable progress we bave
made, some of it quite spectacular by
any standard in the fields of health.
education, electrification, science,
technology and heavy industry."
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This is the admission of even a very
hard critic like Mr. J. R, D, Tata who
does not see eye to eye with the policies
of Government. Even be has admitted
that much progress has been made, and
he says, by any standard. So, the criti-
cism that nothing has happened during
these twe years is absolutely wrong
-and unjustified.

Sir, I am not an eocnomist. I do not
understand very much th: principles of
economics and so on, but I would like
to say one thing about deficit financing.
The Finance Ministcr's expectations las:
year have been belied. Though he ex-
pected that there would not be any
deficit in the budget it has come to about
Rs, 300 crores. This year h= says that
it will be about Rs. 213 crores. There
has been criticism of the budget on this
score. I personally do not like deficit
‘budgets or deficit financing. But as re-
gards the criticism thap deficit financimg
‘has grown to this proportion because of
these happenings or planning and so on.
I would only quote one economist Mr.
H. V. R, lengar. He has compared our
deficit financing with Bombay Plan
of 1944 and he says :

“Out of a total expenditure of Rs.
10,000 crores as much as Rs. 3400
crores werc !0 be created money.
“This is actually a higher proportion
than was resorted to by the Govern-
ment of India duting the first threec
Plan priods.”.

This is the conclusion of an economist.
He had made this observation before
the Forum of Free Enterprise in the
course of a short memorial lecture. So,
I submit that even the critics of Govern-
ment and those who do not see eye to
eye with Government will agree with
Mr, H. V. R. Iengar that the deficit
financing that was resorted to in the
Bombay Plan was very high as com-
pared to what has been resorted to by
Government.

1 do not want to taks more of your
time. There are many problems for
which I have no tiine to deal, for exam-
ple, the unemployment problem, the po-
pulation problem, the problem of the
standard of living of the people and sup-
ply of primary necessitics to them. But
1 would conclude with the last and most
important submission to the Finance
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Minister that he should look intv the
problem of giving remunerative prices
to the farmer.

st e qEeR ww (se)
AT, § B WRT T dA
1 & T qEAr g ) gHifE A Y awe
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o & 1o F=H v @ e gaer
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ATREAT g 39 ¥ A wrmEr @ 2
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oot & 1gw i e Tga § wfE
gawr e gfs e gw @ T &
fadm a1 gmiE i fe
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#1 7€ | AT gw e § e ag
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JAH AXGHIGT | W K WA &
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A% TEiged &, iF ¥ Sy 4,
FF § e IiwE & S§E
forma @01 maT IR S F a9
iay foren fear o g g aaEl &
fra #r smg adt 2 dwmwar g feae
T AT FEAEG

I & T THT AHEE & B WA
¥ fggma w19 F07 | I9% 7T gw
AT FS FLIR & | HIF T AT T
qTHE BT qTF ¢, AT Iad T
FHTT AW AT ALY 2g AFaAT§ | AT
|y @ gE 1 1962 § qEAS A7
T 1965 W arfeart QAW | IaE
aTq @9 & A gE | qAiS as-
fremdt & gaTdr oA 9TUI@ FRT
F|T 937 fF T wEA g @A
T gH FT IS FTAT 937 | 70 &7 ;A
AN R Iw T Fr AR AT I
TR gH AT ST & qfeaw A
FXT | dfea dar fF Fgromar g, e
£ Y giF @A AT FT AT WIH
arg & FY AT | AfFA T2E AF A
FATTH §, AFE T Fgw A §©
g Agf frar, @1 a3 @A g
gt §B gW FTN A 4 I G
FTqE, 77 MR WA@Y T
a7 G F ATAAT &1, TR fwweT AT
&Y w1g e F1 Y, i (TG
A1, AT A w2, D Aew T
2), g i Ay 8EY | g6 A B T AL
wawar oo faem ol &1 B
W AT Fi AT TR e awar | afeT
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AT awAT AT wqriaTE gl ff 4w
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R 9TgdT d¥ex W1 ) { g @y
T Mg | 99 gFd mam faw
qfsa® S92 T Tq FeAT T 9T TR
e @n fr g v o ofed, o
HT g qrAT oF 7 a9, qindt Qi
ATAT AT T 1 FA\T T ZWIX
e ¥ wfeelt wifan ¥ fawfadyr &
Fe1 fF ag vk wifer & o FwdAr
TR F a9 IR 5T ad 5,
# gae mfgt ) g, *fF {fr duwt
AT TET § qEETeT A @, § awwa
g fo o @em o= # max
wxfeft §1 o 3% ¥ view faw
gl | ericw s s dag o F

Ty 7 1Y fagifefafady &=l

wzg & I /AT g1 A F=T w7
fagifafafadt & s9% &=T qu &7
A o =g # Fomifafafad @ 5w
# 2w @ 7, N A gwwa g
g5 AdomaaHE g awar
FETART A A fEm AT | ¥
aTeT TR | T AT L AW qg
Ffirw et  fF g & sae wwar
Iaw! fa’t, 200 *TE, 300 WFTE,
A oo & ot Fedor wrei g ? &w
%Y Zuar wifgd & fe g e AT g A
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SgAT, RfFT I ITHIIM H faa
9® AYAT @A F 59 FIT FTSAT
T o g < 8, 9 A Ay Ay ad
FH g7 F 899 ¢ | afFq gw fesma
FFM FAT 2

# QY 1A FE | GRY R 3
VTR 97 FATOA I 9, qfFT qgdT
f& @Y Gz faosr =9 e Em A
Qg 79 @9 @, dfsw sz ey
fg ez ? gAY ATE wAdEE F WA
¥TF gOTA 9T FOT 597 @Y fFA,
AfeT sz Twfr Iwee 7 ofew
HFTITA FUAT AT IO XY T T
@ oar, dR F 7 dg faur fF oA
A & o &), ww Afed g7 w7
AT F9T T AT, F GOEIT Er A
TFATE | BY TH I FY 20, 30 FHA7
#t faar 7, 20 & oo &, Aaw s
¥ J0F 0F 9T 5FUT AT X2
gar 100, 200 FUT ®GF IT 9T @A
Ay & TF 200 FOT TN H
AT 7T AT FE T FEAT TG
FLERAE? A AT 200 FATTAT
™ OfteeaT &Y 2 ¥ A WA EW
FAT TAER FW @ T W afew
gmFfa e &) v F
e A § i g < s feead
Frga ¥ dvre ez e T wgrar
fr o7 X & A 7 fad ¥ afe-
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MW TE R FA T RE &
I THIE w0 &, A 7ok faars A E |
THIC W & IAVE F §, T &S
9 % g faex aF F@ aw aF &
I F¥ I TY el & grel W
AN | AR @ gER A g
it & | 99 O dasg AT €
¢ TR g e aedr wEw WY
F1 7 & &Y ST AT T G 7T G
& A1 #g 78 aF%aT | @ aF T
arfadt &1 oo feaar @, feaar
T M Tg AT IT R T Afag
formraY fordrardy & 1 fF 3w § arer
T ErAT ATfEw | qF F S T TF
¥ 793 99 5 ot g T i s w
T T A 3 TOF T AT TTEA |
T <19 FT TTH qoorg &1 AT W E AT
& St | Sfe Sfawet gt @ asr
TSl FT ACAF 8, UF TeT AW 7§ W@
q qIEeHIE ¥ Harfewrs, § wgar g &
TreeaTE A9 & fear o A e ae
& s 7 Tt v e & o O e
Ta ? OF Aed & g A1 5w e
R g1 afeT o@ o fe & q=w
IR 1T AT 6 A TgT IS 1962 H
HT9 T 221 7228 TS TMAT fEFd 9
&< a1, ¥ 1100 43 &, qAT fasar
& fo ag or&Q &, 91 g9 T AWT R
& ST | FIifE T S ATfgL w0
&, ITHT G & 1% 1947 F 20070
T HT F 11 81 FUT IEH A& §
forgra FTwat 1. ..

MR. CHAIRMAN : The hon, Mem-
ber will be brief now.

ﬁww‘“ﬂ I will take
two or three minutes more.

¥ ag ok F W@ AT B W &
foafer § 1 T F I @ AT A
e fgr 1 I arear w0 firar A
o | ¥fieT § 7 3t we fie o
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f & e 7t Ay =g, A oF AT
WY 7gr 45 & Irg A Ty 6 AT A, H
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Ao X WET @OT I IO ) aAT
AW 7 o w0 & o T Ao Wiy
ag fodw & W fegmr ot cREmh
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TR 7 g 2w FT €A A% qg;w
£ 98 99 QT ¥ g9 Ea: TRET ST
gy &, wifs g fawer gom s &,
gt v anfeard st giom @y &, %
frwra § o 2w Y e fraeh
< ¥ wfve gv = Wy £
} ¥l g ¥ a7 Frige AT g
g f5 7o 2w 7 <fip dewiidt TR
% wafere TroreaT 7 worcr o Y wAE
netivey § I $EA 9T, ITH AT |
IATHT WS NaW N T FATYT AT |
7oy 3w T oo & fRaww o
argar &, fF AR TAvHeE I FiNE N
2, I9% AW F JF W A9 fgew &
qrt #r T dqx o T g I
R WA § |

Tl A # ag frdw s AgaT g
f& areitg faer ot ft A ey 2§ @
At g qffr FroEr F AT w0
w4q fem g, s gt s am k) &few
Wit faeet g afa aioed Y & ¥ &=
;iglvﬁuwﬁﬂﬁwwm&m
T 93y A & fawre o e wfv
BT & ¥ agr AE Y T g 3w
T agEeT ST AAT F Tt §, IEw
e af gam ) agt ox €
i fror A< Y T faer g 8, e
¥ arga 7 fay w €, aga & Tl 5
Y @ &1 Qi A fa=r &0 Sy fen
&Y o <Y & a8 FAW FWIC AT HwAT
TR AT ¥ T IEI Y, AEA w7
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ST TR AT XA Y AT Y, Y
€t foar mar & 1 iy ofr & of gy At
fir “miaY # & AN, gATa dw A
WY I A fasgw R g 2
A g affy Ao aavy Wi e
afea r Fder § o o arvem Y @n
2 38% 7 g fifaw s 1) F avea-
faw fawg # @Tw R § =@ |
ad |

fawr At o 7 Ffe ST @A N
T w8 , 999 51 ¢ 5 i $fw avg
e &1 wFaT FIET SO, 1. 50 W
UFT T 2. 10 7 owE fE
ST | 4 7€ A=Y 41 @, T fav
# I gz A A g Afew aw
# gg fdee wo wvemn g T faed @
¥ Teq AW AN AT 3@ AT T
fore s, weft o < & e gt ame
Tg TE aER | IS Ffw avw wfw
g, 26 aw Aifew 3% ame F73 #57,
FfFT s ag R A fxo o
3T ¥ U faw S A FAw weg w2 W
F & g arfuw orw STRT a7 wwaT
fe o 2w 7 oY o # F90 § SEHI QU
FT R 1 gafon ¥ frde @ fe o o
Ffe wfw w1 vvar qgmr o w@r d, o
Fft f a & fau Ft g @o
9T @ & 3 TS gy F qeq 52w Y
S w8, AT A IR F@ F
TEq W2 FRA A gAAhw F wiw @,
IR ITIATES T4 2N F1 HEAT
[FTFEFHL |
18.20 Hirs.
[Mr. DEPUTY-SPEAKER in the Chair )

e ¥ faafasr § o fawré gromr-
A Ft Iw TF T T & oW
foafad # # fragw w7 Igm fe o
A faurd weft zre ww wnfagx
ey w3W A R ¢ Y I Sy et
FroAT—Faw & 9w ® o "
Ty FT I AL T A EW A% -
I & A 9T T AWt 4, T
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g Tu fear a1 AR a3
& I @ AWl & dfiw F
fen w1 fis @Y, 7 3 & R, e
TW TIAT FT HT W& g I | e
TR 3w ¥ w78 wgn ¥ 7 § e o
TF IG JIAAT A T A i sifaa fray
™Y @ 7§ SHew fem o
oAt SYEY QT A AT arfes e
qior ot A WY F o T aw 2
Tt §, a1 2w F Faaré w1 o TR
2 o AToEE HY gfer ¥ ot o o e
Yo &, S a1 CHY T F1 ot A
T 7 g four mar ¢ ot 9 favns
s e fer gt & f ot and weh
oY § 99 9% s few drr aw fer
s ! & ag fadeT s wgar § R
WG N3 TEHE A TH JISAT FT GHGT
FT fegr & & W FETC A Ay
2 fis 3% gro 7 for F o wwfan
# g g 5 9% s § wifse e
AT wrfge &) fag 7 o3 W &
QI a1E AT FT IY TR A T I
T TG FT qg qT A F
a7fge |

A faw welt A fe SemET &
faafad 7 Tt amwnd e o § AfeT
T I T gC A e g ¢
forw TEafeF @< F AR A ¥ I€ M-
A § T ATAT IS AEEE, F
19 #Y Far 7 ¢w wew fowwr f6 7
F Fratae s ¥ srar g ) femm Y
foq a0F #t @ & ot § @ W
gy ¥ AR & AW | I AT wT
v AR 10 Sfawa § A T 7 W
T 0 i g v gar & SR
99 aga feft g &) o= ™ frem A
@ gz W wa § IO 7 37
£ FTT HTT Ad | T AL ¥ PR
forami & AT awr s g § fory
3 qTHC #Y favy w7 ¥ s I
atfge sk gewr fagm s sifew )
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iy Jrmeil o avr & foo
s faer et & qoft arel & st
& T T M I ol wmA
Y arwr A7 1 S S e A
% fe ag daeffa dvor 9t s TR
¥ fog aoeft ooft wodt sl | * W
ey F frage som wean § fe 3
S At r=er § dfeT §oft wY srfaa
FA FT FA®T O A 3T 7Y A9-
amar v g1 ot ¥ s s alwr
T FAgATET A at o §oft fadw
it & a7 1% W F a7 awdt § AT
st oft forft g€ & a o e F an
FFdT &1 T R F 5@ a0 A fifa
HyATE AT wrfge foedr St w1 oW,
TWET T g1 I {oft g @i
TEHT I fawaw g1 i ot ag feft
7% 9 ame” o |@

W1 590 FUT Ty wawl & faww
& ¥ @ T 7 AieN #7 aww wHyAE R
Iq% qvaey | § qg e < A
fir o ww wuraT fre® go & STer 39
arfrs fgear faay sy =g | J¥ ==-
T F &7 § AEq XU FT A H A
anfeardt dfar o aga freer gan
TomET § &t Taw fait A 9T TRy
& =rfgn

9T FT IWA § TF AT IE AH THE
g g fs faifee 2w o anfeer feafar
w1 Hgew o ar @ &) g o
oY s g afew fex ft g7 aw
vl 9T framaer T Ta A% )| Rt
T T ¥ 6 FOT T £ aeft wf)
¥ wf ¢ AR T A w7
¥ ot it 9 FOT TEE T fer i &
agIWMR s NagaRmrd )
7 @ aTE ¥ famr wfafer gt 3w
s feafar sore famir @t fee g s
# ®T T 7g O T viwr ¥ faag
2 yafs 2w 9T &7 77 v § W
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[ 7w fog waae]
rfgw Zow gET & ATAwwar @ a9
¥ R & S 9T A anfuw feafa
& & WY Ffaw FHAC FL A F qog
U guT™ 7E & 5 qw A smw & S @
s g, o g F T wz oaw 7 &
Iq FHfa £ @ FH FT A FE@T
arfew | T Ffaw & afuw S
oy sy =rfew

I & TRy § T o a0 Far T
g afe 7 fadgw s fr g foemrer
TEEFT F &@ Big I} =qwlen
FifE v & fag garm i e aa
# 9o a1 e gar £, ag arar e
H oo @ & a7 ATHHAIE $T 907 IJHFC 9
@ &) 3W A IO P aw E, AW F
FHTA &1 AL g e &, 9 3
Fga s e F A F R =
TTEAT §9ET EY, WTE FUfeT dHRT
&, W &7 #1 IO faw F fow g
gfaam 3

ww fowfay & s aw ok s
arfen, = A & gae 7@ & fao
WY g Y F FreAT § g gf e
FY TraT 3 ¥ A wEA g
3 9N R IAX Y g
argar & g &) 7% o wew Afw 2
7% ftfs 3% e 9T Ford St
arfgr ) g & & W o FreamT g
It gfe w1 g sfawl & e
qAET ¥ EAT i, avfE wegRl & agy
wfafefe o afe & a1 &% it
Tt sareaT 7 1 F FTO7 AorET FGRI
F T FT @ TG F F@arg Ga1 gren
¢ o foreey 7o ¥ ag 9O @6 &%
TRy A wmm@g LA
FaH gaTT {1 T 0

¥y frdee & e Torfifa fael afd
frgem it feogi o & e &
A1 - HT I9T AT ) T Y
sme # amea A figwm W @w
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9 ufilr ¥t aravgwar g &1 oW
s ufey T ¥ o9 oF T w7 W
FEAAT & A9 TEN AT gHOT W
wiw wwg & fore s i fear mar 4
T A ] I A T E AR A& 2w
#1 &frw wiwe &1 foreer e & g
Tifgy Iat wrer & agrEr T ¢
T 9 & qore ¥ ¥ A g 6 g8 '
faar mar & afew i @ & wifs
W1 oF qga a8 forederd A7 T 4%
#T ag FY gATC AT 9T 7 § IEET
AT e gl faan mr g1 ag faw-
T w8 & & gara o a9 awe
T ST arfeT T A ferx v A
i T ST I o M gwTd
feafq aga #Fwoie & gt AT g
I F AR |

I q17 F1 AgT T ATAEFEAT g ¥
go & faa i Frgmat e € 9%
FH QT IO FT AqTA FL ) FIHIT T
AqTHlgT ATAE FIHIT FGT AT ATHF
TAGT 97 N gra 7 avar =fam
THT AT 91T 307 gfa@d 7F gTw A
ZAIT gra § 99: arfaw @A =iz
TG TUEH M9 A1 TEE AT qg gAfan
A 1 7€ & % gF FAW qwAr 71
Tzrd wifged i wa a5 g9 aFA TET

AZTAT T AF AT FIF ALY AA TFAT
E
n l

77 % oF faaz § @9re7 f6q 2 =7
Z 1 wrET & %A ¥ Ao &1 ad
HeTT HAYTE AT E | UF- W AT
7adr & are 1 Afwa gata w1 faaa &
i gAY A A2 T A AT AT A ahe
T2 &1 @ & T IAEr e WY g
#7 g WY 73 &1 AT A AT Y
Ty fe a% FgA § AET AmEe
o THo AHAT W TGN § | ATo &HYo
ndge wHAA 7 aqmaw fror &
ATa¥T | AITHT q FEWHAT HTEAT
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et WY W £ wweaT & fau fars 18.30Hes.
s | ooy STUPY OF HINDI IN scioos

dar =fgw 4R s @ f T o
ET T AT Aq9T ST EAT |

AraAry faey st w9 77 777 ¥ o
TATE 37 Tigat g f i v 97
Exq TmaT 1 3uF fqv ag qurd &
91 § afra ¥ 3% 78 swwq sgm
qrEzHE 9T FIAT I8 Ag! agrAr Tifzgm
A oo FTATE fF Az g TA 9%
faa w39 o7 TEeTE F1 FwT a7
ST TTIT FT FTFLT

DR. MELKOTE (Hyderabad) : I
congratulate the hon. Finance Minister
for the excecllent budget which he has

presented before the House and for hav-
ing created confidence in the country.

MR. DEPUTY-SPEAKER ; He may
resume his speech tomorrow,

18.29 Hrs.

CORRECTION OF ANSWER TO S.
Q. No. 111 RE-STUDY OF HINDI IN
SCHOOLS IN MADRAS

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : In reply to a
Starred Question No, 111 by Sarvashri
K, N. Pandey, Rabi Ray, Kanwarlal
Gupta, R, S, Vidyarthi, Ram Gopal
Shalwala, N. S. Sharma, Jugal Mondal,
C. K, Bhattacharyya, Mohsin and Deo
Rao Patil, answered in this Sabha on
16th February, 1968, my colleague Shri
Bhagwat Jha Azad had stated that no
official intimation regarding the Resolu-
tion on three-language formula passed
by the Madras Legislative Assembly had
been received in the Government of
India. It has later been found that a
copy of such a Resolution had been
received. The matter is under consi-
deration of the Government. I regret
the inconvenience to the Honourable
House.

Sir, I give my sincere apologies for
the incorrect reply given to the question

st fowr ware we (i)
IqTEe HgIed, TAT AHT AAA1T foery
FHT AT ¥ ¥ VT 16 FTAN 1 A2 97
HETA 7 At sifqan (7041 foer & axavy
q "o Y 7 47 39 fagg § Ter
T 9T, AT TgFr N I97 Frmrmmr
77 AE AT E IARANATE A1)
y7 IR i w7 fagr ¢, veR
qrErfr mfvs ooy 7€ & 1 awEa
g 99T TH WFIT F7 4f fomew v
0T § wx AAFAT HAT I A1, M7 ¥
F1 gqm=a A faaraw faa foafasr
2frza s mEga & fardm om wEn &
HIT T7 ST FT IT TH T F GG 57
Y &, 78 w7 I afafwmy 47

ST AR T OTRT |/ g1 T
WraT 7 77 T AT faota g1 T av
H7 IT T T7 HETAT Ay & aferor
qreA fg=gt g=77 79T A TqTOT Y oY,
A7 39 497 q7 Ffag FAT, AT AT A
A7 7§, A1 WA A Hey
AT § 54 FA7 1 29741 § 999 Feedy
F1 AT TS AT 7T F1 GEA7d gt
1 17 &7 91 7 a2t v gt § forrw
HTIT7 97 ZH H99 TA7T9G 1 TETE 7Y
7g &1 91 gg aferm 9 = g
a1 #qrfar gf o 999 q@7 97 fedr
T N7 H agd gy g1 w i frar, frawy
g8 A1 AW F OTH AT HY AT
A g, AT A TANET A Y

zq awr gr afradar e §
T AqI R 32 AT H AFT 35 FATT
A% 9@ AfFRfAT DA 728 | A 1967
H 25,509 O, 959 wgT & wfafre,
za ATl § afeRfaT gm, A aEr
HEH WET § 7,273 BIF 59 &7 qver
¥ afenfas go 1 A7 Taq WY og
FeamA § e wfgarsi €1 daar o

*Half-An-Hour Discussion.
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[ forwr e wreht]
qfrerrelt F afenfora 17 ot s # 60
sfrwe 41 1 g7 T ¥ iR ww
& I H TWAHTIT T T FIaT T80
AT @ AT HYT T -0 g s oy e
A I FT ¥ N Afrdw & v
YT & T FL A A

Fore g« faam awr F T T
AW AT IH ANG 9 TATFATT § T
AT FT MAwy 9% fg=y #1 fean mm,
AT 59 w1 F, dar F T oft I
farar, afg= wrt st F Y 9g W
A wfe &3 @) o7 | &fwa o
I & & gawr fadw gam, A W
fata w1 qa® 9@« FO0 7g A1 fR W
H FATLHGTI 7 WTHT & ATHTT I Q94T
w1 g STV fear | 3aF e
9T & & fawner gfeewo sgfaa 21
TET, &g HAA-HIABIE TAA § A=A
T HIT T TFTT U Qe $7 qr==w
IAW gL, TA1 I THT T TG WIATEH]
®1 W% I7@ €7 { AT | qufy T
ot fedt & g s wmaTe &+ v
fadg 7Y ¢, ag oY uw & @7 ¥ 3,
aw G Y 8, ¥fwa @A AwEFT AT
T 39% ¥ § 0F FTARE F1 W= 9,
us fagw &1 wra=m o)

FEd a1 ag & fe T Ay &
gt & T wrar g & v o I
# gfez & F7at @ A forfamar &
IFdY Y | AT dq W A & w
Aragaar e o g - worfr T,
HFfFT ag €I Fr TWT Fq FGT 7
e & s 42 go 9@ g, Frf wiEA
IAT ¢ A1 A=Y i @ A § A
I AEF7AZ FAFLIFAZTARNE |
T TR -3 gafer ot T g
=za 9§ Teg ATar F geT Y FEG qY-
T ¥ g 7% fafamar o 9w
zfe a zar 38 fag o gaw fadw
HE AAFT AT

Hind! in Madres 3064
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za¥ afafore e am fog sawr
¥ ¥8 T W w fad gar ag o
oAt ¥ dafam @y ey
9 fore S#TC & g7 nYvEwy v SRy
# 9qTeT 4T IW FW F qw A ag
9T TS W97 FT SAEEd & fag o
qrer-a1 e fagr o afgd 91, )
gt fear mar | gw fag oft Twe fad
g, &R fadty gaa 9w g v fr a
1963 ¥ 31 $T ¥ @Y 77 waT fawas
TEIT T FT ArAVATaT WA gE AT
WTET # T waW Adr A AgE T
zfaw & @i F1 §B AT &3
I ATHTAAT AT SATRAT TH FHY TF AEN
TAIFTAT G | AZE AT A 1N~
a7 faar 91 ag ag qr fF o7 o= i@
F o gy arfgeEy WY s & A e
# afrfa 78 1 a9 a% s ava
TG R AT WY o qg IR
AR FT 1T, ITHT AABI A FT
4, dY 9 WY 97 98 99 FFCH W7
WTOT & 9% 9T AT g1 ATFAT | ATE-
a9 &1 FfAATg a8 FAT TG 91 5 IR
gzt fs g gy 7 a8 | @ w1
gg 9 @1 & % Ages 7 9 smwEra
fad @ SA%r gCHIT T AT W@,
qafy ag & facgs 3% a@ ¥ 99
g at ST Iawr F1§ oy sravawar
gt oY, st QT Fer N 4 Afer
gfeqor & &l A & 7 S T i AgE
ot ¥ Y srrvare fad 7 97 Pavfeate
Fr &7 fagr @ | 59 o0 g oW
wrr fadas A1 I9F I oW AT
(doraw) fadas s gufy 39§
8 It ag o1 {5 afqw & ar aepee
2 v, agt ¥ AW A g@ aQ@ 7
awr &1 & 78 | g afwomy 7g 5
ag @A A g famwr gErak A7
WYSTH g1 A7 VA A oo g1 AT
A JUT TR g AT A Y T TN
gam 1 g ag fF form wwg oow wmar
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Fotes fadas e gam, 3w wwg aw At
e &t s fredt were # wfafen
wfere 7 wff ft, dfer o g ¥
AW AZE | E, AT AGH I TR
fear at 3%t wfafwarerey g w2
T, AT 3@ gug W ag feafr &
T W97 FANET fadgs ow @ ¥
AT WY HT ST AL FWT FARAN
afafy #Y % & o w7 g agi I
wraor fear, ga® wU & A anan
® &Y | %9 g o ag A §
o <foror & o7 it reaw g€ & SeR A
FNT AT FTHOR @ § A FAT AL X
=T GURIOTH R & | I & aT I AT
I FT 23 AT F AT FeT AT AT
FAFIAT § W AT IAH @ 97 Al
afirard fedt frer @Y o 7@ A
FTATTE

g § oA wgar § fr agen &
oy 7t 97 favaraer far oy ar agi
q¥ feqr @ ? AEESr w1 ymvETEA At
ag ar fx ag a1 fg @9, A
FT IART JrAFTL ST g A7 a1 e
IAF AR ATAT 7 7 Fovey +°< faar
wd | ¥fwT gar ag 5 S Aqrae ar
FAFE 1 AZ T FT frgy mm
g F 2400 R 7 1 fg=r ¥ fayraf
g 3% fad 19T 5000 weAUE F
A frfmnr 2 g SfFqosfea s fag
A IAFY AAT T AT TG TET gaAT A
gt AY ag w0 Arar @ fr are-nT g
rfgd, g 7gi 7T oF Ay faewe 7T
frar war /T 23 FITAL F1 4T FFY
qUE AT AT 25 FAAL FY 32w 2 faay
war fi fgeaY forerr wares &Y @™ 2
agi aF a4Y, THo Hlo Hro FX To H'o
Hro a1 fg=r  smdw fag oy 4 7%
frg wr o 2 €1k i g oy F
g | €% A 7 0 F% FETE araey
agl, 3a¥ wf fa=re fafawa 731 far
g, ¥R agh 9% I Zfa F1 & qwrA
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wTfEarmar | g e g AT gTaT
® §AEE § A gEd avw T
1 fad & Wt & s O OE AT
¥ T/ a7 *1 w7 TEray Avav §

T fad & wgar wea g e oA
fremy waft oft & o% aga & whawrd
AT 2w & Ay o, S
TE 7F agar §f, A7 a7 a7 fawmar
T ga fawrer sofar w1 o
awar 9faq w1 audT grew gy, g
TreaTEordY A1¥ w7 wwe sTOr g, ow
wall FES qr IHE) awd A ga, dfew
g a8 fr o T A wAEn ¥ ww®E
N FY T T FTAT FET | IFEA
Jt TS 9gTE A7 FY GO AT § AT
gt safam w7 faar &1 qom R
fada 1 W agi g AT & €
ag wgi aw dar w7 4 vt § ¥ oy
Zfeas et & fawa & q@ I & qoT
T fF e o #vé sfgedy W a7
fet Wt qgar AR A 93 av A @ AT
9% gara § w1 v fF fgey A 98,
TRAf i g, e fgdraad
TAY SqTET WEGAE amd A1 T gl
At & 1 s gt e gaT A
T Y gATL AW &7 347 @A ?

e F F Y OF AT AT TEATE |
¥ & ot Tt § W faw o1 A Ay
arwr g afeT T AEer & A
q7 IAT ATCH F AR g AEd
aar 78 gy fegd fx sfafer drewie
) Tz Tt 2 |

BT 9T XF WET &) JERE AT
qzATd g, TET Ad FT HHA g1,
7T 1A FT HGAA g1, AW TF T~
IR F @ THAT AT AT AT AT
foo w8 & & awr & aT fgd

SHRI V., KRISHNAMOORTHI
(Cuddalore) : Sir, is it not a fact that
the whole controversy has arisen after
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[Shri V. Krishnamoorthi]

the amendments to the Official Langu-
age Bill as well as to ¢he Resolution after
the Bill as well as the Resolution was
introduced in the Lok Sabha ? Is it not
a fact, also, that the act of the Govern-
ment of Madras in passing a resolution
to the effect that this three-language
formula shall be scrapped, Tamil and
English alone shall be taught and Hindi
shall be eliminated altogether from the
curriculum in all the schools in Tamil-
nad is within the limits prescribed in the
Congtitution under article 246 which
suys that the State has exclusive power
to make laws with respect to any matter
cnumerated in the State List and “Edu-
cation including universities” is within
the State List 7. The hon. Prime Minis-
ter and other leaders have already stated
that they are going to consider the
whole languace issue and also the reso-
lution by calling a round table con-
ference. Under these circumstances,
may I know from the hon, Minister of
Education what wrong the Government
of Madras has done when it acts within
the framework of the Constitution ?

ot oy (q0) :frear wf a=i

zferor W #1 gy war< /W gwrd
FY AT | agr ¥ AN #1 fgedt fam
7 &1 afreare & S F1 o =
frrarr€ € &1 Ayt o ferdt fomrar amey
@t qErfasrdr § = g T A
AR amgi | e AR AT}
™ Wy g foex dig A ¥ fee
fram raw ax @ § Afwr a=
£AFT F1E WA TEN @ T

A qag g v afaerars £ aw
aF agT & AeSr N w E) IEF
faar awr 7 oA ¥ fear & agt afasr
FY ®Y2q @ 77 foar sne ) & S
argr g 5 war forr St gaw1 arewr
arax g fe afraae 1 g fergear
AT} #1 ofeew w7 WA Afsa
#War Fr UF sravgw fawg a2 7
F11 IGF TN 4 A9S! 1T TG iy e
fegeart Wi ®1 afeew W
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FAATHAQ ? I AT ATYT H1 sfqad
faga qamay § g5 4 79T FHAATE ¢
& wraar =z g o faarr awr § w9
TeafT ¥ S FETT TTF AT § I¥ A
g forert war ot 7 AWMTOT TET F
Frasra ¥ &7 o "rAet g fr o ww
w1y s f yoogfa mgg 7 Fav R,
wr faw & I grgi 4

J srear =ngar g o faer war
afaAars aewe #T w37 5 a7 afgw &7
sravg fawr Far 3 7 favafaarmi
W17 FF FIZLT H TART TEAW FAT &
afra g9 & a5 $1€ o gavi -
ETET ATST B AZT TG AT AT ST
g ?

MR. DEPUTY-SPEAKER : I must
point vut one thing to those hon, Mem-
bers who have written to me, for ins-
tance. Shri Kandappan and Shri Deorao
Patil. The notices werc not received in
time. Every time if I were to by-pass
the notice and contravene rule 53(5), it
would be difficult.

SHRI S. KANDAPPAN (Mettur) :
I gave notice during the question hour.

MR, DEPUTY-SPEAKER : 1 know.
There is a well laid down rule which we
have to follow. If I permit one to ask
question without notice, I will have to
permit others also. For instance, if 1
allow Shri Nambiar to ask a question,
he will take at least two or three minutes.
So, I would inform those hon. Members
who have given late notice that this is
the last time I am permitting them to
ask questions because the question raised
is very important and is a very sensitive
issue. Henceforward they will not get
such an opportunity.

SHRI NAMBIAR (Tiruchirappalli) :
May I know whether it is not a fact ¢hat
all the fourteen languages are to be
treated equally and that a special consi-
deration is shown to Hindi and thereby
putting the other 13 languages as secon-
dary languages, which has caused the
stir and that because of the passing of
the Amended Resolution in Parliament,
which we all opposed and deplored, the
people of non-Hindi areas have become
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more suspicious and whether the Gov-
.ernment are considering seriously to re-
wiew the situation and, if necessary, to
abrogate or rather negate the Resolu-
tion which was passed in Parliament and
thereby create a sense of security in the
people of the non-Hindi area .so that
they may consider that they also will
have equal opportunity to develop their
own language and in the long runm, if
all will agree, we will voluntarily agree
to evolve a common language ?

SHRI S. KANDAPPAN : The answer
that was given in the middle of
February........

MR, DEPUTY-SPEAKER : That has
been corrected. He start with the cor-
rection. '

SHRI S. KANDAPPAN : After a
month the hon. Minister of Education
has thought it fit to correct i, which
shows the callous attitude of the Centre
to the burning problem which is creat-
ing a lot of misapprehension and a lot
of complications, particularly in the
southern pa~t of the country. 1 would
like. t0 know whether the Government
s~ vould take into consideration the seri-
ous developments that have taken place.
particularly in Tamilnad, after the pass-
ing of the Amended Resolution on the
floor of the House and whether they
would come forward with necessary
measures to satisfy the genuine aspira-
tioga of the student community in Tamil-
nad.

sft darm oifem (gEawTe): wew
g ¥ 7€ A srard @ 1 9wF s
Ig o amrw fawren @ fe o
wiwTaT fgt AE & gy g 7 qurd
AM | TF AT F1 IqA 0 fover
# freren & 1 57 SO ¥ wgh o =R
3 fogs @ 3 ff F1t dPC G MU E

& e wgan g fF 9w A &
ar § o fegy 95 @ & &< o fmersit
FMAiNfAArwr | a, = g
I & AT q8AT8 *1 1 AT 700
-gfeard 2 1 ¥ s fearaar @ 7
s Y feur ttﬁmmm
argm ?
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SHRI GADILINGANA GOWD
(Kurnool) : Before 1953 there was
absolutely no controversy in the country.
This controversy has increased only after
the formation of linguistic States. Will
the Government consider whether it is
possible to scrap up the linguistic State
formula ?

ot seTwER wredt (2193): faa
w11 7 e & fay 91 uE TeEEE
goaR a T gam &, W A H FQ A
FgAl Frgar | afew § afwo wrE
F ot arfewdy ardy Tyt & I wgdT
WTEATHT & §aT0 § ggHa g & A
H o & fAw gav 1€ wma aiw @
qgar wifge | Fwran g fr o G
FATE AT IUY o Y LT THaAT 7
q9TE AT | TET TETT 9T T W7
gutgA fadas 97 oifve 71 @ a1 9w
TG g W1 A Feg T A9 g Fal %
fe=lt Wt T=Al & AW oE R 0w
afegsdl wdt Tsui & wigr dyweAr
ZRiT J1 guA S9HT ST T 9t |

Famar wgar g f6 7 W qiw
T frt A A st gt
g0 & 3@ wEr™ Ty faar awr & weare
& urfea 1% arg s9F #1399 9@
& wiasn & grawg & o797 #4777 favig
frar &7

£q A9 § i aF gt ¢ v wrafm
WTNTST #1 A9 § 78 & {0 Fief-
wuas faewi & FUTT L9497 59 TW HF
M W AEAIFFIRSA
arEra & &; afr @i, @ anafas
feafagar g 7
SOME HON. MEMBERS rose—

MR, DEPUTY-SPEAKER : I am °*
lowing only those who have given th'
names even at the late stage. It is WY
difficult to accommodate others. I cad®!

allow everybody,

SHRI SEZHIYAN (Kumbltonm)
May 1 know after the thr
formula which was enunciated alf
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[Shri Sezhiyan]

the States in India was followed and im-
plemented in Hindi States in contrast
with ¢the hon-Hindi States 7 May I also
know whether the hon. Minister is aware
that, after passing the Resolution in the
Madras Assembly, the Chief Minister
and the Education Minister have cate-
gorically stated that no Hindi teacher
will be rendered jobless, that no one will
be thrown out of employment and that
all will be absorbed in the existing edu-
cational institutions ?

DR. MELKOTE (Hyderabad) : Will
the hon, Minister please clarify whether
it is mot a fact that the Dakshin Bharat
Hindi Prachar Sabha does not belong
only to Madras State but it belongs also
to Kerala, Andhra Pradesh and Mysore
and, in view of this, and also in view of
the grant received from the Centre for
the benefit of all the four States, will he
consider the feasibility of shifting it to
Hyderabad, Andhra Pradesh, which is a
more suitable place ?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN) : Mr. Deputy-
Speaker Sir, several of the hon. Mem-
bers have taken pant in this discussion.
1 have pointed out the recent decision of
the Madras Government to remove the
teaching of Hindi at the school stage and
to sorap the three-language formula, But
these are not isolated educational deci-
sions. These are corollaries to the stand
taken by the Madras Government on the
basic question of the official language.

The Madras Assembly Resolution
urges that the Union Government should
forthwith susped the operation of the
Official Languages (Amendment) Act,
1967 as well as the Resolution on the
language policy as this would impose an
additional language burden on the peo-
ple in the non-Hindi States. I might re-
call, as mentioned, by Shastriji also, that
Shri Y. B, Chavan, the Home Minister,
while replying to the debate in the
Rajya Sabha, on the Resolution, had
held out an assurance that this inequa-
lity of burden owuld be reduced by full
implementation of the three-language
formula. .
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SHRI SEZHIYAN : One more assur~
ance,

DR. TRIGUNA SEN : Some other
propasals for removing the grievance
about inequality of burden are also being
considered by the Home Ministry and
the Government as a whole. But, un-
fortunately, this question of language
continues to excit too much passions and
emotion and is proving a hindrance in
F\rolwg a consensus on the whole sub-
ject.

Sir, the Prime Minister, in ber reply
to the debate on the President’s Address,
in Lok Sabha, on the 23rd February
pointed out that in the present climate,
the less we talk about the language pro-
blems, the better for the tempers to come
down. Once the tcmpers have come
down and a favourable climate created,
we will all be in a better position to sit
together and discuss the problem and try
to find a solution which will strengthen
the unity of the country facilitate
communication between the peaople of
this country at gll levels, and in all walks
of life. Now, in so far as the question
of the three-language formula is con-
cerned, | wish to take this opportunity
to point out that education, as rightly
said by my hon. friend, Shri Nambiar,
is a State subject, the implementation of
this formula in different States has not
resulted from any direction of the Cen-
tral Government. It emanated from the
consensus reached amongst others bet-
ween the Chief Ministers of different
States.

SHRI PRAKASH VIR SHASTRI:
Inculding Mardras.

DR. TRIGUNA SEN : The Central
Government believes that this formula
and its effective implementation at
schools will offer a satisfactory solution
to the language problem. I bhave mwwv
doubt that, one a national solution to
the language problem has been found,
the language policy in the schools of
that State, I mean the Madras Siats,.
will have no difficulty in adjusting iteelf
suitably, T would have been happier if
the Madras Government dad not decd-
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ed to do away with the 3-language for-
mula, when the Resolution of the Mad-
ras Assembly itself clearly seeks.

“To request the Union Government
to convene a high level conference of
leaders of all political parties to re-
examine the language problem and
devise a method to remove the hard-
ship caused by the language Resolu-
tion passed along with the Official
Languages (Amendment) Act, 1967."

Perhaps, after making this appeal, they
could have waited before taking this
SteP.aeas (Interruptions) Since the
3-language formula had already been jn
operation in the Madras State, to my
mind, it would have been better to let
it continue to operate till the recommen-
dations of the high level conference en-
visaged in the Resolution of the Madras
Assembly itself became available, How-
ever, I am an optimist and I strongly
believe that, once a satisfactory solution
to the problem has been found, the
language Policy of the Madras Govern-
ment will also have no serious difficulty
in readjusting itself accordingly.

The question raised by the hon, mem-
bers regarding the future of a large num-
ber of Hindi teachers in Madras State 1s,
of course, a serious human problem. I
think, it will be a bad day for any State
Government to dispense with the ser-
vices of a large number of its loyal
teachers in pursuance of, what can only
be called, a snap decision. But here
also....... (Interruptions)

SHRI S. KANDAPPAN : On a point
of order,

His statement will only complicate
the situation in the Madras State.
would like to know from the hon.
Minister whether he has got al:ly infor-
mation that, after the passing of
solution, any Hindi teacher has bem re-
trenched. If there is no intemmation to
that effect, he should not make that

h‘
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He should allowe me to finish my sen-

SHRI S, KANDAPPAN : This is &
very serious statement to make. There
has been no retrenchment whatsoever.

MR. DEPUTY-SPEAKER :
order, Does the Minister not
the seriousness of the problem ?

Order,

SHRI S. KANDAPPAN : I think, he
does not.

DR, TRIGUNA SEN : Please allow
me to finish what I want to say. The
hon, Member does not listen to me, but
only goes on asking questions and rais-
ing points of order.

Here also, I think, the picture is not
so bad. Although we have no exact in-
formation from the State Government
on this matter, I wish to read out to you
from the Education Department order
dated the 24th January, 1968. This
order clearly provides .

“The Government desires to make
it clear in this connection that every
effortwﬂlhemdetoabwrbthouiu
ing Hindi teachers in suitable posts
for which they are found qualified.”

oft TwTInTT e ¢ & a1 e ey
fagg & sfewrse & ¥ &; I
Y TaITd F4G 7

SHRI V, KRISHNAMOORTHI : Lat
them bother themselves about the
teachers in their own area. Let them
not bother about the teachers in our
area; we will take care of them.

SHRI S. KANDAPPAN : They bave
rather been paid without any work. Not
a single teacher has been retrenched.

DR. TRIGUNA SEN: I have no
doubt that, in keeping with the spirit of
tlﬂaorderoflbe&nl.c Government,
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[Dr. Triguna Sen)
the State on account of the implementa-
tion of the State policy. 1 may say
here that the Madras Education Minis-
ter, Shri Nedunchezhiyan, is personally
known to me; I bave high regard for his
understanding and sympathetic approach
10 problems affecting teachers and I have
no doubt in my mind that the interesis
of these teachers are safe in his hands.
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MR, DEPUTY-SPEAKER: The

House stands adjourned to meet against
at 11 A.M. tomorrow.

19 Hrs:

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, March
12, 1889 (Scka).

*



